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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, AT NEW DELHI

ORIGINAL APPLICATION NO. 188 OF 2023
IN THE MATTER OF:

GAURAV KUMAR ...APPLICANT

VERSUS

STATE OF UTTAR PRADESH & ORS. ...RESPONDENTS

REPLY TO OA NO. 188 OF 2023 ON BEHALF OF
RESPONDENTS NO.6 TO 17

TO,

THE HONBLE CHAIRPERSON AND HIS COMPANION
JUDGES OF THE LEARNED NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

THE HUMBLE REPLY OF THE ANSWERING
RESPONDENT HEREIN:

MOST RESPECTFULLY SHOWETH:

1. That the present OA is filed challenging the updated District
Survey Report (DSR) for District Saharanpur dated 13.01.2023
which was prepared by the Sub-Divisional Committee, along
with the subsequent E-Auction Notice dated 13.02.2023, which
has been issued on the basis of the said updated DSR.

2. This Hon’ble Tribunal vide Order dated 8.11.2023 impleaded

the answering Respondents No. 6-17/ intended lease holders to
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whom Letters of Intent (LOIs) had been issued pursuant to the

E-Auction Notice dated 13.02.2023.

The Respondents No. 7, 9, 11, 13, 14 and 16 were served in
January, 2024 and the Respondent No. 9 filed its Reply on
22.02.2024. The Respondents No. 6, 8, 10, 12, 15 and 17 were
served for the first time only in April, 2024 (Amended Memo
of parties filed on 24.04.2024). Ergo, all the Respondents No.
6-17 herein are filing the present Reply to bring on record the
relevant updated facts in furtherance of the Order dated

07.05.2024 passed by this Hon’ble Tribunal.

At the very outset the answering Respondents submit that the
averments made in the present OA are concocted, misleading,
baseless and factually incorrect and are thus denied in toto
except specifically admitted hereinafter.

BRIEF FACTS:

The Brief facts and circumstances, relevant for the purposes of
the present Reply and to enable this Hon’ble Tribunal to
effectively and efficaciously adjudicate the present matter, are

as under:
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That in September 2006, the MOEF issued the parent
EIA Notification dated 14.09.2006 (“hereinafter
referred to as EIA, 2006”) under Section 3 of the
Environment (Protection) Act, 1986 inter-alia providing
a substantive legal framework and comprehensive
procedural mechanism for evaluation, assessment and
monitoring of the Environmental impact on land, air and
water due to various projects undertaken by persons in
all sectors throughout the territory of India. The
Schedule to the EIA regulated multifarious activities
including mining of major and minor minerals.

The MOEF issued Notification dated 15.01.2016 and
20.01.2016 which amended the EIA, 2006 by inter-alia
stipulating the procedure for Preparation of a District
Survey Report (DSR) for Sand Mining or River Bed
Mining and Mining of other Minerals, the procedure for
obtaining Environmental Clearance (EC) for mining
including those mines in Cluster (Appendix XI), and also
the procedure for conducting an Annual Replenishment

study.
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Such District Survey Reports (DSRs) were to be
prepared by a newly constituted District Environmental
Impact Assessment Authority (hereinafter referred to as
“DEIAA”) and District Expert Appraisal Committee
(hereinafter referred to as “DEAC”) at the District level
in each State.

A Copy of the Notifications dated 15.01.2016 and
20.01.2016 issued by the Respondent MOEF is enclosed

herewith as Annexure R-1 (Colly) [at pages

52 to 651

That a DSR was prepared by the DEAC, DEIAA, UP in
terms of the MOEF Notifications dated 15.01.2016 and
20.01.2016, and the SSMG, 2016 Guidelines, for the
District Saharanpur in the year 2017.

This Hon’ble Tribunal, Principal Bench vide its
Judgment dated 13.09.2018 in the case titled ‘Satender
Pandey v. UOD’, partly quashed the Notifications dated
15.01.2016 and 20.01.2016, including DEIAA and

DEAC.
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This Hon’ble Tribunal vide its Order dated 11.12.2018 in
Execution Petition No. 55 of 2018 (arising out of
Judgment dated 13.09.2018 in the case of Satender
Pandey) directed the MOEF to take steps to revise the
procedure laid down in the Notification dated 15.01.2016.
A true copy of the Order dated 11.12.2018 passed by the
Hon’ble NGT in Execution Application No. 55 of 2018
in O.A. No. 520 of 2016 titled ‘Vikrant Tongad v. UOI’

iIs enclosed herewith as Annexure-R-2 [at page

66 to 68 ]

The MOEF in supplement and addition to the
Sustainable Sand Mining Management Guidelines, 2016
issued the Enforcement & Monitoring Guidelines for
Sand Mining, 2020 (hereinafter referred to as ‘the
EMGSM, 2020 ) which stipulated for preparation of a

DSR and Replenishment study.

It is submitted that subsequent to the quashing of the
DEAC/DEIAA by this Hon’ble Tribunal in Satender

Pandey, the MOEF despite the directions issued in
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Vikrant Tongad to modify the procedure under the
15.01.2016 Noatification, has till date not issued any
clarification or Office Memorandum (OM) or revised
instructions in respect of the procedure which is required
to be followed for preparation of a DSR throughout the
Country.

It is further relevant to mention that though this Hon’ble
Tribunal in Satender Pandey in the context of issuance
of ECs for Mining leases below 5 ha stated that the same
would be granted by SEAC/ SEIAA instead of DEAC/
DEIAA, however nowhere mentioned the procedure for
preparation of a DSR which was even otherwise not the
subject matter of discussion, contention and dispute in
Satender Pandey.

The Hon’ble Supreme Court vide its Judgment dated
10.11.2021 in Pawan Kumar, modified the procedure
for preparation of a DSR and directed that the same be
prepared by a Sub-Divisional Committee comprising of

(i) Sub-Divisional Magistrate, (ii) Officers from
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Irrigation Department (iii) SPCB (iv) Forest Department
(v) Geology or Mining Officer.

A Copy of the Judgment dated 10.11.2021 passed by the
Hon’ble Supreme Court in State of Bihar v. Pawan,
(2022) 2 SCC 348 is enclosed herewith as Annexure R-

3[atpage . 69 to 751

viii. This Hon’ble Tribunal, Principal Bench in the case of
Raj Kumar v. State of U.P., OA No. 140/2021, vide its
Judgment dated 6.05.2022 accepted that a
Replenishment Study is mandatorily to be conducted
prior to e-Auctions in future and also for all current
leases; and directed such replenishment studies to be
expedited and completed in a time bound manner i.e. by
315t December 2022 for all Districts in U.P failing which
no Mining shall be permitted.

Thus, despite Replenishment studies having not been
conducted in any District in the State of UP and the same
being required to be done prior to Auction and/or mining,
this Hon’ble Tribunal permitted mining operations to

continue by issuing time bound directions to conduct
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Replenishment studies, and only after such specified
time, mining was permitted.

The Hon’ble Supreme Court vide its Order dated
29.11.2022 dismissed the Civil Appeal No. 8035-8036 of
2022 filed by the State of UP being aggrieved by the
abovementioned Judgment dated 6.05.2022, and directed
the State authorities shall undertake Replenishment
studies in terms of the directions passed by this Hon’ble
Tribunal.

A Copy of the Judgment dated 06.05.2022 passed by this
Hon’ble Tribunal, Principal Bench in the case titled ‘Raj
Kumar v. State of U.P.’, O4 No. 140/2021 is enclosed

herein and marked as Annexure R-4 [at page

/6 to 84 1.

In accordance with the directions passed in Raj Kumar,
Replenishment studies were conducted in District
Saharanpur by a Sub-Divisional Committee in 2022 and
2023 (pre and post monsoon), as is clear from the Joint
Committee Report dated 10.07.2023 filed in the present

matter.
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The Govt. of UP vide Order dated 1.06.2022 constituted
a Sub-Divisional Committee to prepare and finalize the
DSR in District, Saharanpur. The said Sub-Divisional
Committee duly prepared the updated DSR for District
Saharanpur which was forwarded on 18.01.2023 and
1.02.2023 to the Special Secretary, Geology and Director,
Mining Department, UP for approval. The said DSR was
further uploaded on the District website portal on
13.01.2023 and also sent to District Administration,
Yamunanagar, for public comments.

The Director, Geology and Mining Department vide its
letter dated 27.03.2023 approved the updated DSR for
Saharanpur, and the same is mentioned and enclosed as
Annexure-12 of the Joint Committee Report.

That the District Collector, Saharanpur issued an E-
Auction Notice dated 13.02.2023 for mining of RBM in
14 Sand Ghats in District Saharanpur in strict accordance
with the DSR prepared by the Sub-Divisional Committee.
It is pertinent to mention that said E-Auction Notice duly

stated that the same was issued in terms of the Updated
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DSR and after the completion of Pre and Post Monsoon
Replenishment studies.

A Copy of the E-Auction notice dated 13.02.2023 issued
by the Respondent No. 4, District Magistrate,
Saharanpur is enclosed herein and marked as Annexure

R-5[atpage 85 to 123].

The answering Respondent participated in the E-Auction
Notice dated 13.02.2023 by believing the contents of the
said E-Auction to be correct, wherein it was specifically
stated that the said E-Auction was done in terms of the
updated DSR and after conducting Replenishment
studies.

That the Applicant herein filed the present OA interalia
seeking issuance of directions to the State Government
to prepare a fresh DSR for District Saharanpur and
conduct a replenishment study, in terms of the MOEF
Sand Mining Guidelines, 2020 and the MOEF
Notification dated 15.01.2016 and 25.07.2018. The

Applicant further challenged the said E-Auction notice

10
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dated 13.02.2023 on the grounds that the same are issued
without a DSR and/or replenishment studies.

That this Hon’ble Tribunal vide its Order dated
13.03.2023 constituted a Joint Committee comprising
CPCB, State PCB and District Magistrate, Saharanpur
who were directed to visit the sites and collect relevant
information and submit a factual Report.

A Copy of the Order dated 13.03.2023 passed by this

Hon’ble Tribunal is enclosed herewith as Annexure R-6

[atpage 124 to 1257

The District Magistrate, Saharanpur issued Letters of
Intent (LOI) in favour of all the answering Respondents
on 21.05.2023, except for Respondents No. 6 and 12
who were issued the LOIs on 13.07.2023 and 22.08.2023
respectively.

A true translated copy of the Letter of Intents (LOISs)
dated 21.05.2023, 13.07.2023 and 22.08.2023 issued to
the answering Respondents are enclosed herewith as

Annexure R-7 (Colly) [at page 126  to0 1471

11
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XVI. That pursuant to said LOIs, the answering Respondents
No. 6-17 have paid and deposited substantial advance
royalty to the tune of Rs. 82.81 Crores.

A Tabular Chart indicating the advance Royalty amounts
deposited by the respective Respondents herein, is as
under:
TABULAR CHART
S. PROJECT DATE OF LOI AMOUNT PAID
NO. PROPONENT
1. | KRISHNA 13.07.2023 Earnest Money — Rs.
CONSTELLATION 4,69,39,500/-
[R6] First Installment — Rs.
3,75,51,600/-
TOTAL - 8,44,91,100
2. | NUTRESSAORGA | 21.05.2023 Earnest Money —
NICS INDIA Rs.3,24,16,200/-
PRIVATE First Installment —
LIMITED Rs.2,59,32,960/-
[R7]
TOTAL - 5,83,49,160/-
3. | M/SMANNU 21.05.2023 Earnest Money — Rs.
ENTERPRISES 4,99,41,000/-
[R8] First Installment — Rs.
3,99,52,800/-
TOTAL- 8,98,93,800/-
4. | DOON MINES 21.05.2023 Earnest Money —
AND MINERALS Rs.7,31,34,000/-
[RI] First Installment —
Rs.5,85,07,200/-

12
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TOTAL - 13,16,41,200/-

5. | VEDANTA 21.05.2023 Earnest Money — Rs.
ASSOCIATES 3,54,51,000/-
[R10] First Installment — Rs.
2,83,60,800/-
TOTAL-6,38,11,800/-
6. | YAMUNA MINES | 21.05.2023 Earnest Money —
[R11] Rs.1,62,95,580/-
First Installment -
Rs.1,30,36,464/-
TOTAL - 2,93,32,044/-
7. | CHOUDHARY 21.05.2023 Earnest Money — Rs.
MINES 2,62,84,500/-
[R12] First Installment — Rs.
2,10,27,600/-
TOTAL -4,73,12,100/-
8. | MANISH 21.05.2023 Earnest Money —
JAISWAL Rs.1,56,89,700/-
[R13] First Installment —
Rs.1,25,51,760/-
TOTAL -2,82,41,460/-
9. | RANAROYALTY | 21.05.2023 Earnest Money —
[R14] Rs.5,97,73,500/-
First Installment —
Rs.4,78,18,800/-
TOTAL - 10,75,92,300/-
10. | MANISH AWANA | 21.05.2023 Earnest Money — Rs.

[R15]

70,12,425/-
First Installment — Rs.
56,09,940/-

13
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TOTAL - 1,26,22,365/-

11. | BLUE STAR MINE | 21.05.2023 Earnest Money —
[R16] Rs.2,72,00,250/-
First Installment —
Rs.2,17,60,200/-
TOTAL - 4,89,60,450/-
12. | MAA 22.08.2023 Earnest Money — Rs.
SHAKUMBARI 6,99,49,440/-
TRADERS First Installment — Rs.
[R17] 5,59,59,552/-
TOTAL- 12,59,08,992/-
TOTAL 82,81,56,771/-
XVil. The Mining Plan submitted by the answering

Respondents were duly approved by the Directorate of
Geology and Mining, UP. in October 2023.

A true copy of the letters issued by the Directorate of
Geology and Mining, UP approving the Mining Plan in
respect of all the answering Respondents is enclosed

herewith as Annexure R-8 (Colly) [at page
148 to 1711

14
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That in pursuance of the Order dated 13.03.2023, the

Joint Committee submitted its Report dated 10.07.2023

wherein it stated as under:

(@)

(b)

()

(d)

(€)

Pursuant to the E-Auction notice dated 13.02.2023,
LOIs have been issued to 11 (eleven) bidders.

Pre and post monsoon Replenishment studies have
been conducted in consonance with the directions
passed by this Hon’ble Tribunal in Raj Kumar, by a
Seven (7) member Sub-Divisional Committee.

The Hon’ble Tribunal vide its Order dated
25.01.2023 in OA No. 403 of 2022 recorded the
reply of the Mining department that replenishment
studies have been conducted prior to issuance of the
Draft DSR for District Saharanpur, whereinafter the
Hon’ble Tribunal disposed off the said OA.

The updated DSR was prepared by a Eight (8)
member Sub-Divisional Committee and forwarded
to the Geology and Mining Department, Uttar
Pradesh on 18.01.2023 and 1.02.2023.

The updated DSR was uploaded on the Saharanpur
District administration website on 13.01.2023 and
also emailed to the District Administration,

Yamunanagar for comments.

The said joint Committee Report concluded that the

“Updated DSR report and replenishment study report of

15
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Saharanpur has been prepared and approved by the
Government of UP. Mining permission is yet to be
granted for all the proposed places”.

It is pertinent to submit that the answering Respondents
were not aware of the pendency of the present OA,
having neither been served or informed by the Applicant
nor informed by the Directorate of Geology and Mining,
UP or by the Joint Committee, at any point of time.

A Copy of the Joint Committee Report [CPCB, UPPCB,
District Magistrate, Saharanpur, UP] filed before this

Hon’ble Tribunal on 10.07.2023 is enclosed herein and

marked as Annexure R-9 [atpage 172 to 216 ]

This Hon’ble Tribunal vide the Order dated 8.11.2023
impleaded the answering Respondents/ intended lease
holder to whom LOIs had been issued. This Hon’ble
Tribunal further directed the Original Applicant to serve
the newly added Respondents and file an Affidavit of

service.

16
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A Copy of the Order dated 8.11.2023 passed by this
Hon’ble Tribunal is enclosed herewith as Annexure R-

10 [atpage 217 to 219].

Pursuant to the Order dated 8.11.2023, the SEIAA, UP
wrote a letter on 16.11.2023 to the MOEF seeking
clarification on the procedure to be followed for
preparation of a District Survey Report.

The Respondent No. 5 MOEF vide letter dated 4.12.2023
clarified the position, and stated that the DSR is prepared
by the District Authorities as per the MOEF Notification
dated 25.07.2018, and further stated that the DSR ought
to be submitted to SEAC for examination and evaluation
and then to SEIAA for approval in consonance with the
Judgment dated 10.11.2021 passed by the Hon’ble
Supreme Court in Pawan Kumar.

A true typed copy of the letter dated 4.12.2023 sent by
MOEF to SEIAA, UP is enclosed herewith as Annexure
R-11 [at page 220

That the Respondent No. 4, District Magistrate,

Saharanpur vide his letter dated 18.12.2023 forwarded the

17
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updated DSR for Saharanpur for the approval to SEAC/
SEIAA UP in terms of the MOEF letter dated 4.12.2023
along with NOCs received from the Forest Department
and the Irrigation department.

A typed copy of the letter dated 18.12.2023 sent by the
District Magistrate Saharanpur to SEAC, UP is enclosed
herewith as Annexure R-12 [at Pages221t0222].

That the SEIAA and SEAC, UP held a Joint Meeting on
2.02.2024 which was attended by 17 members to discuss
the issue regarding the procedure for approval of DSR.
The SEAC/SEIAA in the said Joint Meeting adopted a
detailed Standard Operating Procedure (SOP) regarding
preparation and updation of DSR for Sand mining and/or
R.B.M which was formulated and made effective with
Immediate effect throughout the State of UP.

A copy of the Minutes of the Joint meeting of SEIAA
and SEAC, UP dated 2.02.2024 along with SOP for Sand
mining is enclosed herewith as Annexure R-13 [at

Pages223t0234].

18
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The SEAC-1 and SEAC-2, UP vide its Joint Meeting held

on 03.05.2024 evaluated and appraised the DSR for

District Saharanpur that was prepared in 2022, in

accordance with the SOP dated 02.02.2024, and approved

the said DSR for District Saharanpur with the following

conditions:

The period of validity of Revised DSR
Saharanpur-2022 shall be for the remaining
balance period of 03 vears from the date of its

approval.

The submitted DSR has 22 areas. NOC for 01 area
(Village — Rahena, Lot No-3, area 8.050 ha.) has
not been provided by Forest Department.
Accordingly, approval of only 21 areas (except
Village — Rahena, Lot No-3, area 8.050 ha.) is
recommended in the revised DSR Saharanpur.

If any new lease is identified, its validity will be
co-terminus with the validity period of current
DSR and Sub-Divisional Committee will follow the
entire procedure every time on the basis of
existing DSR.

After approval of DSR from SEIAA, the District
Administration shall upload the DSR in public
domain along with Lease Wise Digital Maps
showing the status of deposits and pillar wise
coordinates of existing and proposed areas.

The District Administration shall utilize the

19
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District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated
15/05/2017 issued by Department of Geology and
Mining, Government of U.P. or any modification
in it by competent authority.

Vi. The District Administration shall periodically
conduct audits of operative mine leases using
drone based survey and take corrective measures
in case of adverse observations and a quarterly
report on this shall be send to SEIAA as
compliance.”

It is trite to submit that the Revised/ updated DSR for
Saharanpur prepared in the year 2022 was approved for
the remaining period of 3 years in respect of 21 Areas
which included the 14 Mining Areas auctioned vide the
E-Tender/Auction Notice dated 13.02.2023.

It is pertinent to mention that the SEAC-1 and SEAC- Il
in the MOM dated 3.05.2024 noted that the updated DSR
for Saharanpur was uploaded on the public domain on
28.03.2024, wherein 3 complaints/ representations (all
from District Yamunanagar, Haryana) including one
from the Applicant herein (i.e. Gaurav Kumar) were

received, and the same were dealt with and disposed off

20
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after being considered.

The SEAC-1 and SEAC-2 before approving the DSR
further observed that “the leases are getting over
replenished and requires removal of deposits to maintain
channel of river. The maximum leases are fresh for
which LOI has been issued to project proponents who
are in the process of securing EC”, and noted that the
updated DSR was prepared in the year 2022 after
conducting  replenishment  studies, and further
Replenishment Studies were conducted in the year 2023
which included physical surveys, DGPS survey and

Drone based surveys.

A Copy of the Minutes of the Joint Meeting of SEAC-1
and SEAC-2, UP dated 03.05.2024 is enclosed herewith

as Annexure R-14 [at page 235 to 239].

The SEIAA, UP vide its 814" Minutes of the Meeting
dated 24.05.2024 agreed with the recommendation of
SEAC and approved the DSR for District Saharanpur

along with the following conditions:

21
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“l. Mining Department, UP is advised to develop a
mechanism for issuing online Lol.

2. As per MoEF&CC notification S. 0. 141(E) dated
15.01.2016- The District Survey Report shall be
prepared for each minor mineral in the district
separately. Hence, DSR for each minor mineral should
be submitted separately.

3. The study for mineral availability and its finding
should be uploaded on District website.

4. SEIAA noted that in draft DSR unit of quantity is not
similar, like under list of potential mining lease (existing
and proposed) rivers and cluster and contiguous detail,
total excavation is given in MT/Year whereas in final list
of cluster geological reserve is given in cubic meter,
hence a clarification must be submitted and it should be
same as given in Lol.”

Subsequently, the units of quantity in the DSR were
replaced from MT/year with cubic metres as given in the
LOls, in terms of the letter dated 7.06.2024 sent by
SEIAA, UP to Director, Directorate of Geology and
Mining, UP.

A Copy of the 814" Minutes of the Meeting dated
24.05.2024 of the SEIAA, UP is enclosed herewith as

Annexure R-15 [at page 240

A Copy of the updated DSR for District Saharanpur

prepared by the Sub-Divisional Committee and approved

22
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by the SEAC/SEIAA is enclosed herewith as Annexure

R-16 [at page 241 o 284].

A Copy of the letter dated 7.06.2024 sent by SEIAA, UP
to Director, Directorate of Geology and Mining, UP is

enclosed herewith as Annexure R-17 [at page 285to
286].

REPLY ON MERITS

That in furtherance of the abovementioned facts and circumstances,
the answering Respondent seeks to place its Reply on the grounds

and issues raised in the present OA.

ON THE ISSUE OF DSR

The issue pertaining to a challenge to the updated DSR for
Saharanpur prepared by the Sub-Divisional Committee in the
year 2022, including restraining the State from auctioning
mining leases pursuant to the said DSR was a subject matter
before this Hon’ble Tribunal in OA No. 403/2022, ‘Daljeet
Singh v State of UP’. This Hon’ble Tribunal vide Order dated

25.1.2023 disposed off the said OA without passing any orders

23
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as prayed for, and the same is duly extracted in the Report of
the Joint Committee filed in the present case.

A Copy of the Orders dated 26.08.2022 & 25.01.2023 passed
by this Hon’ble Tribunal in OA No. 403/2022, ‘Daljeet Singh v
State of UP’ is enclosed herewith as Annexure R-18 (Colly)

[at Pages287 t286].

That the DSR for Saharanpur was duly prepared and updated
by the Sub Divisional Committee on 13.01.2023 & uploaded
on the District website on 31.01.2023, approved by the mining

department on 27.3.2023.

It is submitted the Joint Committee of SEAC-1 and SEAC-2,
UP vide its MOM dated 3.05.2024 & the SEIAA, UP vide its
MOM dated 24.05.2024 and letter dated 7.06.2024 have
approved the very same DSR on the basis of which the E-
Auction Notice dated 13.02.2024 was issued and the
subsequent LOIs were issued in favour of the answering

Respondents.
That the answering Respondents participated in the E-Auction
Notice 13.02.2023 by believing the representations of the

Respondents that the same has been issued in terms of the
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updated DSR and also conducting Replenishment studies in
terms of the prevalent law, as specifically stated in the E-

Auction Notice.

The answering Respondents pursuant to the LOIs granted under
the E-Auction Notice dated 13.02.2023 deposited huge and
substantial advance Royalties to the tune of Rs. 82.81 Crores
which has been lying deposited with the Mining Department
for over one year. The Mining plans submitted by the
answering Respondents have also been approved, and thus
quashing the E-Auction Notice dated 13.02.2023 at this stage
would cause serious and irreparable harm to the answering
Respondents and further put undue pressure on the Mining
department to refund the amount of Rs. 82.81 along with
interest, which have been absorbed by the Department and
partly diverted to the District Mineral Fund (DMF), as recorded
in the MOM of Joint Meeting of SEAC-1 & SEAC-2 held on

3.05.2024.

That it is an admitted fact that no mining has been conducted

by the answering Respondents before the approval of the DSR
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by the Expert bodies. It is further evident that the E-Auction
Notice was issued on the basis of a newly prepared DSR by the
Sub-Divisional Committee, and not in the absence thereof, and
that the very same DSR (without any changes to the 14 Mining
blocks auctioned under the E-Auction Notice dated 13.02.2024)
has been approved by the SEAC/SEIAA, UP. Hence any
mining activities undertaken under the E-Auction notice would
be in substantial compliance of judgment passed by the
Hon’ble Apex Court in Pawan Kumar.

That the issues raised in the present OA no longer survives, and
allowing the prayer to quash the 13.02.2023 would invariably
entail that the Mining department can issue the very same E-
Auction Notice in respect to the same 14 Mining Blocks, and
the answering Respondents would be required to repeat the
Very same.

This will obviously be cumbersome to the Department as well
as seriously prejudice the answering Respondents, without
benefiting any person, except the Applicant who has been put
by the Mining lease holders in Yamunanagar, Haryana to get

the mining activities delayed in the adjoining District of
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Saharanpur so as to take benefit of the lack of supply of
Sand/RBM which is mandatorily required for all Building
construction/ highway projects, and hence increase the price

(and their own profits) to meet the inelastic demand.

This Hon’ble Tribunal vide its Order dated 07.05.2024 OA No.
389 of 2024 being ‘Raj Kumar v State of UP’, in a similar
matter where 156 E-Auction Notices in the entire State of UP
have been challenged on the ground of being issued without

preparation of a DSR, held that if the auction notices have

already been acted upon and LOI’s have been issued to the

successful bidders then the challenge to the auction notice will

not survive without challenging the subsequent action of

challenging the LOIs thus granted.

It is submitted that in the present case, the Applicant has
challenged the auction notice dated 13.02.2023 without
challenging the subsequent LOIs granted to the answering
Respondents and thus in terms of the decision of this Hon’ble
Tribunal in Raj Kumar, the challenge to the Auction notice

dated 13.02.2023 does not survive.
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The Relevant portion of the Order dated 07.05.2024 is as

under:

“4. ...In addition we also note that if the auction notices have
already been acted upon and successful bidder has been
selected/lease deed is issued to the successful bidder/LOI then
the challenge to the auction notice itself may not survive
without challenging the subsequent action. Hence, we are of
the view that no case is made out for clarification/modification
of the order dated 23.04.2024. 1.A. No. 210/2024 is accordingly

rejected.”

A Copy of the Order dated 07.05.2024 passed by this Hon’ble
Tribunal in OA No. 389 of 2024 being ‘Raj Kumar v State of

UP’ is enclosed herewith as Annexure R-19 [at page

293 102991

That the Hon’ble Supreme Court vide its order dated
20.07.2022 in ‘Mangal Singh Bundela v State of MP’, CA No.
4593 of 2022 in a near identical case where the e-auction dated
16.11.2021 was issued before the draft DSR dated 4.3.2022
considered the judgment in Pawan Kumar and directed that

that no mining shall be carried out in the terms of the e-auction

without finalizing the DSR. It is pertinent to mention that the

Hon’ble Supreme Court without quashing the NIT or staying

the process of grant of EC, stayed mining under the said NIT.
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Apropos, permitting the LOIs to proceed in furtherance of the
E-Auction Notice dated 13.02.2023 would not cause any
damage to the Environment, in as much as, no mining has been
undertaken till date, and subsequent Mining activities would be
done in accordance with law, and after obtaining a prior EC

and CTO/CTE.

A Copy of the Order dater dated 20.07.2022 passed by the
Hon’ble Supreme Court in ‘Mangal Singh Bundela v State of
MP’, CA No. 4593 of 2022 is enclosed herewith as Annexure
R-20 [at Pages296t0297].

That subsequent to the quashing of the DEAC/DEIAA by this
Hon’ble Tribunal in Satender Pandey, the MOEF despite the
directions issued in Vikrant Tongad to modify the procedure
under the 15.01.2016 Notification, has not issued any
clarification or OM in respect of the procedure which is
required to be followed for preparation of a DSR throughout
the Country.

In respect of the State of UP, the District Magistrate
Saharanpur after obtaining a clarification from MOEF on

4.12.2023, vide letter dated 18.12.2023 forwarded the DSR for
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Saharanpur for the approval of SEAC, UP. The SEAC/SEIAA,
UP in its Joint Meeting dated 2.02.2024 for the first time
adopted a procedure and formulated a detailed Standard
operating procedure (SOP) for preparation of DSR. In terms of
the said SOP, the DSR for Saharanpur was listed before a Joint
Committee of SEAC-1 and SEAC-2, UP for appraisal on
3.05.2024 wherein it was recommended for approval for the
balance period of 3 years, and subsequently approved by the
SEIAA, UP.

It is relevant to submit that except for District Saharanpur and
District Jalaun, DSRs have not been approved in respect of any
other District(s) by the SEAC/SEIAA. In the meanwhile,
approximately 214 e-tenders have been floated between 2020-
2024 in the State of UP for various districts without a duly
finalized/ approved DSR by SEAC/SEIAA, UP, and quashing
all such E-tenders which are in parity with the issuance of the
Impugned Auction notice dated 13.02.2023 would seriously
affect the availability of sand and ensue the dangers highlighted

by the Hon’ble Supreme Court in the case of Pawan Kumar.
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A Tabular Chart indicating the E-tenders/ Auction Notices
issued District wise in the State of UP between 2020-2024 is
enclosed herewith as Annexure R-21 [at page
298

Even otherwise, the answering Respondents respectfully
submit that quashing the E-Auction Notice dated 13.02.2023
now and directing the Mining Department to issue the same E-
Auction Notice under the same DSR would create a situation of
chaos and be an exercise in futility, which would not only
cause a huge loss to the public exchequer but seriously hamper
the availability of sand in the District resulting in mushrooming
of illegal mining.

The Hon’ble Apex Court in the case of Pawan Kumar, pending
the preparation of DSR, had permitted mining activities in the
interim to prevent mushrooming of illegal mining and further
to prevent loss to the public exchequer and ensure availability
of sand which is required for public and private construction

projects.

The Relevant portion of the Judgment passed in Pawan Kumar

is extracted hereinbelow
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“7. It _cannot be in dispute that though the developmental
activities are not stalled, the environmental issues are also
required to be addressed. A balanced approach of sustainable
development ensuring environmental safeguards, needs to be
resorted to. At the same time, it also cannot be ignored that
when legal mining is banned, it gives rise to mushroom growth
of illegal mining, resulting into clashes between sand mafias,
criminalization and at times, loss of human lives. It also cannot
be disputed that sand is required for construction of public
infrastructural projects as well as public _and private
construction activities. A total ban on legal mining, apart from
giving rise to illegal mining, also causes huge loss to the public

exchequer.”

It is submitted that E-Auction Notices in District Saharanpur,
UP are being challenged on some ground or the other (at the
behest of Applicant from Yamanaunagar put up by the Mining
lease holders in the said District). Resultantly, there is a
scarcity of sand in District Saharanpur, which has made the
Respondent Mining Department to issue more than 300 Short
Term permits from 31.01.2022 till date whereunder almost 1
Crores Cubic metre (approx 2.1 Crore Ton) of RBM has been
extracted without such Areas having being included in a DSR,
without any replenishment study and/or without any

Environmental clearance or safeguard.
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Apropos, quashing the E-Auction Notice dated 13.02.2023
would seriously affect the availability of sand in and around
District Saharanpur and a fortiori result in issuance of similar
Short term permits by the Mining Department to meet the
inelastic demand for sand/RBM, which would be damaging and
deleterious to the Riverine Environment.

Even otherwise, it is submitted that the 14 Sand Blocks that are
a subject matter of the E-Auction dated 13.02.23, as per the
SEAC Joint Meeting dated 3.05.2023 are getting over
replenished and require removal of deposits to maintain
channel of river.

DRAFT DSR PREPARED IN CONSULTATION WITH DISTRICT
YAMUNANAGAR

It is submitted that the updated DSR was duly sent to the
District Magistrate Yamunanagar vide letter dated 1.2.2023 for
their comments and inputs and the same has been stated in the
Joint Committee Report. Thus, the requirement of Clause 9.3 of

EMGSM, 2020 is substantially complied with.

It is relevant to mention that the challenge to the DSR for non-

compliance of Clause 9.3 of EMGSM, 2020 was also raised in

33



19.

20.

1271

OA No. 403 of 2022. This Hon’ble Tribunal vide Order dated
25.1.2023 disposed off the said OA without passing any orders
as prayed for therein.

ON THE ISSUE OF CLUSTER

It is submitted that Appendix XI of the MOEF Notification
dated 15.1.2016 by virtue of which the concept of Cluster was
first introduced, does not cap the total area in a Cluster, and in
fact specifically provides for the procedure for obtaining EC in
a cluster situation of a size more than 50 ha.

The MOEF Notification dated 15.1.2016 which amended the
EIA, 2006 is a measure under Section 3 of the EP Act and is
statutory in nature which would prevail over the EMGSM,
2020 which are guidelines issued by the MOEF, that though are
mandatorily required to be adhered to, however in case of a
conflict in terms of the Notification and guideline, the
Notification in law shall prevail.

Be that as it may, Clause 4.1.1 (k) of the EMGSM, 2020 is
merely recommendatory and suggestive in nature and does not
prohibit clusters exceeding 10 ha and is thus even otherwise not

in conflict with the Notification dated 15.01.2016.
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ON THE ISSUE OF CONTINUOUS STRETCH OF RIVER BED BEING
AUCTIONED IN PIECES

It is submitted that Clause 4.6 of the EMGSM, 2020 itself
clarifies that it is suggestive in nature and thus not mandatory.

The said Clause 4.6 of the EMGSM, 2020 reads as under:

“In those states where sand plots are auctioned to the
highest bidder, the following is suggested:

It has been observed that bidders try to form a cartel and
bids are received for certain plots where legal mining is done,
and bids for certain other plots don’t elicit any response. Sand
from these unauctioned plots is then excavated using the same
machinery deployed for the excavation of adjacent plot which
might have been auctioned off. It is not easily possible for the
field machinery to prevent such illegal activities. This may be
prevented by having plot of larger size. plots are large in size
as possible are identified for auction. Care may be taken to
ensure that no continuous stretch of plot in the river bed is
divided for auction. A continuous stretch of plot shall be
preferred for auction, and the attempt may not be made to
auction it off in pieces.”

Apropos, it is further submitted that the decision to determine
the size of the mining lease (whether by a continuous stretch of
plot/river bed or divided) is at the discretion of the State
Government under Rule 10 of the UP Minor Mineral

Concession Rules, 2021.

It is trite to mention that this Hon’ble Tribunal in the case of

Pashupati Rice Mills [OA No. 62/2019 (EZ)] vide Judgment
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dated 12.12.2019 had upheld the power of the State
Government to divide the lease areas as per its Policy decision,
and rejected the submission that it ought to be auctioned

contiguously as a single stretch.

ON THE ISSUE OF REPLENISHMENT STUDY

This Hon’ble Tribunal, Principal Bench in the case of Raj
Kumar v. State of U.P., OA No. 140/2021, vide its Judgment
dated 6.05.2022 accepted that a Replenishment Study is
mandatorily to be conducted prior to e-Auctions in future and
also for all current leases; and directed such replenishment
studies to be expedited and completed in a time bound manner
i.e. by 315t December 2022 for all Districts in U.P failing which
no Mining shall be permitted. The Hon’ble Supreme Court
vide its Order dated 29.11.2022 dismissed the said Civil
Appeal No. 8035-8036 of 2022 filed by the State of UP being
aggrieved by the abovementioned Judgment dated 6.05.2022,
and clarified that the State authorities shall undertake
Replenishment studies for both years i.e. year ending

31.12.2021 as well as the current year ending 31.12.2022.
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In pursuant thereof, Replenishment studies for District
Saharanpur was duly conducted pre and post monsoon for the
years 2022 and 2023 as is clear from the Joint Committee
Report and the Joint Committee MOM dated 3.05.2024 of the
SEAC-1 and SEAC-IL.

It is pertinent to mention that this Hon’ble Tribunal vide Order
dated 25.1.2023 in OA No. 403 of 2022 recorded that
Replenishment study has been conducted in District
Saharanpur prior to preparation of the DSR and disposed of the

said OA.

ON THE ISSUE OF RIVER CHANNEL PASSING THROUGH THE

AREA OF IDENTIFIED MINING SITES

The Corresponding submissions made in the OA are
speculative, evasive and based on conjectures and surmises
without furnishing any details whatsoever. The mining sites
have been identified by the Sub Divisional Committee after
conducting a field survey and after following the guidelines of

the MOEF.

Therefore, in view of the averments made hereinabove, the

answering Respondent humbly prays that the present OA be
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disposed off. This Hon’ble Tribunal may also be pleased to
direct, if it deems fit and proper, that thought the Auction
Notice dated 13.02.2023 for District Saharanpur (and 214
Auction notices in other Districts in the State of UP) have been
issued in accordance with the DSR duly approved by the Sub-
Divisional Committee; post the approval of the said DSRs by
the SEAC/SEIAA, UP if there are any subsequent
modifications or amendments of Lease area or permissible
quantities etc... (which there is none), the same may be
simultaneously effected in the LOIs issued in favour of the
successful bidders including the answering Respondent herein,
so as to ensure that the Mining is conducted strictly in
accordance with the approved DSRs and within the prevalent

legal framework.

It is submitted that the answering Respondent is filing the
present Reply, reserving its right to file a detailed para-wise
Reply/ Additional Reply to bring on record subsequent events,

as and when directed and required by this Hon’ble Tribunal.

Filed by:
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[VANSHDEEP DALMIA]
Advocate for the Answering Respondent No. 6-17

Place: New Delhi
Filed on:14.08.2024
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL, BENCIH, DELII
ORIGINAL APPLICATION NO. 185.1 OF 2023
IN THE MATTER Q1"

GAURAV KUMAR APPLICANT
VERSUS

SUATE OF UP & ORS . RESPONDENTS

ATFFIDAVIT

LV anikant Tyvagi S/o Ravi Kant, R/o 200 A, Baheri, Muzaffarnagar, Uttar
Pradesh - 251202, do hereby solemnly aftirm and declare as under:

That 1 am the Partner m Respondent No. 6 Krishna Constellation
Private Limited firm in the above Original Application and I am well
conversant with the facts and circumstances of the case and competent

to depose the present Affidavit.

~Jhat I have read and understood the contents of the accompanying

- S,

Q) e m%alcd theréin are true to my knowledge. '

0, %, “

Q e = lfaﬂéhé averments of facts stated herein above are true to my
e : |

O % ¥, B . -
Igic/::: -mﬁs:;&:dg(; no part of it 15 false and nothing material has been
“®ndealed therefrom. '
TGS

(4

DEPONENT

SERDFICATION:-
Venfied at

on this day August 2024, that the contents -

:L.fli -?hgu‘.;ﬁthm'rccl to my knowledge, no part of it is
‘la

OFhe presenyaii

e and notN

Tehsil Behat DEPONENT
Distt- Sahor. npu
Reg N 10)8ARI14

as been concealed there (i
4 ; i‘) : ] O, '
ASKOURRA [
Advocate & Notary
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI .

APPLICATION NO. 188 OF 2023

_ .. APPLICANT
. VERSUS
.RESPONDENTS

FIDAVIT
R/o F1/502, Usha Colony, Pacific Golf

001, do hereby solemnly affirm and

0. 9 Doon Mines and Minerals
1 am well conversant with

competent to depose the

1

ts of the accompanying

ructions and [ say that the

above are true to my

material has been
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI

ORIGINAL APPLICATION NO. 188 OF 2023

IN THE MATTER OF:

GAURAV KUMAR LAPPLICANT
VERSUS

STATE OF UP & ORS ..RESPONDENTS

; AFFIDANTT
[, Rajendra Kumar S/o Mahendra Pal. R o Roshnabad. Salempur Mahdood.
Haridwar, Utrakhand - 249402 do hereby solemnly affirm and declare as
under:
1. That I am the Proprietor of Respondent No. 8 M/s Mannu Enterprises
in the above Original Application and I am well conversant with the
facts and circumstances of the case and competent to depose the
present Affidavit.
That 1 have read and understood the contents of the accompanying
Reply which has been drafted on my instructions and | sav that the
facts stated therein are truc to my knowledge.
That the averments of [lacts stated herein above are true o my
knowledge, no part of 1t i1s false and nothing matenal has been

concealed therefrom.
For u Ent; |

,»w)d—
Prop.

DEPONENT

VERIFICATION:-

Verified at ’_ES;EE' _on this ;6% day August 2024, that the contents

of the present affidavit are true and correct 1o my knowledge. no part of it is

= «'?‘@

DEPONENI

false and nothing material has been concealed therefrom.

SVAAY

iz affidawit

.1“{‘?‘
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI .

APPLICATION NO. 188 OF 2023

_ .. APPLICANT
. VERSUS
.RESPONDENTS

FIDAVIT
R/o F1/502, Usha Colony, Pacific Golf

001, do hereby solemnly affirm and

0. 9 Doon Mines and Minerals
1 am well conversant with

competent to depose the

1

ts of the accompanying

ructions and [ say that the

above are true to my

material has been
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH. DELHI
ORIGINAL APPLICATION NO. 188 OF 2023
IN THE MATTER OF:
GAURAV KUMAR APPLICANT
VERSUS
STATE OF UP & ORS .RESPONDENTS
i~ AFFIDAVIT

p o ¥ i B
/’ @ '_?____:'::'E &xr’mdccp Kumar S/o Naresh Chand. R/o 45, Shalimar Extension Mittal
4,;,:-_& Vifay ki 1.\\.«( sery, Behat Road. Saharanpur. Utar Pradesh - 247001do hereby

Avtvpeate & hoarg
Szharanpity
A

&P i -soldmnly affirm and declare as under:

/1. That I am the Partner in Respondent No. 10 Vedanta Assoctates m the
above Original Applicauon and | am well conversant with the facts
and circumstances of the case and competent to depose the present
Affidavit.

That 1 have read and understood the contents of the accompanying
Reply which has been drafied on my instructions and | say that the
facts stated therein are true to my knowledge.

3. That the averments of facts stated herein above are true to my
knowledge, no part of it is false and nothing material has been

=P N\ concealed therefrom.

ol '2!(,3\'"“’
/ ,rl /
EPONENT

\DS,{ VERIFICATIO
\,\ Verified at S'@ﬁ on this mf\:lay August 2024, that the contents

of the present affidavit are true and correct to my knowledge, no part of it is

false and nothing material has been concealed therefrom.

Identifieq by

e ,?:é)g ce thagprn.. A
S %ﬁ@%

DEPONENT

\SSOCIATES
: (V19 e Ve '} h ‘
Ctfidavie

: :E-: : Wﬂ‘w‘
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| - .:::
BEFORE THE HON’BLE NATIONAL GREEN TRIBU \A}L '
PRINCIPAL BENCH, DELHI A

ORIGINAL APPLICATION NO. 188 OF 2023 N

GAURAV KUMAR ...APPLICANT
VERSUS
STATE OF UP & ORS ...RESPONDENTS
AFFIDAVIT

[, Kamaldeep B Pundir S/o Sri Bhopal Singh, R/o 346 Jaroda Jutt, Opposite

Post Office, Jaroda Jutt, Saharanpur, do hercby solemnly affirm and declare

as under:

1. That 1 am the Partner in Respondent No. 11 Yamuna Mines firm in the
above Original Application and I am well conversant with the facts

and circumstances of the case and competent to depose the present
Affidavit.

\2. That I have rcad and understood the contents of the accompanying

Reply which has been drafted on my instructions and I say that the
facts stated therein are true to my knowledge.

‘3. That the averments of facts stated herein above are true to my

knowledge, no part of it is false and nothing material has been

concealed therefrom.

For M/S Yamuna Mines
&Q Partner
DEPONENT
VERIFICATION:-
Verified at on this

day August 2024, that the contents
of the present affidavit are true and correct to my knowledge, no part of it is

false and nothing material has been concealed therefrom.

m bl j

> T-z q,ml KM ‘Z’Bf Pw%mua/ DEPONENT
A .' . ““ :" i) ',:.',.«; i For W/S Yamuna Mines
g

» el nl L .‘:‘:’F ‘r;:p %




1283 46

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI

ORIGINAL APPLICATION NO. 188 OF 2023
IN THE MATTER OF:
GAURAV KUMAR APPLICANT
VERSUS

STATE OF UP & ORS CRESPONDENTS

AFFIDANVIT

I, Blinder Kumar S/o Bundi Ram. R'o Decodhar (72). Yamuna Nagar,

Haryana - 135021 do hereby solemnly affirm and declare as under:

1. That I am the Proprictor of Respondent No. 12 Choudhary Mines in
] P b

the above Original Application and | am well conversant with the facts
and circumstances of the case and competent to depose the present
Affidavit.

That I have read and understood the contents of the accompanying

" Reply which has been dratted on my instructions and 1 sav that the
¥ . i

F o

facts stated therein are true to my knowledge.
That the averments of facts stated herein above are true to my

knowledge, no part of it is false and nothing material has been

concealed therefrom. :
% DEPONENT
Partner

VERIFICATION:-

Idenhﬂed by Verified at @g on this S&Q}Muy August 2024, that the contents

of the present affidavit are true and correct to my knowledge, no part ot it s

false and nothing material has been concealed therefrom.
M/s LRE

DEPONEN] partne:

oo

hoaftee
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UL NG g N, D

ORTGINAL Apep 0 A s Sey sy o 2o

IN 0 MATTER ()
GALTEAN KUATAR APFLIGANI
VIRSLS

STATE o0 Lr & (RS RESIFONDENTS
MR ITESN T

L Mamsh Juswal S0 Ram I Biswal, U0 Marwahiva, Akpange, Bast, Uiar

| I 5
Priwdesh - 272002, do l'"*'"*-'l‘}' soleovnly oM and declare as under

1. That | am Respandent No. 13 iy the above Ongmal Applicanon and |
am well conversamt with the facts and circumstanges of the case and

competent to depose the present Affidavit,

2. That I have read and understood the contents of the accompanying
Reply which has been drafied on my istructions und 1 say that the
facts stated therem are true 1o my knowledge.

3. Thal the averments of facts stuted herein above are true 1o my
knowledge, no pant of it 15 false and nothing materal hus been
concealed therefrom,

VERIFICATION:-

Verified at on this day August 2024, that the contents
of the present affidavit are true and correct 1o my knowledge, no part of it 15

fulse and nothing material has been concealed therefrom. =

-

N
l;<l-i\ls(mf-‘.1 T
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BEFORE THE HON’BLE NATIONAL GREEN TR]BUNA
PRINCIPAL BENCH, DELHI

ORIGINAL APPLICATION NO. 188 OF 2023

IN THE MATTER OF:
GAURAV KUMAR ..APPLICANT
VERSUS
STATE OF UP & ORS ...RESPONDENTS
AFFIDAVIT

I, Pradeep Singh S/o Pritam Singh R/o Rana Apartments 8 Krishna Vihar
Jakahan Rajpur Road, Dehradun, Uttrakhand-248001, do hereby solemnly

affirm and declare as under:

That I am the Partner in Respondent No. 14 Rana Royalty firm in the
above Original Application and I am well conversant with the facts
and circumstances of the case and competent to depose the present
Affidavit.

That I have read and understood the contents of the accompanying

Reply which has been drafted on my instructions and I say that the

facts stated therein are true to my knowledge.
3. That the averments of facts stated herein above are true to my

knowledge, no part of it is false and nothing material has been

concealed therefrom. For M/S Rana Royalty

2"?-“

& DEPONENT

VERIFICATION:-

Verified at on this day August 2024, that the contents

of the present affidavit are true and correct to my knowledge, no part of it is

Mbbl‘\ false and nothing material has been concealef therefrom.
ﬁils\' 16 wrighe or\' n- . -
wes o WML
™ \_,...4,|ru.‘€m
T a5 1.4 The Aol m.uv For M/S Rana Royailty
e fo re T kgameand ane i )l Z/ =
¥ Partner

N el
o ~é:~
dlg\wr wmoea T Nary
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI

ORIGINAL APPLICATION NO. 188 OF 2023

IN THE MATTER OF:
GAURAV KUMAR .APPLICANT
VERSUS
STATE OF UP & ORS __RESPONDENTS
FIDAVIT

I, Manish Awana S/o Dhramveer Awana, R/o Near Ajab Cable Network,
Sector - 5. Gautam Buddha Nagar, Uttar Pradesh - 201301, do hereby

solemnly affirm and declare as under:

1. That [ am the Respondent No. 15 in the above Original Application
and 1 am well conversant with the facts and circumstances of the case
and competent to depose the present Affidavit.

2. That | have read and understood the contents of the accompanying
Reply which has been drafted on my instructions and | say that the
facts stated therein are true to my knowledge.

3.  That the averments of facts stated herein above are true to my

knowledge. no part of it is false and nothing material has been

concealed therefrom.

AN
oD

DEPONENT

VERIFICATION:-
Verified at on this day August 2024, that the contents

of the present affidavit are true and correct to my knowledge, no part of it is

AN

false and nothing material has been concealed therefrom.

T 9 AUG
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BEFORE THE HON’BLE NATIONAL GREEN TR]BUNAL» 1
PRINCIPAL BENCH, DELHI1

ORIGINAL APPLICATION NO. 188 OF 2023

IN THE MATTER OF:

GAURAV KUMAR ...APPLICANT
VERSUS
STATE OF UP & ORS ..RESPONDENTS

AFFIDAVIT

[, Mohd Ajhar Javed S/o Sri Mohammed Javed R/o 3/2204, Dehradun

Road, Khanalampura, Saharanpur, Uttar Pradesh - 247001, do hereby
solemnly affirm and declare as under:

1. That I am the Partner in Respondent Blue Star Mines firm in the
above Original Application and I am well conversant with the facts

and circumstances of the case and competent to depose the present
Affidavit.

—20/.. That I have read and understood the contents of the accompanying

)

.7 _Reply which has been drafted on my instructions and I say that the
(w Wiy 'I'_ VO facts stated therein are true to my knowledge.

) b 3/ __/That the averments of facts stated herein above are true to my
"/ 57 0 knowledge, no part of it is false and nothing material has been

concealed therefrom. For M/S Blue S ‘m
Tﬂf7 Loy

Partner
DEPONENT
VERIFICATION:-

Verified at on this

day August 2024, that the
contents of the present affidavit are true and correct to my knowledge, no

part of it is false and nothing material has been concealed therefrom.

M/
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, DELHI

IN THE MATTER OF:

GAURAY KUMAR ..APPLICANT
VERSUS
STATE OF UP & ORS .RESPONDENTS
AFFIDAVIT
\ Jai Kishorr Singhal S/o Trilok Chand Singhal. R/o 11- 203 Shivalik Nagar,
P ase -2, Haridwar, Utrakhand. 249403, do hereby solemnly atlirm and

Jfﬁetlau, as under:

1. That I am the Partner in Respondent No. 17 Maa Shakumbhari Traders
in the above Original Application and 1 am well conversant with the
facts and circumstances of the case and competent to deposc the
present Affidavit.

2. That I have read and understood the contents of the accompanying
Reply which has been drafted on my instructions and | say that the

facts stated therein are true to my knowledge.

3. That the averments of facts stated herein above are true w0 my
\\
\ knowledge, no part of it is false and nothing material has been
i\
i concealed therefrom. \_{Q/ o

5 a Shakld M iak
. W
Partner

DEPONENT

MERIFICATION:-
Verified at SQ% on this &;t‘h“y August 2024, that the contents
of the present affidavit are true and correct to my knowledge, no part of it is

false and nothing material has been concealed therefrom. = 18
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10 FT.377. 562(37) ATIE 26 Ha<r 2014; ANNEXURE R-1

11, 1.3, 637(3F) AT 28 Fatt 2014;
12. FT.4. 1599(7) TG 25 I 2014;

13. FT.37. 2601 (1) ATE 7 F2a7 2014;
14. F7.97. 2600(7) TG 9 AT 2014
15, 1.3, 3252(7) T 22 fFFwav 2014;
16. 1.3, 382(3F) ATHE 3 FTALY, 2015;
17. 1.3, 811(3F) AT 23 AT, 2015;
18. 1.3, 996(3F) aTrE 10 =i 2015;
19. FT.3. 1142(37) T 17 5 2015;
20. FT.4T. 1141(3F) TF 29 78 2015;

21. T3, 1834(37) AT 6 [aTs 2015;

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th January, 2016

S.0. 141(E).—Whereas in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986), a draft notification for making certain
amendments in the Environment Impact Assessment Notification, 2006, issued vide number S.O. 1533(E), dated the 14"
September 2006, was published under sub-rule (3) of rule (5) of the Environment (Protection) Rules, 1986, vide number
S.0. 2588(E ), dated 22" September, 2015, inviting objections and suggestions from all persons likely to be affected
thereby, within a period of sixty days from the date of publication on which copies of Gazette containing the said
notification were available to the public;

And whereas, copies of said notification were made available to the public on 22" September 2015;

And whereas, all objections and suggestions received in response to the above mentioned draft notification have
been duly considered by the Central Government;

And whereas, in pursuance to the order of Hon’ble Supreme Court dated the 27" February, 2012 in LA. No.12-
13 of 2011 in Special Leave Petition (C) N0.19628-19629 of 2009, in the matter of Deepak Kumar etc. Vs. State of
Haryana and Others etc., prior environmental clearance has now become mandatory for mining of minor minerals
irrespective of the area of mining lease;

And whereas, as a result of the above said Order of Hon’ble Supreme Court, the number of cases which are now
required to obtain prior environmental clearance has increased substantially;

And whereas, the Hon’ble National Green Tribunal, vide its order dated the 13" January, 2015 in the matter
regarding sand mining has directed for making a policy on environmental clearance for mining leases in cluster for minor
minerals;

And whereas, the State Governments have represented for streamlining the process of environmental clearance
for mining of minor mineral;
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And whereas, the Ministry of Environment, Forest and Climate Change in consultation with State Governments
has prepared Guidelines on Sustainable Sand Mining detailing the provisions on environmental clearance for cluster,
creation of District Environment Impact Assessment Authority and proper monitoring of sand mining using information
technology and information technology enabled services to track the mined out material from source to destination;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 read with clause (d) of sub-rule (3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification,
namely:-

In the said notification,-

(a) in paragraph 2, after the words “in the said Schedule”, the following words shall be inserted, namely:-

“and at District level, the District Environment Impact Assessment Authority (DEIAA) for matters falling under
Category ‘B2’ for mining of minor minerals in the said Schedule”;

(b) after paragraph 3, the following paragraph shall be inserted, namely:-
“3 A. District Level Environment Impact Assessment Authority:-
(1) A District Level Environment Impact Assessment Authority hereinafter referred to as the DEIAA shall be

constituted by the Central Government under sub-section (3) of section 3 of the Environment (Protection) Act,
1986 comprising of four members including a Chairperson and a Member-Secretary.

(2) The District Magistrate or District Collector shall be the Chairperson of the DEIAA.

(3) The Sub-Divisional Magistrate or Sub-Divisional Officer of the district head quarter of the concerned district of the
State shall be the Member-Secretary of the DEIAA.

(4) The other two members of the DEIAA shall be the senior most Divisional Forest Officer and one expert. The
expert shall be nominated by the Divisional Commissioner of the Division or Chief Conservator of Forest, as the
case may be. The term and qualifications of the expert fulfilling the eligibility criteria are given in Appendix VII to
this notification.

(5) The members of the DEIAA who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert member.

(6) The District Level Expert Appraisal Committee hereinafter referred to as the DEAC shall comprise of eleven
members, including a Chairman and a Member-Secretary.

(7) The senior most Executive Engineer, Irrigation Department in the district of respective State Governments or
Union territory Administration shall be the Chairperson of the DEAC.

(8) The Assistant Director or Deputy Director of the Department of Mines and Geology or District Mines Officer or
Geologist of the district shall be the Member-Secretary of the DEAC in that order.

(9) A representative of the State Pollution Control Board or Committee, senior most Sub-Divisional Officer (Forest) in
the district, representative of Remote Sensing Department or Geology Department or State Ground Water
Department, one occupational health expert or Medical Officer to be nominated by the District Magistrate or
District Collector, Engineer from Zila Parishad, and three expert members to be nominated by the Divisional
Commissioner or Chief Conservator of Forest, as the case may be, shall be the other members of the DEAC. The
term and qualifications of the experts fulfilling the eligibility criteria are given in Appendix VII to this notification.

(10) The members of the DEAC who are serving officers of the concerned State Government or the Union territory
Administration shall be ex-officio members except the expert members.
(11) The District Magistrate or District Collector shall notify an agency to act as Secretariat for the DEIAA and the
DEAC and shall provide all financial and logistic support for their statutory functions.
(12) The DEIAA and DEAC shall exercise the powers and follow the procedure as specified in the said notification, as
amended from time to time.
(13) The DEAC shall function on the principle of collective responsibility and the Chairman shall endeavor to reach a
consensus in each case and if consensus cannot be reached, the view of the majority shall prevail. ”;
() in paragraph 4, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(iv) The ‘B2’ Category projects pertaining to mining of minor mineral of lease area less than or equal to five
hectare shall require prior environmental clearance from DEIAA. The DEIAA shall base its decision on the
recommendations of DEAC, as constituted for this notification.” ;
(d)  for paragraph 5, the following paragraph shall be substituted, namely:-
5. Screening, Scoping and Appraisal Committees:-

The same Expert Appraisal Committees (EACs) at the Central Government, SEACs at the State or Union
territory level and DEAC at the district level shall screen, scope and appraise projects or activity in category ‘A’, ‘B1 and
B2’ and ‘B2’ projects for mining of minor minerals of lease area less than and equal to five hectare respectively. EAC,
SEACs and DEACs shall meet at least once every month.

(a) The composition of the EAC shall be as given in Appendix VI. The SEAC at the State or the Union territory level
shall be constituted by the Central Government in consultation with the concerned State Government or the Union
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territory Administration with identical composition. DEAC at the district level shall be constituted by the Central
Government as per the composition given in paragraph 3 A.

(b) The Central Government may with the prior concurrence of the concerned State Governments or the Union territory
Administration constitute one SEAC for more than one State or Union territory for reasons of administrative convenience
and cost.

(c) The EAC and SEAC shall be reconstituted after every three years.

(d) The authorised members of the EAC, SEACs and DEACs concerned, may inspect any site connected with the project
or activity in respect of which the prior environmental clearance is sought for the purpose of screening or scoping or
appraisal with prior notice of at least seven days to the project proponent who shall provide necessary facilities for the
inspection.

(e) The EAC, SEACs and DEACs shall function on the principle of collective responsibility. The Chairperson shall
endeavor to reach a consensus in each case and if consensus cannot be reached the view of the majority shall prevail.”;
(e) for paragraph 6, the following paragraph shall be substituted, namely:-

“6. Application for Prior Environmental Clearance (EC):-

An application seeking prior environmental clearance in all cases shall be made by the project proponent in the
prescribed Form 1 annexed herewith and Supplementary Form 1A, if applicable, as given in Appendix II after the
identification of prospective site (s) for the project and/or activities to which the application relates; and in Form 1M for
mining of minor minerals up to five hectare under Category ‘B2’ projects, as given in Appendix VIII, before
commencing any construction activity, or preparation of land, or mining at the site by the project proponent. The project
proponent shall furnish along with the application, a copy of the pre-feasibility project report, in addition to Form 1,
Form 1A, and Form 1M; and in case of construction projects or activities (item 8 of the Schedule), a copy of the
conceptual plan shall be provided instead of pre-feasibility report.”;

) in paragraph 7,-

(i) in sub-paragraph (i), under the heading “I. Stage (1)- Screening:”, the existing sub-paragraph shall be lettered as

sub-paragraph “(A)” and after sub-paragraph as so lettered, the following sub-paragraph shall be inserted, namely:-

“(B) The cases as specified in Appendix IX shall be exempted from prior environmental clearance.” ;
(ii) after sub-paragraph 7 (ii), the following sub-paragraph shall be inserted, namely:-
7 (iii) Preparation of District Survey Report for Sand Mining or River Bed Mining and Mining of other Minor
Minerals:
(a) The prescribed procedure for preparation of District Survey Report for sand mining or river bed mining and mining of
other minor minerals is given in Appendix X.
(b) The prescribed procedure for environmental clearance for mining of minor minerals including cluster situation is
given in Appendix XL.”;
(2 in paragraph 8,-
(i) for the letters and word “EAC or SEAC”, the words and letters “EAC or SEAC or DEAC” shall be substituted;
(i) for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee” wherever they occur, the
words “Expert Appraisal Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal
Committee” shall be substituted;
(h)  inparagraph 9, in sub-paragraph (i),-
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
) in paragraph 10, after sub-paragraph (iii), the following sub-paragraph shall be inserted, namely:-
“(@iv) The prescribed procedure for sand mining or river bed mining and monitoring is given in Appendix XIL.”;
(1)) in paragraph 11, -
for the words “Expert Appraisal Committee or State Level Expert Appraisal Committee”, the words “Expert Appraisal
Committee or State Level Expert Appraisal Committee or District Level Expert Appraisal Committee” shall be
substituted;
(k) in the Schedule,-
(i) for item 1 (a) and the entries relating thereto, the following item and entries shall be substituted, namely:-

€)) (@) 3 “) (&)
“l(a) @) Mining | >50 ha of mining lease |<50 ha of mining lease|General Conditions shall apply
of minerals area in respect of non-|area in respect of non-|except:

coal mine lease

>150 ha of mining lease
area in respect of coal
mine lease

Asbestos mining

coal mine lease

<150 ha of mining lease
area in respect of coal
mine lease

(i) for project or activity of mining of
minor minerals of Category ‘B2’ (up
to 25 ha of mining lease area);

(i) River bed mining projects on
account of inter-state boundary.
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irrespective of mining
area
Note:
(1) Mineral prospecting is exemp-
ted. ’’;
(2) The prescribed procedure for
environmental clearance for mining of
minor minerals including cluster
situation is given in Appendix XI.”;
(3) The mining leases which have
obtained environmental clearance
under Environment Impact
Assessment Notification, 1994 and
Environment Impact Assessment
Notification, 2006 shall not require
fresh environmental clearance during
renewal provided the project has valid
and subsisting environmental
clearance.
(ii) Slurry | All projects.
pipelines  (coal
lignite and other
ores) passing
through national
parks or
sanctuaries or
coral reefs,
ecologically
sensitive areas.
() after Appendix VI, the following appendices shall be inserted, namely:-
“APPENDIX VII
(See paragraph 3 A)
Qualifications and terms for the Experts in DEIAA and DEAC
1. Qualification: The person should have at least (i) 5 years of formal University training in the concerned discipline

leading to a MA or M Sc Degree or (ii) in case of Engineering/ Technology/ Architectural discipline, 4 years
formal training course together with prescribed practical training in the field leading to a B. Tech/ B.E./ B. Arch.
Degree, or (iii) Other professional degree (e.g. MBA etc.) involving a total of 5 years of formal University training
and prescribed practical training, or (iv) Prescribed apprenticeship/ article ship and pass examinations conducted by
the concerned professional associations (e.g. Chartered Accountancy) or (v) a University degree, followed by two
years of formal training in a University or Service Academy (e.g. MBA/MPA etc.). In selecting the individual
professionals, experience gained by them in their respective fields will be taken note of.

2. Expert: A professional fulfilling the above eligibility criteria with at least 10 years of relevant experience in the
field or with an advanced degree (e.g. Ph. D) in a concerned field with at least 5 years of relevant experience.

3. Age: Below 70 years. However, in the event of non-availability of paucity of experts in a given field, the maximum
age of a member may be allowed up to 75 years.

4.  Fields: Experts in Mining, Geology, Hydrology, Remote Sensing, Environment Quality, Environment Impact
Assessment Process, Risk Assessment, Life Sciences, Marine Sciences, Forestry and Wildlife, Environmental
Economics, Bio-diversity, and River Ecology.
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5. Tenure: The maximum tenure of expert members shall be for two terms of three years each.
6.  The Expert Members may not be removed prior to expiry of the tenure without cause and proper enquiry.

APPENDIX VIII
(See paragraph 6)
FORM 1M
APPLICATION FOR MINING OF MINOR MINERALS UNDER CATEGORY ‘B2’ FOR LESS THAN AND
EQUAL TO FIVE HECTARE

an Basic Information

(viii)  Name of the Mining Lease site:

(ix) Location / site (GPS Co-ordinates):
(x) Size of the Mining Lease (Hectare):
(xi) Capacity of Mining Lease (TPA):
(xii) Period of Mining Lease:

(xiii)  Expected cost of the Project:

(xiv) Contact Information:
Environmental Sensitivity

SI. No. Areas Distance in
kilometer / Details

1. Distance of project site from nearest rail or road bridge over the concerned River,
Rivulet, Nallah etc.

2. Distance from infrastructural facilities

Railway line

National Highway

State Highway

Major District Road

Any Other Road

Electric transmission line pole or tower

Canal or check dam or reservoirs or lake or ponds
In-take for drinking water pump house

Intake for Irrigation canal pumps

3. Areas protected under international conventions, national or local legislation for
their ecological, landscape, cultural or other related value

4. Areas which are important or sensitive for ecological reasons - Wetlands,
watercourses or other water bodies, coastal zone, biospheres, mountains, forests

5. Areas used by protected, important or sensitive  species of flora or fauna for
breeding, nesting, foraging, resting, over wintering, migration

6. Inland, coastal, marine or underground waters

7. State, National boundaries

8. Routes or facilities used by the public for access to recreation or other tourist,

pilgrim areas

9. Defence installations
10. Densely populated or built-up area, distance from nearest human habitation
11. Areas occupied by sensitive man-made land uses

(hospitals, schools, places of worship, community facilities)

12. Areas containing important, high quality or scarce resources
(ground water resources, surface resources, forestry, agriculture, fisheries, tourism,
minerals)

13. Areas already subjected to pollution or environmental damage. (those where existing
legal environmental standards are exceeded)

14. Areas susceptible to natural hazard which could cause the project to present

environmental problems
(earthquakes, subsidence, landslides, erosion, flooding
or extreme or adverse climatic conditions)
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15. Is proposed mining site located over or near fissure / fracture for ground water
recharge
16. Whether the proposal involves approval or clearance under the following Regulations

or Acts, namely:-

(a) The Forest (Conservation) Act, 1980;

(b) The Wildlife (Protection) Act, 1972;

(c) The Coastal Regulation Zone Notification, 2011.
If yes, details of the same and their status to be given.

17. Forest land involved (hectares)

18. Whether there is any litigation pending against the project and/or land in which the
project is propose to be set up?

(a) Name of the Court

(b) Case No.

(c) Orders or directions of the Court, if any, and its relevance with the proposed
project.

(Signature of Project Proponent
Along with name and address)
APPENDIX - IX
[See paragraph 7(i) (B)]
EXEMPTION OF CERTAIN CASES FROM REQUIREMENT OF ENVIRONMENTAL CLEARANCE

The following cases shall not require prior environmental clearance, namely:-

1. Extraction of ordinary clay or sand, manually, by the Kumhars (Potter) to prepare earthen pots, lamp, toys, etc. as
per their customs.

2. Extraction of ordinary clay or sand, manually, by earthen tile makers who prepare earthen tiles.

3. Removal of sand deposits on agricultural field after flood by farmers.

4. Customary extraction of sand and ordinary earth from sources situated in Gram Panchayat for personal use or
community work in village.

5. Community works like de-silting of village ponds or tanks, construction of village roads, ponds, bunds

undertaken in Mahatama Gandhi National Rural Employment and Guarantee Schemes, other Government
sponsored schemes, and community efforts.

6. Dredging and de-silting of dams, reservoirs, weirs, barrages, river, and canals for the purpose of their
maintenance, upkeep and disaster management.
7. Traditional occupational work of sand by Vanjara and Oads in Gujarat vide notification number GU/90(16)/

MCR-2189(68)/5-CHH, dated the 14" February, 1990 of the Government of Gujarat.

8. Digging of well for irrigation or drinking water.
9. Digging of foundation for buildings not requiring prior environmental clearance.
10. Excavation of ordinary earth or clay for plugging of any breach caused in canal, nala, drain, water body, etc., to
deal with any disaster or flood like situation upon orders of District Collector or District Magistrate.
11. Activities declared by State Government under legislations or rules as non-mining activity with concurrence of
the Ministry of Environment, Forest and Climate Change, Government of India.
APPENDIX - X

[See paragraph 7 (iii) (a)]
PROCEDURE FOR PREPARATION OF DISTRICT SURVEY REPORT

The main objective of the preparation of District Survey Report (as per the Sustainable Sand Mining
Guideline) is to ensure the following:
Identification of areas of aggradations or deposition where mining can be allowed; and identification of areas of erosion
and proximity to infrastructural structures and installations where mining should be prohibited and calculation of annual
rate of replenishment and allowing time for replenishment after mining in that area.
The report shall have the following structure:
Introduction
Overview of Mining Activity in the District
The List of Mining Leases in the District with location, area and period of validity
Details of Royalty or Revenue received in last three years
Detail of Production of Sand or Bajari or minor mineral in last three years
Process of Deposition of Sediments in the rivers of the District
General Profile of the District
Land Utilization Pattern in the district: Forest, Agriculture, Horticulture, Mining etc.

N LR W~
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9.  Physiography of the District
10. Rainfall: month-wise
11.  Geology and Mineral Wealth
In addition to the above, the report shall contain the following:

(a) District wise detail of river or stream and other sand source.
(b) District wise availability of sand or gravel or aggregate resources.
() District wise detail of existing mining leases of sand and aggregates.

A survey shall be carried out by the DEIAA with the assistance of Geology Department or Irrigation
Department or Forest Department or Public Works Department or Ground Water Boards or Remote Sensing Department
or Mining Department etc. in the district.

Drainage system with description of main rivers

S. No. Name of the River Area drained % Area drained in the District
(Sq. Km)

Salient Features of Important Rivers and Streams:

S. No. Name of the River or Stream Total Length in the District (in Place of origin Altltgde a
Km) Origin
A idth of
Length of area verage wicth 0 . .
. . area Area Mineable mineral
Portion of the River or Stream | recommended for . .
. . recommended for | recommended for potential (in metric
Recommended for Mineral mineral . . .
. . . mineral mineral concession | tonne) (60% of total
Concession concession (in . . . . .
. concession (in (in square meter) mineral potential)
kilometer)
meters)
Mineral Potential
Boulder (MT) Bajari (MT) Sand (MT) Total Mmeabl(eMNr{“l)neral Potential
Annual Deposition
S. River or Portion of the Length of area | Average width of Area Mineable mineral
No. Stream river or stream | recommended for area recommended for | potential (in metric
recommended for mineral recommended for | mineral concession | tonne) (60% of total
mineral concession (in mineral (in square meter) | mineral potential)
concession kilometer) concession (in
meters)

Total for the
District

A Sub-Divisional Committee comprising of Sub-Divisional Magistrate, Officers from Irrigation department, State
Pollution Control Board or Committee, Forest department, Geology or mining officer shall visit each site for which
environmental clearance has been applied for and make recommendation on suitability of site for mining or prohibition
thereof.

Methodology adopted for calculation of Mineral Potential:

The mineral potential is calculated based on field investigation and geology of the catchment area of the river or
streams. As per the site conditions and location, depth of minable mineral is defined. The area for removal of the mineral
in a river or stream can be decided depending on geo-morphology and other factors, it can be 50 % to 60 % of the area of
a particular river or stream. For example in some hill States mineral constituents like boulders, river born Bajri, sand up
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to a depth of one meter are considered as resource mineral. Other constituents like clay and silt are excluded as waste
while calculating the mineral potential of particular river or stream.

The District Survey Report shall be prepared for each minor mineral in the district separately and its draft shall
be placed in the public domain by keeping its copy in Collectorate and posting it on district’s website for twenty one
days. The comments received shall be considered and if found fit, shall be incorporated in the final Report to be finalised
within six months by the DETAA.

The District Survey Report shall form the basis for application for environmental clearance, preparation of
reports and appraisal of projects. The Report shall be updated once every five years.

APPENDIX - XI
[See paragraph 7 (iii) (b)]
PROCEDURE FOR ENVIRONMENTAL CLEARANCE FOR MINING OF MINOR MINERALS INCLUDING
CLUSTER
The following policy shall be followed for environmental clearance of mining of minor minerals including
cluster situation:-

(1). The data provided by the States (Sustainable Sand Mining Guidelines) shows that most of the mining leases for
minor minerals are of lease area less than 5 hectare. It is also reported that in hill States getting a stretch in river
with area more than 5 hectare is very uncommon. So the size of lease for minor minerals including river sand
mining will be determined by the States as per their circumstances.

(2).  The mining of minor minerals is mostly in clusters. The Environment Impact Assessment or Environment
Management Plan are required to be prepared for the entire cluster in order to capture all the possible
externalities. These reports shall capture carrying capacity of the cluster, transportation and related issues,
replenishment and recharge issues, geo-hydrological study of the cluster area. The Environment Impact
Assessment or Environment Management Plan shall be prepared by the State or State nominated Agency or group
of project proponents in the Cluster or the project proponent in the cluster.

(3).  There shall be one public consultation for entire cluster after which the final Environment Impact Assessment or
Environment Management Plan report for the cluster shall be prepared.
(4).  Environmental clearance shall be applied for and issued to the individual project proponent. The individual lease

holders in cluster can use the same Environment Impact Assessment or Environment Management Plan for
application for environmental clearance. The cluster Environment Impact Assessment or Environment
Management Plan shall be updated as per need keeping in view any significant change.

5). The details of cluster Environment Impact Assessment or Environment Management Plan shall be reflected in
each environmental clearance in that cluster and DEAC, SEAC, and EAC shall ensure that the mitigative
measures emanating from the Environment Impact Assessment or Environment Management Plan study are fully
reflected as environmental clearance conditions in the environmental clearance’s of individual project proponents
in that cluster.

(6). A cluster shall be formed when the distance between the peripheries of one lease is less than 500 meters from the
periphery of other lease in a homogeneous mineral area.
(7). Form 1M, Pre-Feasibility Report and mine plan for Category ‘B2’ projects for mining of minor minerals shall be

prepared by the Registered Qualified Person or Accredited Consultants of Quality Council of India, National
Accreditation Board for Education and Training. The Environment Impact Assessment or Environment
Management Plan for Category ‘A’ and Category ‘B1’ projects shall be prepared by the accredited consultants of
Quality Council of India, National Accreditation Board for Education and Training.
(8). The SEIAAs shall have supervisory jurisdiction over the DEIAAs and decisions of DEIAA shall be reviewed by
the SEIAA without prejudice to any provisions under any existing law.
Schematic Presentation of Requirements on Environmental Clearance of Minor Minerals including cluster

situation
Area of Lease |Category Require- Require- Require- Who can Who will | Authority to | Authority to
(Hectare) of ment of ment of ment of prepare apply for appraise/ monitor EC
Project EIA/ Public EC EIA/ EMP EC grant EC compliance
EMP Hearing
EC Proposal of Sand Mining and other Minor Mineral Mining on the basis of individual mine lease
0 -5ha ‘B2’ Form —1M, No Yes Project Project DEAC/ DEIAA
PFR and Proponent Proponent DEIAA SEIAA
Approved SPCB
Mine Plan CPCB
MoEFCC
Agency
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> 5 ha and < ‘B2’ Form -1, No Yes Project Project SEAC/ nominated by
25 ha PFR and Proponent Proponent SEIAA MOoEFCC
Approved
Mine Plan
and EMP
>25ha and < ‘B1’ Yes Yes Yes Project Project SEAC/
50ha Proponent Proponent SEIAA
>50 ha ‘A’ Yes Yes Yes Project Project EAC/
Proponent Proponent MoEFCC
EC Proposal of Sand Mining and other Minor Mineral Mining in cluster situation
Cluster area ‘B2’ Form —1M, No Yes State, State Project DEAC/ DEIAA
of mine leases PFR and Agency, Proponent DEIAA/ SEIAA
up to 5 ha Approved Group of SPCB
Mine Plan Project CPCB
Proponents, MoEFCC
Project Agency
Proponent nominated by
Cluster area ‘B2’ Form -1, No Yes State, State Project DEAC/ MoEFCC
of Mine leases PFR and Agency, Proponent DEIAA/
>5haand < Approved Group of
25 ha with no Mine Plan Project
individual and one Proponents,
lease > 5 ha EMP for Project
all leases in Proponent
the Cluster
Cluster of ‘B1’ Yes Yes Yes State, State Project SEAC/
mine leases of Agency, Proponent SEIAA
area > 25 Group of
hectares with Project
individual Proponents,
lease size < Project
50ha Proponent
Cluster of any ‘A’ Yes Yes Yes State, State Project EAC/
size with any Agency, Proponent MoEFCC
of the Group of
individual Project
lease > 50ha Proponents,
Project
Proponent

APPENDIX - XII
[See paragraph 10 (iv)]
PROCEDURE FOR MONITORING OF SAND MINING OR RIVER BED MINING

1. The security feature of Transport Permit shall be as under:

(a) Printed on Indian Banks’ Association (IBA) approved Magnetic Ink Character Recognition (MICR) Code

paper.

(b)  Unique Barcode.

(¢)  Unique Quick Response (QR) code.

(d) Fugitive Ink Background.

(e) Invisible Ink Mark.

(f)  Void Pantograph.

(g) Watermark.
2. Requirement at Mine Lease Site:

(a) Small Size Plot (Up to 5 hectare): Android Based Smart Phone.
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(b) Large Size Plots (More than 5 hectare): CCTV camera, Personal Computer (PC), Internet Connection, Power
Back up.

(¢) Access control of mine lease site.

(d) Arrangement for weight or approximation of weight of mined out mineral on basis of volume of the trailer of
vehicle used.

3. Scanning of Transport Permit or Receipt and Uploading on Server:

(a) Website: Scanning of receipt on mining site can be done through barcode scanner and computer using the
software;

(b) Android Application: Scanning on mining site can be done using Android Application using smart phone. It
will require internet availability on SIM card;

(c) SMS: Transport Permit or Receipt shall be uploaded on server even by sending SMS through mobile. Once
Transport Permit or Receipt get uploaded, an unique invoice code gets generated with its validity period.

4.  Proposed working of the system:

The State Mining Department should print the Transport Permit or Receipt with security features enumerated at
Paragraph 1 above and issue them to the mine lease holder through the District Collector. Once these Transport
Permits or Receipts are issued, they would be uploaded on the server against that mine lease area. Each receipt
should be preferably with pre-fixed quantity, so the total quantity gets determined for the receipts issued.

When the Transport Permit or Receipt barcode gets scanned and invoice is generated, that particular barcode gets
used and its validity time is recorded on the server. So all the details of transporting of mined out material can be
captured on the server and the Transport Permit or Receipt cannot be reused.

5. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying mined mineral should be in a position to check
the validity of Transport Permit or Receipt by scanning them using website, Android Application and SMS.

6. Breakdown of Vehicle:

In case the Vehicle breakdown, the validity of Transport Permit or Receipt shall be extended by sending SMS by
driver in specific format to report breakdown of vehicle. The server will register this information and register the
breakdown. The State can also establish a call centre, which can register breakdowns of such vehicles and extend
the validity period. The subsequent restart of the vehicle also should be similarly reported to the server or call
centre.

7. Tracking of Vehicles:

The route of vehicle from source to destination can be tracked through the system using check points, RFID Tags,
and GPS tracking.

8. Alerts or Report Generation and Action Review:

The system will enable the authorities to develop periodic report on different parameters like daily lifting report,
vehicle log or history, lifting against allocation, and total lifting. The system can be used to generate auto mails or
SMS. This will enable the District Collector or District Magistrate to get all the relevant details and shall enable the
authority to block the scanning facility of any site found to be indulged in irregularity. Whenever any authority
intercepts any vehicle transporting illegal sand, it shall get registered on the server and shall be mandatory for the
officer to fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance conditions and enforcement of Environment
Management Plan will be ensured by the DEIAA, SEIAA and the State Pollution Control Board or Committee. The
monitoring arrangements envisaged above shall be put in place not later than three months. The monitoring of
enforcement of environmental clearance conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agency nominated by the Ministry for the purpose.”.

[No. Z-11013/98/2014-1A-11 (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14th September, 2006 and subsequently amended vide the following numbers :-
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S.0. 1737 (E) dated the 11th October, 2007;
S.0. 3067 (E) dated the 1st December, 2009;
S.0. 695 (E) dated the 4th April, 2011;

S.0. 2896 (E) dated the 13th December, 2012;
S.0. 674 (E) dated the 13th March, 2013;
S.0. 2204 (E ) dated the 19th July 2013;

S.0. 2555 (E ) dated the 21st August, 2013;
S.0. 2559 (E) dated the 22nd August, 2013;
S.0. 2731 (E) dated the 9th September, 2013;

. S.0. 562 (E) dated the 26th February, 2014;
. S.0. 637 (E) dated the 28th February, 2014;
. S.0. 1599 (E) dated the 25th June, 2014;

. S.0. 2601 (E) dated the 7th October, 2014,

. S.0. 2600 (E) dated the 9th October, 2014

. S.0. 3252 (E) dated the 22nd December, 2014,
. S.0. 382 (E) dated the 3rd. February, 2015;
. S.0. 811 (E) dated the 23rd March, 2015;

. S.0. 996 (E) dated the 10th April, 2015;

. S.0. 1142 (E ) dated the 17th April, 2015;

. S.0. 1141 (E) dated the 29th April, 2015;

. S.0. 1834 (E) dated the 6th July, 2015.
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EIEEIGIRECEED

8. FATRT A AT g a9 Thved gy amtatae HqTeT
ST AT 9T
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ST =TT fEroresr

10. SIEaH AETIS a7, =i fermtor fFramr T

11. e & wreras e a1 37 M a1 S ar st aEer-atE
ar qudfaE, T Fm A

6. STt F e I HEE o9 | SOHT TETETY F O UF 4T FA a9 A7 OTEFIT TEEaT e I 5w
IF AR FF AT § q Jd it sty F T o e w457

7. Srfrafy frefi orfSR A1 ST FA S e ST AT A A S T Ay A § A

8. vt ArgfEF savartie F gt uw Fwrd FOft S rerer weld Arae # SEAei U agEe w1 AT w0 6T
7f et 0% T TEAT ST AT B A7 agHT F A st Zn )

9. forer &1 e aforzz a1 Ser Fader S0, F B aftmes 5 =1 § 56 707 F oo G sfemor 7
afgref=a wo s st a+ft gaw @ quds S dava ofaga, am-afEer siv oaF a9t FrET Fet F d69y §
waft st e off ¥, sy oAt

10. fr=t & form wiférer  fi7 omreefrar w=er 925 & o i, a0 997 67 92T =T F gEar 26 Sorae qer
HEterd wrs7 wvw F et % s G s

[+, 5=-11013/98/2014-AT5T-1| (7)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th January, 2016

S.0.190(E).—In exercise of the powers conferred by sub-section (3) of Section 3 of the Environment
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in the erstwhile
Ministry of Environment and Forest number S.O. 1533 (E), dated the 14th September 2006 (hereinafter referred to as the
said notification), the Central Government hereby constitutes the District Level Environment Impact Assessment
Authority (DEIAA), for grant of environmental clearance for Category ‘B2’ Projects for mining of minor minerals, for
all the districts in the country (hereinafter referred to as Authority for the districts) comprising of the following members,
namely:—
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L. District Magistrate or District Collector of the district —Chairperson
2. Senior most Divisional Forest Officer in the district —Member
3. An expert member to be nominated by the Divisional Commissioner or —Member
Chief Conservator of the Forest
4. Sub-Divisional Magistrate or Sub-Divisional Officer of the district head —Member-Secretary
quarter
2. The Chairperson and official members of the Authority for the districts shall hold office during their tenure in

the district on said posts and the expert member shall hold office for a period of three years from the date of nomination
by the competent authority.

3. The Authority for the districts shall exercise such powers and follow the procedures as specified in the said
notification.
4. The Authority for the districts shall base its decision on the recommendations of the District Level Expert

Appraisal Committee constituted under paragraph 5 of this notification.

5. For the purposes of assisting the Authority for the districts, the Central Government hereby constitutes the
District Level Expert Appraisal Committee for all the districts of the country (hereinafter referred to as DEAC for the
district) comprising of the following members, namely:-

1. Senior most Executive Engineer, Irrigation Department —Chairperson
2. Senior most Sub-Divisional Officer (Forest) —Member
3 A representative of Remote Sensing Department or Geology Department or —Member
State Ground Water Department to be nominated by the District Magistrate or
District Collector
4. Occupational health expert or Medical Officer to be nominated by the District —Member
Magistrate or District Collector
5. Engineer from Zila Parishad —Member
6. A representative of State Pollution Control Board or Committee —Member
7. An expert to be nominated by the Divisional Commissioner or  Chief —Member
Conservator of Forest
8. An expert to be nominated by the Divisional Commissioner or  Chief —Member
Conservator of Forest
9. An expert to be nominated by the Divisional Commissioner or  Chief —Member
Conservator of Forest
10. | Senior most Assistant Engineer, Public Works Department —Member
11. | Assistant Director or Deputy Director or District Mines Officer or Geologist in | —Member- Secretary
the district in that order
6. The Chairperson and the official members of the DEAC shall hold office during their tenure in the district and
the non-official members shall hold office for three years from the date of their nomination by the competent authority.
7. The DEAC shall exercise the powers and follow the procedures as specified in the said notification.
8. The DEAC shall function on the principles of collective responsibility and the Chairperson shall endeavor to

reach a consensus in each case, and if consensus cannot be reached, the view of the majority shall prevail.

9. The District Magistrate or District Collector of the district shall notify an agency to act as Secretariat for the
Authority for the districts and DEAC. The agency shall provide all logistic support including transportation,
accommodation, and such other facilities in respect of all its statutory functions.

10. The non-official members of the Authority for districts and the DEAC shall be entitled to such sitting fees,
travelling allowance and dearness allowance which shall be paid in accordance with the concerned rules of the respective
State Governments.

[No. Z-11013/98/2014-IA-I1 (M)]
MANOJ KUMAR SINGH, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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ANNEXURE R-2

Item No. 04 court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Executive Application No. 55/2018

IN
Original Application No. 520/2016

Vikrant Tongad Applicant(s)
Versus

Union of India Respondent(s)

Date of hearing: 11.12.2018

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

For Applicant(s): Mr. Rahul Choudhary, Advocate and Mr. Sany Antony,
Advocate

ORDER

1. Grievance in this application is that there is non-compliance of
the judgment of this Tribunal dated 13.09.2018 in Original
Application No. 186/2016, Satendra Pandey Vs. Ministry of
Environment, Forest & Climate Change & Anr. The Hon’ble
Supreme Court, vide judgment in Deepak Kumar Vs. State of
Haryana & Ors.: (2012) 4 SCC 629, required proper
Environmental Clearance before grant of lease of minor minerals,
including sand mining. Vide Notification dated 15.01.2016
issued by MoEF&CC, environmental clearance was to be given by
the District Environment Impact Assessment Authority (DEIAA)
which defeat the direction of the Hon’ble Supreme Court.

2. This Tribunal noted that the Notification dated 15.01.2016 issued
by the Ministry of Environment, Forest and Climate Change
(MoEF&CC) was not consistent with the mandate in Deepak
Kumar (supra).

3. The District Expert Appraisal Committee (DEAC) comprised
officers having no expertise or scientific knowledge to assess

environment implications. Permitting DEAC to make assessment
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was also not consistent with the Sustainable Sand Mining
Management Guidelines, 2016. Accordingly, MoEF&CC was
directed to take steps to revise the procedure laid down in the
Notification dated 15.01.2016.

. According to the applicant, the MoOEF&CC failed to issue
appropriate Notification. Moreover, the State of Uttar Pradesh
vide the letter dated 25.10.2018 and State of Kerala vide the
letter dated 29.10.2018 directed Environmental Clearance to be
given in accordance with the Notification dated 15.01.2016 in
violation of the judgment of this tribunal dated 13.09.2018 which
in turn is to implement the direction of the Hon’ble Supreme
Court in Deepak Kumar (supra).

. Accordingly, we direct the MoEF&CC to comply with the order
dated 13.09.2018 forthwith and furnish a report of compliance
on or before 31.12.2018 failing which coercive measures may
have to be taken. We also make it clear that till a fresh
Notification is issued by the MoEF&CC, Notification dated
15.01.2016 will not be acted upon.

. Since our attention has been drawn to letter dated 29.10.2018
issued by the State Environment Impact Assessment Authority,
Kerala addressed to the District Environment Impact Assessment
Authorities of various districts in Kerala that Notification dated
15.01.2016 having not being stayed, the same be followed. This
interpretation is clearly contrary to the order of this Tribunal
disapproving the Notification dated 15.01.2016 and requiring the
same to be revised. The direction that 15.01.2016 should still be
acted upon is clearly illegal and in violation of judgment of this
Tribunal. The same will stand suspended till a fresh Notification
is issued by the MoEF&CC as directed hereinabove.

. This direction will apply to all the State Environment Impact

Assessment Authorities/State Governments.
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8. List for further consideration along with the report of the
MoEF&CC on 14.01.2019.

9. Copy of this order be sent to the MoEF&CC by e-mail.

10. The report may also be furnished to this Tribunal by e-mail at

ngt.filing@gmail.com.

Adarsh Kumar Goel, CP

K. Ramakrishnan, JM

Dr. Nagin Nanda, EM

December 11, 2018

Executive Application No. 55/2018
in Original Application No. 520/2016
R

Vel T

WTRUE COPY//
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(BEFORE L. NAGESWARA RAQ, SANIY KHANNA AND B.R. Gaval, 1))
STATLE OF BIHAR AND OTHLERS . Appellants;
Versus
PAWAN KUUMAR AND OTHERS .. Respondents.
Civil Appeals Nos. 3661-62 of 20207, Order dated November 10, 2021

Environment Law — Mining and Industries — Mining lease — Grant of
— Preparation of District Survey Report (DSRs) through private consultants
for identification of potential sites for mining — Whether necessary

— In view of provision for constitution of Sub-Divisional Committees
comprising of officers of State Government from various Departments for
identification of potential sites for mining in the Enforcement and Monitoring
Guidelines for Sand Mining, 2020, and notification issned by MoEF and CC
of 2016, held, there was no necessity of DSRs being prepared through private
consultants — It would also unnecessarily burden public exchequer

Ministry of Lavironment, Forest and Climate Change (MoLI' and
CC) in gecordance with dircctions of National Green Tribunal, had issued
Entorcement and Monitoring CGuidelines for Sand Mining (2020 Guidelines)
In accordance with 2020 Guidelines, DSR is required 1o be prepared before
auction/c-auction/grant of mining lease by Mining Department or Department
dealing with mining actlivity in respective States — For this. a Sub-Divisional
Committee is required 1o be formed which. afler site visit, is required to decide
regarding suitability ol sites Tor mining — Sub-divisional commitiee s lurther
required to record its reasons for selecting mining lease in patta Tand — With
advent of modern technology, various technological gadgets like drones and
satellite imaging, cte. can be used lor identification of potential sies and
preparation of DSR and also to check wiisuse and unauthorised mining

— Therelore, when 2020 Guidelines as well as notilication issued by
MoLI and CC of 2016 itscll provide lor constitution of Sub-Divisional
Committees comprising ol ollicers of State Governmentl from  various
Departinents for identification of potential sites lTor mining, there would
be no necessity of DSRs being prepared through private consultants uas
directed by Tribunal Sub-divisional committee consists of various ollicers
from Revenue Department, Irrigation Department, State Pollution Control
Board. Forest Department and Geolopy and Mining Department ol State
Government They are betler equipped to visit sites amnd prepare draft
DSRKR for district concerned — Apart from that, preparation of DSR through
private consualtants would also unnecessarily burden public exchequer —
Excreise of preparation of DSR for purpose ol mining in State in all the
districts directed to be undertaken afresh — Dralt DS Rs shall be prepared by
Sub-T¥visional Connnitlices — Purther until DSRs are linalised and granted

i Avising from the Tudpment and Order in P Kameer v Steete of Biler, 2020 8CC Onlline NGT
2848 (Nutional Green Tribunal. Original Application Na A0 o 20200 de. 14-10-20200 | Modilied |
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STATE OF BHIAR v. PAWAN KIIMAR 349

approval by State Expert Appraisal Conmnnittee and State Environment hnpact
Assessinent Authority, State Govermnent permitied to continue with legal
wining activitices (Paras 10 w 1)
Pavean Kamar v State of Bifier, 2020 500 Onlline NGV 2848, nraddifred
Sutenedva Parelere v Miristee of Enviconmend, Fovest & Clinrare Change, 2008 SCC Onlane
NGT 2388: Deepak Kaumar v, Slade of Harvana, (20127 1 5CC 629, yeferied (o
RM-D/6E186/C

Chronological list of cases cited on page(s)
L. 2020 SCC OnLine NGT 2818, Pawaess Kumar v, Stafe of
Bificr 340ed 330 b0 33010 35308 A

351 3534 353 »

2. 2018 5CC OnLine NGT 2388, Sadenedra Pandey v,
Minisrey of Bavirorert, Forest & Climaie
Change 349¢ [ 3500 . 351d ¢ 351¢
3. (2010 2) 4 SCC 629, Deepak Kumar v, Siate of Haivana I5le
ORDER

Per Court

1. The present appeals challenge the judgment and order dated 14-10-2020,
passed by the National Green Tribunal. Principal Bench., New  Delhi
(hereinaftier relerred o as “the Tribunal™) in Pawan Kimar v. Siate of Bifiar!,
thereby issuing 1the following directions: (SCC Online NGT para 103)

103, ... (1) Haviug regard o the findings at (a), () and (¢) above, we
dircet the State to undertake further exercise for preparation of a fresh DSR
for the Banka District.

(/) As DUIAA s not functioning as a consequence of the decdision ol

the Tribunal in Sutendra Pundev®, the DSR shall be prepared through a
consultant(s) accredited by the National Acereditation Board of Education
and Training/Quality Control Council of India in terms of OM of MobEF
& CC dated 16-3-2014.

(7{{) The DSR so prepared shall be submitted o the District Magistrate
who shall verify the DSR only in respect of the relevant facts pertaining to
the physical and geographical features of the district which shall be distinet
from the scicntific findings based on the parawmcters prescribed in the
SSMMG-201 6. Alter such verification, the District Magistrate shall forward
the DSR for examination and cevuluation by the State Expert Appraisal
Connnitlee ("SCAC™) having regard to the fact that SEIAA coniprises
ol technical/scientific experts. SEAC alter appraisal of the report shall
forward it to Stiaa Tor consideration and approval il it meets all scientilic/
technical requirements.

I 2020 3CC Onlline NGT 2848
2 Seerndeo Peddey v, Ministey of favivonment, forest & Cliviete Chiorige, 2008 5CC Onlline NGT
388
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(/v) While preparing the DSR. the MolilF & CC aceredited agency/
consultant shall scrupulously follow the procedure and the paramelters laid
down under the SSMMG-2016 and EMGSM-2020 read in syne with cach
other.”

2, The appellant State of Bihar has assailed the said judgment and order
dated 14-10-20201 on various grounds.

3. Shri Atmaram Nadkarni, lcarned Scnior Counsel appearing on hehalt
of the State of Bihar submitied that the ‘Tribunal has grossly crred in
holding that unless the State Expert Appraisal Commiittee thereinalter referred
to as “SEACT) and the State Lovironment hmpact Assessmient Authority
(hercinafter referred 160 as “SEIAA™) grants approval to the District Survey
Report (hereinafter referred 1o as “DSR™) for the purpose of mining ol sand, the
sanie cannot be carried out. He submitted that the Tribunal has further held that
the very invitation of the tenders without preparing the DSR in accordance with
the judgment ot the Tribunal in Satendra Puandey v. Ministre of Enviromment,
Forest & Climate Change= could not have been done. He submitted that after the
tenders are invited in accordance with the DSR prepared by the District Level
Committee, the successtul bidder will be required 1o prepare a mining plan and
unless such a mining plan is approved by SEAC and Stiiaa, the enviromnental
clegrance would not be granted and in turn, mining activitics cannot be carricd
out. He submitted that the linding of the Tribunal is like putting the cart betore
the horse.

4. Shri Nadkarni further submitted that the Tribunal has also grossly
erred in holding that the DSRs prepared by the State were without following
the requisite procedure and without considering the relevant lactors, He
submitted that not only the procedure as preseribed under the relevant rules
and regulations was complied with, but the voluminous material in support
of the sanie wuas also placed on record before the Tribunal. e submitted
that the Tribunal has not taken into consideration the said muaterial. e
therefore submitted that the judgment and order passed by the Tribunal
dated 14-10-2020", needs to be set aside and the State needs to be permitted to
finalise the tenders received by it

5. Shri Nadkarni further submitied that on account of the orders passed
by the Tribunal, the old Tessees are continuing with the mining activities by
paying aedgre amount o the State Government, He theretore subinitted that
on account of this, a huge loss would be caused to the public exchequer. In
the alternative, he submitted that the State, at least, needs Lo be permitted to
undertake mining activities through Bihar State Mining Corporation until the
DSRs are linalised in aecordance with the judgment! ol the Tribunal.

U Penvear Kuirers v, Steete of Bitieer, 2020 5CC Online NGT 2848
2 2018 SCC Online NGT 2388
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6. Shri P.S. Patwalia, learued Scenior Counsel appearing on behalf of the
original applicant vehemently opposed the appeals. He submitted that the
Tribunal has rightly held! that the DSRs are not prepared in accordance with
the relevant rules as well as policy guidelines. He submitted that it is apparently
clear that the Stale has taken into consideration only linancial enrichment
without considering the environmental aspects.

7. Though, we have heard the learned counsel [or both the parties at length
on merils, we find that it will be appropriate that the appeals are kept pending
for further consideration and 61l then, certain interim orders are passed.

8. It cannot be in dispute that though the developmental activities are not
stalled. the environmental issues are also required 1o be addressed. A balanced
approach of sustainable development cnsuring environmental safeguards,
nceds to be resorted to. AL the samie time, it also cannot be ignored that when
legal mining is hanned. it gives rise to mushroom growth of illepal mining,
resulting into clashes between sand maltias, eriminalisalion and at times. loss
of human lives, 1t also cannot be disputed that sund is required for construction
of public julrastructural projects as well as public and private construction
activitics. A total ban on legal mining, apart rom giving rise to illegal mining,
also causes huge 1oss to the public excheguer.

Y. Tuking into consideration these aspects of the matter, we propose Lo issue
certain interim directions.

10. The Tribunal, in Satendra Pandey. has found that the Notification
dated 15-1-2016. which provided environmental clearance to be given by the
District Eoviromment Imipact Asscessmient Authority thereinafter referred 1o as
“the DUAAT) was notin consonance with the judgment ol this Court in Deepak
Kumar v. Siette of Harvana®. The Tribunal therelore in Safendra Pundey?, had
dirccted Ministry of Enviromncent, Forest and Climate Change (hereinalter
relerred to as "MoEF and CC7) to take steps o revise the procedure laid down
in the Notilication dated 15-1-2016. It is o be noted that MoEF and CC. in
accordance wilth the dircetions ol the Tribunal, had issued inforcement and
Monitoring Guidelines for Sand Mining (hereinafter to referred ta as “the 2020
Guidelines™) in the month of January 2020.

11, Chapter 4 of the 2020 Guidelines deals with identification ol possible
sand mining sources and preparation of DSR. It will be relevant Lo reler to
Clauses 4.1, 1 (), (o) and (p) of the 2020 Guidelines:

“Ao ddentification of possibite sand mining sources and prepavaiion of

District Survey Repori (DSR)
A.1.1. Preparation of Disirict Survey Report.

I Peovenns Koo v Stedder of Bilier, 2020 SCC Onlline NGT 2848

2 Nutemdrer Peovddey v Ministey of fvironment, forest & Clisate Chiange, 2008 3CC Onlline NGT
I3RE

I 2M 2y 8CC 620
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()  District  Survey  Report for sand  mining  shall  bhe
prepared belore the auctionfe-auction/prant ol the mining lease/
Letter ol Intent (C"Lol™) by Mining Departnieut or department
dealing the mining  activity in respective  states.

ik :

() Potential site for mining having its impact on the forest,
protected area, habitation, bridges. ete. shall be avoided. For this, a
Sub-Divisional Commitlee may be formed which after the sile visit
shall decide its suitability for mining. The list ol mining lease after the
recommendation of the Committee needs 1o be delined in the following
format given in as Annevure . The Sub-Divisional Connnittee afler
the site visit shall make a recommuendation on the site Tor its suitability
of mining and also records the reason lor sclecting the mining
lease in the Patta land. The details regarding cluster and contiguous
cluster needs to be provided as in Annevwre TTT. The details of the
transportation necd o be provided as in Annesure 1V,

{p) Public consultation The comments ol the  various
stakcholders may be sought on the list of mining lease to be
auctioned. The State Govermument shall give an advertisement in
the Tocal and national newspaper for secking commcents ol the
gencral public on the list ol mining lease included in the DSR.
The DSR should be placed in the public domain Tor at least
one month from the date of publication of the advertisement for
obtaining comuents ol the genceral public. Thae comments so received
shall be placed before the Sub-Divisional Committee lor active
cousideration. The final list of sand mining arcuas [leases 1o be granted
on riverbed & patta land/khatedari land, de-siltation Tocation (ponds/
lakesfdams), M-Sand Plants (alternate source ol sand)] alter the
public hearing nceds to be defined in the final DSR in the format
as per Annexwre V. The details regarding cluster and contiguous
cluster needs (o be provided in Anneavwre VI The detdils of the
transportation need o be provided in Annexure VI

12. It could thus be seen that in accordance with the 2020 Guidelines, the

DSR is required to be prepared before the auction/e-auction/grant of mining
lease by Mining Department or Department dealing with mining activity in
the respective States. It is further provided that the potential site for mining
having its impact on the Torest, protected arca, habitation and bridges should be
avoided. For this, a Sub-Divisional Committee is reguired to be formed which,
ulter the site visit, Is required to decide regarding the suitability of the sites for
mining. The Sub-Divisional Committee is lurther required 1o record i1s reasons
for selecting the mining lease in the patta land. Various details are required 1o
be piven in the annexures appended o the said policy.
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13. Tt is further to be noted that Appendix X of the Notification
dated 15-1-2010, issucd by Mobil” and CC also provides lor composition of the
Sub-Divisional Cammitice:

“A Sub-Divisional  Committee camprising ol Sub-Divisional
Muagistrate, Officers from lirigation Department, State Pollution Countrol
Bouard or Committee, Forest Departinent. Geology or Mining Otticer shall
visit euach site for which enviromuental clearance has been applied for
and make recommiendation on suitability of site for mining or prohibition
thercol,”

14, Tt is 1o be noted that with the advent of modern technology, various
technological gadgets like drones and satellite imaging, ete. can be used for
identitication of the potential sites and preparation of the DSR and also to cheek
misuse and unauthorised mining.

15. We turther lind that when the 2020 Guidelines as well as the notitication
issucd by MobBE and CC ol 2016 itsclf’ provide Tor constitution of Sub-
Divisional Committees comprising ol the olficers ol the Stale Governmaent
from various Departments lor identification ol the potential siles lor mining,
there would be no necessity ol the DSRs being prepared through private
consultants as dirccted by the Tribunal in the fmpugned order!. The Sub-
Divisional Committee consists of various officers from Revenue Department,
Irrigation Department, State Pollution Control Board, Forest Department and
Geology and Mining Department of the State Government. They are better
cquipped o visit the sites and prepare the draft DSR for the district concerned.
Apart from that, preparation of DSR through private consultants would also
unnccessarily burden the public exchequer. We are thercelore ol the view that
the direction in that regard issued by the Tribunal requires to be modified.
We are turther ot the considered view that untl the DSRs are [inalised and
granted approval by SEAC and SE1aA, it is appropriate thal certain necessary
arrangements are permitted so that the State can continue with lTegal mining
activities. This apart Irom preventing illegal mining activities., would also
cnsure that the public exchequer is not deprived of its share in legalised mining.

16. We therefore find it appropriate (o substitute the directions issued by
the Tribunal vide judgment and order dated 14-10-20207, with the following
directions:

16.1. The cxercise of preparation o’ DSR for the purposc of mining
in the State of Bihar in all the districts shall be undertaken afresh. The
draft DSRs shall be prepared by the Sub-Divisional Connnitlees consisting
of the Sub-Divisional Magistrate, Officers from Irrigation Departnient, State
Pollution Control Board or Committee, Forest Department, Geological or
Mining Officer. The samie shall be prepared by undertaking site visits and also
by using modern technology. The said draft DSRs shall be prepared within a

U Peoveens Kovbiwerr v, Stecter of Bitierr, 2020 SCC Onlline NGT 2848
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period of 6 weeks from the date of this order. Alter the draft TDSRs are prepared.
the District Magistrate of the distriel concerned shall forward the same tor
examination and cvaluation by SEAC. The same shall be examined by SEAC
within a period ol 6 weeks and its report shall be Torwarded to SETAA within
the aforesaid period of & weeks from the receipt of it Stlaa will thercafter
cousider the grant of approval to such DSRKs within a period of 6 weeks [rom
the receipt thereon.

16.2. Needless (o state that while preparing DSRs and the appraisal thereof
by SEAC and Sllaa, it should be censured that a strict adherence o the
procedure and parameters laid down in the policy ol January 2020 should be
followed.

16.3. Until further orders, we penuit the State Government 1o carry on
mining activities through Bihar State Mining Corporation for which it may
employ the services ol the contractors. However, while doing so, the State
Government shall ensure that all environmental concerns are laken care ol and
no damage is caused to the environment.

17.1.is1 the matter alter 20 weeks.

WTRUE COPY//
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ANNEXURE R-4

Item No. 03 & 04 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 140/2021
(With report dated 31.03.2022)
Raj Kumar Applicant
Versus

State of U.P. & Ors. Respondent(s)
WITH

Original Application No. 141/2021
Ramkaran Karn Applicant
Versus

State of U.P. & Ors. Respondent(s)

Date of hearing: 06.05.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Vanshdeep Dalmia, Advocate

Respondent: Dr. Roshan Jacob, Secretary, Geology & Mining with Mr. Pradeep Misra,
Advocate for the State of Uttar Pradesh & UPPCB

ORDER

1. Grievance in these two identical applications is against illegal
mining. In O.A. No. 140/2021, mining is in the submerged water area at
Gata No. 28 (Part) and 29, Khand No. 1, village Kanwara, District Banda,
UP by M/s Durge Trading Company and in O.A. No. 141/2021 it is in the
submerged water area at Gata No. 2/4, 2/23, 2/24 and 2/28, Khand No.

-4, village-Bendakhadar, District Banda, UP by Ashish Kumar Gautam,
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S/o Suresh Kumar Gautam. Common stand in both the matters is that
the mining is in violation of Sustainable Sand Mining Management
Guidelines (SSMMG), 2016 and Enforcement and Monitoring Guidelines
for Sand Mining (EMGSM), 2020 and binding orders of this Tribunal,
including order dated 30.05.2017 in O.A. No. 78/2015 (CZ) reported in

2017 SCC OnLine NGT 1097, holding as follows: -

“In the light of the above, we answer the question that has
been referred to us that no river sand mining is
permitted in the submerged area in accordance with the
Sustainable Sand Mining Guidelines 2016 alternatively
in so far as the issue whether it can be permitted in the
submergence areas is concerned our answer to the same
is that in submergence area which may be a wider area
than the one actually submerged as a submergence
area would encompass the full reservoir level of the
river or the high flood level of the river recorded by in
any case where the mineral is exposed and not in
stream such sand mining in accordance with the Sand
Mining Guidelines 2016 and the conditions imposed in
the environmental clearance may be carried out.”

2. Further order of this Tribunal relied upon by the applicants is
order dated 26.02.2021 in O.A. No. 360/2015, NGT Bar Association v.
Virender Singh (State of Gujarat) and other connected matters. Therein, on
exhaustive review of the issues relating to sand mining, this Tribunal has
issued directions, including the mechanism for enforcement of

environmental norms, inter-alia as follows:-

“1t026.. XK e, B SR XXX

27. We direct all the States/UTs to strictly follow the SSMG-
2016 read with EMGSM-2020 reinforced by mechanism for
preparation of DSRs (in terms of directions of this Tribunal
dated 14.10.2020 in Pawan Kumar, supra and 04.11.2020 in
Rupesh Pethe, supra), Environment Management Plans,
replenishment studies, mine closure plans, grant of EC (in
terms of direction dated 13.09.2018 in Satendra Pandey,
supra), assessment and recovery of compensation (as per
discussion in Para 25), seizure and release of vehicles
involved in illegal mining (in terms of order dated 19.02.2020
in Mushtakeem, supra), other safeguards against violations,
grievance redressal, accountability of the designated officers
and periodical review at higher levels. As already noted,

77
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EMGSM-2020 contemplates extensive use of digital
technology, including remote sensing.

28. We further direct that periodic inspection be conducted
by a five-members Committee, headed and coordinated by the
SEIAA and comprising CPCB (wherever it has regional office),
State PCB and two expert members of SEAC dealing with the
subject. Where CPCB regional office is not available, if
MoEF&CC regional office is available, its Regional Officer will
be included in the Committee. Where neither CPCB nor
MoEF&CC regional office exists, Chairman, SEIAA will tie up
with the nearest institution of repute such as IIT to nominate
an expert for being included in the Committee. Such
inspection must be conducted at least thrice for each lease
i.e. after expiry of 25% the lease period, then after 50% of the
period and finally six months before expiry of the lease
period for midway correction and assessment of damage, if
any. The reports of such inspections be acted upon and
placed on website of the SEIAA. Every lessee, undertaking
mining, must have an environment professional to facilitate
sustainable mining in terms of the mining plan and
environmental norms. This be overseen by the SEIAA.
Environment Departments may also develop an appropriate
mobile App for receiving and redressing the grievances
against the sand mining, including connivance of the
authorities and also a mechanism to fix accountability of the
concerned officers. Recommendations of the Oversight
Committee for the State of UP quoted earlier may be duly
taken into account.

The mechanism must provide for review at the level of
the Chief Secretary at least once in every quarter, in a
meeting with all concerned Departments in the State. The
Chief Secretary UP may ensure further action in the light of
the report of the Oversight Committee.

Similarly, at National level, such review needs to be
conducted atleast once in a year by the Secretary,
Environment in coordination with the Secretaries Mining and
Jalshakti Ministries the CPCB.”

It is submitted that no steps are being taken by the State of UP for

compliance of directions of this Tribunal.

4.

Vide order dated 02.07.2021 on consideration of the matter, the

Tribunal directed Additional Chief Secretary, Mining, UP to furnish a

report about the compliance status including the status of DSR and

replenishment studies for Banda District and also in-stream mining in

submerged water and monitoring mechanism.
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5. The matter was last considered on 08.03.2022 and finding that no

response was being filed by the Additional Chief Secretary, Mining, Uttar

Pradesh, the Tribunal directed personal appearance of the ACS, Mining

by V.C. and also directed the District Magistrate and State PCB to file a

factual report. If anything, adverse was noticed, the PP was to be put to

notice of these proceedings.

6. In pursuance of above, the ACS, Mining, UP is present in person

by V.C. and report has been filed by the District Officer, Banda on

31.03.2022 as follows:

11.

That for Environmental impact assessment (E.LA.) study
ministry of environment and forest and climate change
(MoEF&CC) has propounded Sustainable sand mining
management guidelines 2016 and enforcement and
monitoring guidelines for sand mining 2020. In compliance of
this Guidelines Government of Uttar Pradesh has issued a
Government order no 790(1)/86-2020 dated 01.06.2020. As
per this Government order, Government of Uttar Pradesh has
constituted a team of officials of Department of Geology and
Mining, Revenue Department, Forest Department and
Irrigation Department, who give recommendation for any new
area to be included or any change in D.S.R.(District survey
report). Till November 2022 a total of 296 areas has been
added in District survey report (D.S.R.) in different districts of
Uttar Pradesh.

That in district Banda after proper study of replacement of
Sand/Morrum on the areas the District Survey Report' (herein
after referred as DSR) was prepared and loaded on District
Administration Portal and objection of the public domain were
also invited and after considering the objection the DSR
finalised by the committee constituted by the Government of
Uttar Pradesh on 23.11.2017.

That in Compliance of Hon'ble NGT order dated 02.07.2021
OA no. 140/2021 Raj Kumar Versus State of UP and OA no.
141/2021 Ram Karan karn Versus State of UP, D.M Banda
has authorised C.M.P.D.I (Central mine planing and Design
Institute limited), a public sector enterprise of Government of
India to do the replenishment study of rivers flowing in district
Banda on dated 28.10.2021 C.M.P.D.I has started the
replenishment study of rivers of banda district and the work
is on progress. Its report will be soon provided to the hon'ble
NGT.
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The copy of the order of D.M Banda dated 11.10.2021 and
consent letter of C.M.P.D.I dated 19.10.2021 being annexed
herewith as Annexure No. 1, to this compliance report.

That if the bid found to be highest and satisfactory per cubic
metre then a letter of intent is issued in favour of such bidder
and thereafter, the applicant should obtain approval on its
mining plan and environmental clearance from the competent
authority and thereafter the mining lease is executed in his
favour.

That in the lease deed, the following terms are specifically
mentioned:-

L The mining operations are to be carried only up to
the depth of 3 metres, or up to the water level,
whichever is less;

i. The safety zone should be worked out;

ii. The mining operations will be done in accordance
with the scheme mentioned in the Mining Plan;

w. The lessee will be bound to obey the terms and
conditions of the environmental clearance;

v. The mining will be done after sun-rise till sun-set;

UL In the monsoon season, no mining will be done;

vii. Heavy machinery and Suction Machines will not be
used for excavation of the mineral;

Viil. No temporary bridge or hinderance will be created in
the flow of river water during the lease period;

. That the Central Government framed Sustainable
Sand Mining Management Guidelines 2016 with
object of managing un-controlled sand mining in
India.

That the Ministry of Environment, Forests & Climate Change,
Government of India also framed Enforcement and monitoring
Guidelines for Sand Mining in January 2020.

That list of mining leases, granted in District Banda for
excavation of sand & morrum, at present, is being annexed
herewith as Annexure No.2, to this compliance report.

That at the time, total 17 mining leases are in operation in
Banda district and they have proper environmental
clearances, as well as the consent issued by UPPB Lucknow
under the provisions of "Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention Control of Pollution)
Act, 1981."

That in compliance of the order dated 26.02.2021, passed by
this Hon'ble Tribunal in 0.A. No.360 of 2015 (National Green
Tribunal Bar Associations. Veerendra Singh (State of Gujarat
& others), 5 members Committee has been constituted by the
District Officer, Banda, vide office order No.2892/Khanij-30
Banda, dated 14.12.2021. In the said Monitoring Committee,
the members as under:
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1. Divisional Forest Officer, Banda Chairman

2. Mines Officer/Mines Inspector/ Surveyor, Mines
Department, Banda Member

3. Executive Engineer, Irrigation & Water Resources
department, Banda- Member

4. Concerned Tehsildar Member

5. Regional Officer,
Member Secretary.

Pollution Control Board, Banda

A copy of the said office order dated 14.12.2021 issued by the
District Officer, Banda, is being annexed herewith as
Annexure No.3, to this compliance report.

That the said Enforcement Committee is regularly watching
the mining activities of 17 areas and if any lessee is found to
violate the above mentioned terms and conditions, then after
issuing the notice, necessary proceedings are initiated against

That in the Headquarters, Lucknow, as well as in the districts,
Surveillance Systems have also been installed for prevention
of over-loading of minerals, as well as without transit passes,
and due to this so many electronic challans are automatically
created and served on the lessees for recovery of Government

18.

him.
19

dues of such mineral.
20.

That this Hon'ble Tribunal has also directed for submission of
the status report of the following sand, morrum areas

S. Area
No.

Status

a) Khand No. 1
Village Kanwara, Banda being done by the lessee
M/s Durga Trading Co. due to preparation
approach road

mining activities are not

b) Khand No.4

Village Banda Khadar,
District Banda

Ashish Kumar Gautam,
S/o0 Shri Suresh Kumar
Gautam

matter is pending before the
Hon'ble Supreme  court.
(Ravi kumar vs State of U.P.
Dairy No. 3177/2022) No
mining activities are being
done.

7. A report has also been filed on 06.04.2022 by the Geology and

Mining Department, UP which is by and large similar to the report of the

District Officer, Banda referred to above.

8. We have heard learned Counsel for the Applicants and interacted

with the ACS present in person by VC.
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9. We find that replenishment study as required under the SSMG-
2016 and EMGSM-2020 has not been undertaken prior to the auction in

terms of para 5.1 of the EMGSM, 2020 which is reproduced below:

“5.0 REPLENISHMENT STUDY

The need for replenishment study for river bed sand is
required in order to nullify the adverse impacts arising due to
excessing sand extraction. Mining within or near riverbed has
a direct impact on the stream's physical characteristics, such
as channel geometry, bed elevation, substratum composition
and stability, in-stream roughness of the bed, flow velocity,
discharge capacity, sediment transport capacity, turbidity,
temperature etc. Alteration or modification of the above
attributes may cause an impact on the ecological equilibrium
of the riverine regime, disturbance in channel configuration
and flow-paths. This may also cause an adverse impact on
instream biota and riparian habitats. It is assumed that the
riparian habitat disturbance is minimum if the replenishment
is equal to excavation for a given stretch. Therefore, to
minimize the adverse impact arising out of sand mining in a
given river stretch, it is imperative to have a study of
replenishment of material during the defined period.

5.1 Generic Structure of Replenishment Study

Initially replenishment study requires four surveys. The first
survey needs to be carried out in the month of April for
recording the level of mining lease before the monsoon. The
second survey is at the time of closing of mines for monsoon
season. This survey will provide the quantity of the material
excavated before the offset of monsoon. The third survey
needs to be carried out after the monsoon to know the
quantum of material deposited/replenished in the mining
lease. The fourth survey at the end of March to know the
quantity of material excavated during the financial year. For
the subsequent years, there will be a requirement of only
three surveys. The results of year-wise surveys help the state
government to establish the replenishment rate of the river.
Based on the replenishment rate future auction may be
planned.

The replenishment period may vary on nature of the channel
and season of deposition arising due to variation in the flow.
Such period and season may vary on the geographical and
precipitation characteristic of the region and requires to be
defined by the local agencies preferable with the help of the
Central Water Commission and Indian Meteorological
Department. The excavation will, therefore, be limited to
estimated replenishment estimated with consideration of other
regulatory provisions.”
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10. With regard to the allegation of instream mining in submerged
water, it has been orally stated by the ACS that no such instream mining
is permitted. However, in the reports filed before this Tribunal, no such

statement has been made on behalf of the State.

11. Accordingly, the ACS, Mining, UP has fairly stated that
replenishment study will be conducted prior to auctions in future and
with regard to the current leases, ongoing replenishment study will be
expedited. In the light thereof, the leases will be renewed, if necessary.
Such studies for all Districts in UP will be completed by December 31,
2022 and for Banda by June 30, 2022. She has further stated that the
allegation of instream mining will be verified and if found true, the same

will be discontinued.

12. In view of above, let the Replenishment studies be completed by
credible institutions, following due procedure, in accordance with para 5
of EMSG, 2020. Further, no mining be permitted till replenishment
studies are completed beyond the schedule laid down above. The State
may ensure that the Regulatory authorities are adequately equipped and
capable to assess quantities of mined material. With regard to instream
mining, it may be ensured that the machineries permitted or used
otherwise comply with "Semi mechanised" mining operations in true
sense. In all mining potential districts, environmental damage
assessment be carried out and annual assessment reports placed in
public domain on the websites of the Mining Department as well as the
PCB. Compliance of SSMG, 2016 and EMGSM, 2020 and earlier
directions of this Tribunal may be ensured by an effective monitoring

mechanism.
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The applications are disposed of accordingly.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

May 06, 2022
Original Application No. 140/2021

Original Application No. 141/2021
DV

WTRUE COPY//
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ANNEXURE R-5

OFFICE OF DISTRICT MAGISTRATE SAHARANPUR

(Mining Department)

Notice for E-Auction invitation with E-Tender

Letter No. 1849/Khanij/E-Nivida Sah E-Nilami/2022-23 Dt. 13.2.23

Available for Replenishment Study of rivers located in Saharanpur
District in compliance with the orders dated 6.04.2021 and orders passed
in OA No. 403/2022 by Hon’ble National Green Tribunal, New Delhi in
OA No. 90/2020 Pramod Kumar Vs. Uttar Pradesh Government and
others. According to the UPDATED DSR, after completing the Pre
Monsoon and Post monsoon report for the prescribed period in the month
of December as per the norms and guidelines prescribed by NGT MOEF
& CC/EIA notification for Replenishment Study of 22 areas of mineral,
14 mineral to inform the general public about the created areas of RBM
(in mixed state of sand, gravel, boulder etc.) available in the river bed in
Saharanpur district, U.P. Minor Mineral Concession Rules, 2021 and
Government order. E-tender cum e-auction as per the instructions given
in the Government Order No. 2168/86-2019-57 (General)/ 2017 dated
9.10.2019 issued in continuation of number 2168/2019-57 (General)/2017
dated 9.10.2019. Through the system, under Chapter 4 of Uttar Pradesh

Minor Mineral (Concession) Rules, 2021, the following is declared:-
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S. Name of | Unique Code Details of area Royalty Area in cubic | Total royalty | Earnest Money
No. | Dup Rate as | Mtr annually | calculated
Mineral per List | of sub | for Ist year (25%0f amount in
1 of | mineral col.10)
Rules ready for
1963 mining
Tehsil Vill. Gata No. | Area
/Khand
No./Zone (Hect.)
No.
1 2 3 4 5 6 7 8 9 10 11
01 RBM 108896053 Behat Sherpur 403 6.475 110.00 77,700 8547,000/- 21,36,750/-
Pelo
404/1
405
406/1
416/2
4211
42212
42312
42412
429 and
431
02 RBM 1090650501 Behat Kaluwala 119/1 14.900 110.00 1,78,800 196,68,000/- | 49,17,000/-
Pahadipur 120/1
192/1
193/1
125/4
03 RBM 1089130501 Behat Akbarpur 1 17.900 110.00 3,22,200 354,42,000/- | 86,60,500/-
Bans
Ahatmal
04 RBM 1089130501 Behat Aaraji land1 13.800 110.00 2,48,400 273,24,000/ 68,31,000/-
Jevri
Ahatmal/ &
Masoodpur
Garh
Ahatmal
05 RBM 1089130501 Behat Shahjadpur | 1 13.000 110.00 234,000 257,40,000/ 64,35,000/
Bans Ahat.
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06

RBM

1089130501

Behat

Alauddinpu
r Bans
Ahat.

171 9.580 110.00 172,440

189,68,000/

77,71,500/

07

RBM

1089130501

Behat

Mahmoodp
ur  Nagli
Ahatmal

1 15.700 110.00 282,600

310,86,000/

7771,500/-

08

RBM

1089130501

Behat

Shahpur
Bans Ahat.

11 15.600 110.00 280,800

308,88,000/

7722,000/

09

RBM

1089130501

Behat

Nityanandp
ur Ahat. &
Said
Mohd.pur
Garh Ahat.

1&1M 17.70 110.00 318,600

350,46,000/

87,61,500/-

10

RBM

1089130501

Behat

Abutalibpur
Garh Ahat.

1 37.000 110.00 666,000

732,60,000/

183,15,000/

11

RBM

1089130502

Behat

Nuniyari
Ahat.
Khand Il

11n 19.000 110.00 342,000

376,20,200/

94,05,000/

12

RBM

1089130501

Behat

Aslampur
Bartha
Khand 1

/1M 36.600 110.00 6568,800

724,68,000/

181,17,000/

13

RBM

1089130502

Behat

Aslampur
Bartha
Khand 2

/1M 28.160 110.00 506,880

557,56,800/

139,39,200/

14

RBM

1089910501

Behat

Rasoolpur
alias
Rasooli

m 34.000 110.00 6,12,000

673,20,00/

168,30,00/-

GEO COORDINATES OF AREA

S. No.

Village

Geo Coordinate's

Sherpur Pelo

A N 30°16°35.16”

77°39°44.44”
B 30°16°32.34”
77°39°51.41”

E
N
E

C N 30°16°21.117
E 77°39°36.26”
N

D 30°16°22.11~
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77°39°34.41”

Kaluwala Pahadipur

E
N
E
N
E
N
E

30°12°08.76”
77°45°37.77”
30°12°06.033”
77°45°42.25”
30°12°00.52”
77°45°38.93”

30°11°40.91”
77°45°32.39”
30°11°41.72”
77°45°25.51”
30°12°02.80”
77°45°33.06”

Akbarpur Bans
Ahatmal

N
E
N
E
N
E
N
E
N
E
N
E
N
E
N
E

30°16°27.80”
77°32°46.96”
30°16°34.01”
77°32°47.53”
30°16°42.58”
77°32°53.94”
30°16°43.84”
77°32°58.19”
30°16°50.96”
77°32° 47.76”
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F N 30°16°46.69”
E 77°32° 43.28”
G N 30°16°39.98”
E 77°32°41.04”
H N 30°16° 36.08”
E 77°32° 33.91”
Aaraji Jevdi Ahatmal | A N 30°15° 51.33
and Masoodpur Garh
Ahatmal E 77°32°21.84”
B N 30°15° 58.45”
E 77°32°03.15”
C N 30°15° 45.65”
E 77°3203.15”
D N 30°15° 41.84”
E 77°32°13.01”
Shahzadpur Bans |A N 30°15°21.84”
Ahatmal E 77°31°57.01”
B N 30°15° 12.32”
E 77°31° 47.88”
C N 30°15’.16.91””
E 77°31° 36.94”
B N 30°15° 28.43”
E 77°31° 48.83”
Alauddinpur Bans |A N 30°16° 14.92”
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Ahatmal

77°32°39.76”
30°16° 17.99”
77°32° 32.74”
30°16°. 08.09”
77°32° 23.84”
30°16° 02.92”
77°32° 31.72”

Mahmoodpur
Ahatmal

Nagli

m z M £ m Z m > M Z M Z m Z m

30°16° 02.98”
77°32° 30.74”
30°16° 10.84”
77°32° 18.84”
30°16° 00.40”

77°32° 11.56”

30°15° 51.70”
77°32° 23.64”

Shahpur Bans Ahatmal

N
E
N
E

N
E
N

30°16° 27.75”
77°32° 46.14”
30°16° 16.01”
77° 32 38.50”
30°16° 20.43”
77°32°30.74”
30°16” 35.53”

E 77°32°33.20”
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9 Nityanandpur A N 30°15°25.77”
Ahmatmal &  Said E 77031 5779
Mohd.pur Garh
Ahatmal B N 30°15° 41.32”

E 77°32°12.89”
C N 30°15° 46.16

E 77°32°00.64
D N 30°15° 28.87”

E 77°31°50.13”

10 Abutalibpur Garh | A N 30°14’ 41.78”

Ahatmal E 77°31" 38.30”
B N 30°14’ 49.46”
E 77°31°21.34”
C N 30°15°16.20”
E 77°31° 36.25”
D N 30°15°11.96”
E 77°31° 46.05”

11 Nuniyari Ahatmal | A N 30°11° 06.47”

Khand 11

E 77°29° 18.52”
B N 30°11° 04.27”

E 77°29° 16.54”
C N 30°10° 59.70”

E 77°29° 14.05”
D N 30°10° 55.77”
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E 77°29°10.53”
E N 30°10° 46.29”
E 77°29° 04.02”
F N 30°10° 39.87”
E 77°29° 00.42”
G N 30°10° 46.96”
E 77°28 51.89”
H N 30°10° 51.56”
E 77°28 56.26
I N 30°10° 46.46”
E 77°28 58.83”
J N 30°11° 02.30”
E 77°29°11.12”7
K N 30°11° 07.26”
E 77°29° 05.46”
L N 30°11°12.52”
E 77°29° 11.64”

12

Aslampur
Khand Ist

Bartha

A N 30°13° 45.87”
77°31° 09.07”
B 30°13” 23.05”

C

E

N

E 77030° 53.85”
N 30°13” 13.45”
E

77°30° 42.33”
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D

N 30°13° 16.67”
E 77°30° 36.60
N 30°13” 50.98”
E 77°30°57.80”

13

Aslampur Bartha
Khand 11

A

B

C

D

N 30°13” 04.93”
E 77°30° 44.59”
N 30°12° 35.50”
E 77030’ 28.50”
N 30°12° 38.19”
E 77°30° 18.84”
N 30°13” 09.39”
E 77°30°35.57”

14

Rasoolpur alias Rasooli

A

B

C

D

E

F

N 30°12° 17.09”
E 77°30° 18.81”
N 30°12° 16.42”
E 77030° 17.32”
N 30°12° 05.34”
E 77°30° 13.17”
N 30°11° 59.82”
E 77°30°01.24”
N 30°11" 46.33”
E 77°29° 58.50”
N 30°11° 59.32”
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E 77°29°43.47”
G N 30°12’ 21.10”
E 77°30° 16.04”

3. The duration of E mining lease will be approved for 05
years. The lease period will be calculated from the date of execution of

the mining lease deed.

4. The bid of e-tender cum e-auction will be given per cubic
meter of mineral, which will not be less than the rate of royalty prescribed
in Schedule -1 of Uttar Pradesh Mineral (Avoidance) Rules 2021. If any
bid other than this is given, the bid/bid will not be accepted and the pre-
bid earnest money will be confiscated. The amount payable for the first
year’s auction will be calculated by multiplying the highest bid received
(Rupees per cubic meter) by the estimated quantity (cubic meter) in the
area, which will be paid every year in the subsequent years of the lease.
There will be an increase of 10% on the amount. of last year auction

amount.

5. E-tender cum e-auction will be held in two phases. In the
first phase, e-tender will be conducted, during which all the vendors will
be given the opportunity to submit e-tender once, which cannot be
revised. Considering the highest tender received in the e-tender as the
floor price , e-auction will be conducted in the second phase, during
which bidders can give e-bidon the date and period prescribed for e-
auction. During the e-auction, only the highest bid will be displayed,

considering which bidders can revise and increase their bid.
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6. For e-tender cum e-auction of any area, it will be mandatory
for bidders to deposit pre-bid earnest money before participating in the
bid, which will be calculated as 25% of the amount received by
multiplying it by the annual estimated mineable rate in the area. Volume

and mineral royalty will be done on www.mstcecommerce.com.

7. MSTC Ltd. (A Govt. of Inder undertaking) has been selected as the
Service provider through which e-tender cum e-auction proceedings will
be conducted. The entire process of awarding Parihar through e-tender
cum e-auction is online on MSTC e-auction portal, which will be done on

WWww.mstcecommerce.com.

8. Interested applicants are required to have Class Ill Signing
type Digital Signature Certificate (DSC) for online bidding. Eligible
applicants can register themselves by visiting the above portal of MSTC.
MSTC Ltd. (a Govt. of India undertaking) has been selected as the
Service provider, which the e-auction proceedings will be conducted by
the State Government on behalf of the state Government, e-tender. The
entire process of giving on avoidance by e-auction Online MSTC e-
auction portal. You will be able to participate in e-tender cum e-auction
only after completing the process. It will be responsible of the applicant
to maintain the validity of the DSC during the entire process of e-tender

cum e-auction.

Q. The registered applicant will be able to participate in the bid
online on the prescribed portal for a maximum of two areas or a total area
of 50 hectares, but he will have to pay separate application fees for each
area and the amount prescribed for each area will be displayed on the
portal of Earnest Money MSTC Ltd. As per the procedure, the deposit
will have to be made through the payment gateway of MSTC. Any
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person/firm/company already holding mining lease of more than two
areas or total area of 50 hectares will not be able to participate in the bid.
Interested person/firm/company (applicant) will have to deposit an
application fee of Rs. 15,000/- in favour of the Government to participate
in the e-tender cum e-auction through MSTC Payment Gateway, which is

non refundable.

10. To participate in e-tender cum e-auction, it will be
mandatory for the person/firm/company to register with MSTC. For
registration, the individual/firm/company will have to fill the online form

available on the e-auction portal www.mstcecomerce.com during which

the bidders will create their own self generated user ID and password.
After this online registration, the bidders will receive the information e-
mail sent by MSTC, after which it will be mandatory for the bidders to
scan the necessary documents and send them online to MSTC. Also
bidders have to pay annual registration fee of Rs. 2,360 including GST
through MSTC payment gateway will be payable online. The bidder’s
login ID, password and account will be activated on the designated portal
of MSTC only after receipt of mandatory records and annual registration
fee, Previously registered bidders, whose registration period is valid, will
not have to pay registration fee, but according to the new rules, it is
mandatory for them to submit necessary documents like status certificate

etc.
This will happen, only after which their registration will be activated.

11. For Registration, it will be mandatory for the bidders to scan
and upload the following self-attested documents/ certificates on the
MSTC portal:
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(1) Copy of the Aadhar Card of the applicant, copy of Aadhar
Card of the partners of the firm in case of a firm and in case of a
company, the certificate of Director Identification Number (DIN) of the
Managing Director of the Company issued by the Ministry of Corporate
Affairs, Government of India, photo copy.

(2) Updated character certificate of the applicant and, in case of
a firm, updated character certificate of the partners. Copy and in case of a
company, an affidavit from the Managing Director to the effect that the
Company has not been punished in any criminal case. The character
certificate will be given by the District Magistrate of the district where

the applicant resides permanently.

(3) Copy of the applicant’s PAN card, in case of a firm or
company, its PAN Card and GST number.

4) Details of the Bank account from which all financial
transfers relating to the e-tender cum e-auction were made. Name of

Bank, Account Number, IFSC Code and a copy of a cancelled cheque.

(5) Certificate of no outstanding mining dues issued by the
District Magistrate or authorized officer and a copy of the affidavit to this
effect where the applicant does not hold any mineral deposits within the
State.

(6) The applicant must submit his own status certificate or status
certificate along with a back guarantee against the bid. The value should

not be less than 25 percent of the amount.

12. After matching the recovery certificate and blacklist from
the website of Geology and Mining Directorate by MSTC, only those

persons/firms/companies will be registered who are eligible under the
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provisions of Uttar Pradesh Mineral (Avoidance) Rules 2021. According
to Rule 26, the following persons/firms/companies can not participate in

the e-tender cum e-auction process.

1. Who is not an Indian National.

2. Against whom mineral dues are outstanding.

3. Who has not obtained a Character Certificate from the District
Magistrate of District or an Officer authorized by the State
Government where he permanently resides. The condition is that
the said character certificate should be given on the basis of police
verification.

4. Who has not presented a copy of his Aadhar Card.

5. Whose name is recorded in the black list.

6. In case of firm/company which has not submitted PAN card and
GST registration certificate.

7. The applicant should submit his own status certificate or status
certificate along with a bank guarantee not less than 25% of the bid

amount.

13. Complete details of the method of submitting Online e-
tender and bidding e-auction Service Provider Organization MSTC’s

web portal can be seen at www.mstcecommerce.com.

14, Individuals/firms/companies willing to participate in e-
tender cum e-auction should submit the following details for each
area: A separate fee of Rs. 15000/- will be non refundable and earnest
money as per the release. It will be mentioned against the name of the

area and will have to be deposited.
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15. Except the successful bidder/tender, the amount of earnest
money deposited by the remaining bidders/tenders will be returned to
the same bank account in the same manner. Change in the Bank
account given by the applicant at the time of registration will not be
accepted. In special circumstances, the Bank account can be changed

after the approval of the Director Geology and Mining Directorate.

16. Where for any reason the process of e-tender cum e-auction
Is not completed, then e-tender cum e-auction can be conducted again

after giving a short notice of at least 07 days.

17. Maximum two mining leases or area more than 50 hectare’s
will not be approved in favour of any person/firm/company of U.P.
State. If, under any circumstances, a person/firm/company gets two
mining leases or more than 50 hectares of mining lease approved on
its favour, then the ultimately approved mining lease will be cancelled
and the entire amount deposited under the Lease will be confiscated,
and only mining leases of two areas or 50 hectares will be allowed.
But if he himself gives information about two mining leases in his
favour or letter of intent issued for mining lease of more than 50
hectares, then he will have the right to select any mining lease area
within the said limit and the deposit amount for the remaining area

will be confirmed back to normal after.
18. Process of E-tender cum e-auction:

(1) E-tender cum e-auction will be conducted in two phases. In
the first phase only the date prescribed in the e-tender advertisement
which will not be less than the rate of royalty mentioned in Schedule-1
of Rules 2021 for the concerned mineral. According to the release, the

e-tenders received area wise will not be opened together but will be
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opened separately. The process of e-auction of the second phase will
be stated immediately 02 hours after the opening of the e-tender of the

first phase of each area.

(2) After the completion of the first phase, the following

procedure will be adopted.

(A) Under the process of e-tender cum e-auction, G.O. dated
14.8.2017/ 9.10.2019 issued for approval on avoidance of areas of
sand, morang gravel etc. and areas of building stones like Khanda,
Gitti, Boulder etc. It is mentioned in the Government order dated
12.12.2017/ 9.10.2019 issued for approval on avoidance that if only
one bid is received in the first phase, then 200 percent of the
prescribed royalty rate in the case of building stone and 400 percent in
case of sand/maurang. The Tender will be accepted if the rate is more
than and if less amount is received then the District Magistrate will
consider the geographical position of the area, availability of minerals,
Quality of minerals, market price of minerals, demand for minerals in
that area, possibility of illegal mining in the area, revenue potential.
At one’s own discretion considering receipts etc. Issuance of Letter of
Intent in favour of a single bidder or will take a decision regarding not

doing.

(b) If more than one bid is received in the first phase but less
than five or less then five, then all the bidders will be eligible to
participate in the second phase e-auction process and a letter will be
issued by the District Magistrate in favour of the highest bidder in the

second phase. and the Letter of Intent will be issued.

© If more than five bids/offers are received, then only the five

highest bidders will be eligible to participate in the second phase e-
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auction and letter of intent will be issued by the District Magistrate

only in favour of the highest bidder of the second phase.

3. According to paragraph 17 (2) ©, (d) above, the eligible
bidders of the first phase will participate in the e-auction of the second

phase a can participate.

(4) E-auction process will be done in the second phase. The
process of e-auction will be a forward process for the first phase, in
which the highest bid/offer received in the first phase will
automatically determine the floor price for the second phase of e-

auction.

(5) In the process of e-auction which will start immediately after
two hours of opening of e-tender, interested and eligible
person/firm/company can participate in the bid multiple times. In the
online process of e-auction, the maximum bid will be displayed on
the screen and bids higher than the displayed bid can be placed online

only.

(6) Bidding will be closed after the stipulated time and no bid
can be given after that. If any other bid is received at the last time of
bidding, the bidding time of the auction will automatically extend by
05 minutes. This process will continue until no more bids are received

within an interval of 05 minutes.

(7) The time plan and duration of e-tender cum e-auction will be

comprised as follows:

Pre-bid E.M.D. and last date

of fee deposited for

Before e-tender, the bidder has to deposit the
required pre-bid EMD and application fee in

MSTC as per the guidelines mentioned on the
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application

MSTC website.

Date of Press release

17.2.2023

Period of e-tender in 1st

phase

Dt 20.3.23 -10 AM for serial 1 and 2
advertised area. and 1.00 PM to SI. no. 3 and 4

advertised area.

Dt. 27.3.2023 -10 AM for serial 5 and 6
advertised area. and 1.00 PM to Sl. no. 7 and 8

advertised area.

Dt. 28.3.2023 10 AM for serial 9 and 10
advertised area. and 1.00 PM to Sl. no. 11 and

12 advertised area.

Dt. 29.3.2023 10.00 AM for Serial 14 and 14

advertised area.

E-tender period of second

phase

On dated 24.3.2023 —

12 PM to 2.00 PM for SI. No. 1 advt.area
3PMto5PM for Sl. 2 advt. area

Dated 27.3.2023

12 PM to 2.00 PM for SI. No. 3 advt.area
3PMto5PM for Sl. 4 advt. area

On dated 238.3.2023

12 PM to 2.00 PM for SI. No. 5 advt.area

3PMto5PM for Sl. 6 advt. area
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On dated 29.3.2023

12 PM to 2.00 PM for SI. No. 7 advt.area
3PMto5PM for Sl. 8 advt. area

On dated 31.3.2023

12 PM to 2.00 PM for SI. No. 9 advt.area
3PMto5PM for Sl. 10 advt. area

On dated 3.4.23

12 PM to 2.00 PM for SI. No. 11 advt.area
3PMto5PM for Sl. 12 advt. area

On 5.4.23after noon

12 PM to 2.00 PM for SI. No. 13 advt.area

3PMto5PM forSl. 14 advt. area

(8) Declaration of Result and display:

(A) The result of the first phase e-tender process will be
displayed on the login of the tenderer. Maximum bidding amount
displayed after completion of first phase e-tender process will be done.
All the tenderers can also know by logging in whether they are eligible

for the second phase contract or not.

(B) Except in the cases of single tender, in the remaining cases,
after the end of the second phase of e-auction, the details of the bidder of
the maximum bid received will be displayed on the prescribed portal of
MSTC will go.
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19. Grant of Lease: According to the provisions of Rule 28 of
the Regulations, in case of e-tender cum -e-auction, the District
Magistrate will accept that bid or proposal as per the procedure given in
paragraph 17(2) above, which is the highs. As per the rules of successful
and successful verification of the original documents submitted by the
District Magistrate, a Letter of Intent will be issued by him to the

qualified bidder/tenderer with in a week.

20. after the end of the e-auction, within 03 working days, the
successful bidder will have to get his original records verified by the
District Magistrate of the district where the area is located or by the
Director, geology and Mining, Directorate. In case of verification of the
original records by the Director, the report of record verification will be
sent to the concerned District Magistrate through e-mail . Letter of intent
will be issued by the District Magistrate only after record verification. If
any record or certificate is found to be forged, false or incorrect during
verification, the Letter of Intent will not be issued and the earnest money

will be confiscated.
21. The Letter of Intent will contain the following details:

1. The auction amount payable for the first year will be
calculated by multiplying the quantity cubic meter estimated in the
release for the lease area by the Tender/actioner rate of rupees per cubic
meter. In the subsequent years of the mining lease, every year there will
be an increase of 10% on the amount payable from the previous year’s

auction.

2. The successful bidder/tender shall deposit 25% of the gross
amount of the bid/tender for the first year as security for due observance

of the terms and conditions of the lease and as the first instalment of the
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bid/ tender for the first year, 20% of the total tender amount must be
deposited within two working days. The earnest money will be adjusted

in the first instalment.

3. For the remaining instalment of the first year of lease and the
first year on the basis of bid/tender in the subsequent years. The fixed
gross amount will be deposited every year with 10 percent increase from
the previous year as per the fifth schedule of Rules 2021.

4, The lessee will get the area demarcated as per the provisions
of Rule 17 (in which the GO ordinates of the boundary points will also
be indicated) and will install boundary pillars and maintain it as per Rule
36.

5. The selected applicant, within the prescribed period under
the provisions of Rule 35, Mining Plan, Mines Closure Plan and
Nidificated dated 14.9.2006 read by the Ministry of Forest and
Environment, Govt. of India, Nidificated dated 15.1.2016 (Sustainable
Sand Mining Management Guidelines 2016 (SSMG 2016) and
Enforcement and Monitoring Guidelines for Sand Mining — 2020
published by MoEF & CC Environmental clearance is obtained and
submitted under the instructions and provisions as amended from time to

time.

6. Every lease holder will deposit the amount of financial
assurance for land reclamation and rehabilitation measures of the area in

the prescribed manner as per Rule 35.

7, Within one month of the issuance of the Letter of Intent, the
mining plan along with the security payable and proof of deposit of the
first instalment will be presented to the Director of Geology and Mining

for approval and within one month of receipt of the approved mining
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plan. It will be mandatory to submit the proposal for environmental
cleanliness certificate before the competent authority, otherwise a penalty
of Rs. 10000/- per day will be imposed on the proponent under the
provisions of Rule 60(1).

8, Mining operations will have to be started immediately after
getting the lease deed executed within one month of receiving the

environmental no-objection certificate.

9, Within the required time period during the process of
environmental clearance under Rule 35(4), the competent authority, it
will be mandatory for the project proponent to resolve the objections
raised by the project proponent, Rule 35(4). In case of violation, the letter
of intent issued by the District Magistrate under Rule 60(7) can be

cancelled.

10. Under Rule 35(5), it will be mandatory to execute the lease
deed within one month after the issue of Environmental no objection
certificate In case of violation of Rule 35(5), the letter of intent issued by
the proponent surrendering the first instalment and earnest money

deposited will be cancelled.

21. Way of deposition of amount by the successful
Bidder/Tenderer.

(1) The period of the approved lease will be 05 years, but the
bid/tender amount will be considered for the first year. In each
subsequent year, the lease amount payable will be increased by 10% from
the previous year. The lease amount for the Ist year and subsequent years
will be deposited by the Leaseholder as per the 5" Schedule of Rule 2021.
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(2) After receiving the letter of intent, the successful
bidder/tender has to pay 25% security deposit and 20% instalment i.e.
45% of the fixed lease amount for the first year of the lease. Amount
equivalent to percentage (in which pre bid earnest money is adjusted) in
the concerned district it will have to be submitted to the Mining
Department within two working days of the letter of intent being issued.
The pre-bid earnest money amount should be cheque/draft by MSTC Ltd.
to the District Magistrate of the concerned district will be transferred
through/online. If the successful bidder/tender fails to deposit the said
amount then the earnest money deposited by him will be confiscated and
he will not be liable to pay any penalty in this regard. No complaint or

representation will be entertained.

(3) The remaining 40% of the lease amount for the first year and
the lease amount for the subsequent years will be given to the lease
holder as per the procedure prescribed from time to time by the State
Government as per the Fifth schedule prescribed in the rules will be
deposited. In case of not depositing the due amount as per the due date in
the said schedule, the due amount will be recovered along with interest as

per Rule 59.

4) The lessee will deposit the taxes and fees prescribed from
time to time by the State Government or the Central Govt., such as TCS
of the Income Tax Department, District Mineral Foundation (DMF) etc.

as per the rules.
(22) Terms:

1. Before participating in the e-tender cum e-auction, the bidder
should ensure himself by inspecting the spot regarding the estimated

amount of minerals in the area and the access road to the mining site etc.
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After participating in e-tender cum e-auction, no claim of any kind will

be accepted in this regard.

2. Lease on the demarcated map at the time of Survey and
Demarcation of the area given under the lease, the mining lease will mark
the coordinates of the area and before executing the lease deed, the lease
holder, at his own expense, will install such boundary marks and poles as
will be necessary to indicate the demarcation shown in the map attached

to the lease deed.

3. The lease holder shall immediately commence mining
operations on the date of execution of the lease record and shall thereafter
conduct such mining operations in a proper and efficient manner without

any deliberate postponement and will do it like a skilled artisan.

4, The lease holder will construct a check post/gate including
installation of four CCTV cameras capable of recording visibility at 360
degree single at his own expense to monitor the entry and exist of
vehicles as per Rule 36. The lease holder will also keep an RFID scanner
at the said check post/gate, which will facilitate reading and safe keeping
of the bar code data printed on the e-form MM-11 issued in respect of
each vehicle used for transportation of minerals from the concerned
mining lease area and will maintain it properly and will always keep it in
working order. The lessee will preserve all the recordings made by the
said CCTV cameras and RFID scanners for at least 30 days and will
make the said recordings available on demand by the authorized officer

under the provisions of Rule 67.

(5) The lessee shall issue EMM 11 to each vehicle with correct
details. Every vehicle will be fitted with an RFID scanner to read the bar

code generated on the e-MM-11 at the check gate and sae the recorded
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data and will always maintain it and will keep it in good and working
condition. In case of non-compliance of the above rules, will be liable to

penalty under rule 60 of 2021.

(6) In compliance with the order dated 15.09.2018 of the
Hon’ble National green Tribunal, the weighting machine will be installed
by the lease holder at the extraction site of the mine and will be integrated
into the artificial intelligence based software used in the command center
established in the directorate. The weighing machine located in integrates

must have the following eaters:

1. The weight bride device should use the MQTT protocol to transmit
data.

2. The weigh bridge device should transmit data over the intermits data

over the internet to IOT infrastructure in cloud.

(7) The lessee shall not carry out mining operations at a depth

greater than 03 meters on the water level, whichever is less.

(8) Mining will not be done in the safe area identified by the
District Magistrate.

9) Mining work will not be done in the river water stream by

machines like suction machine, lifter etc.

(10) The selling price of minerals in the approved area where the

transport form will be issued will display.

(11) If the lease holder villitis the rules and conditions of the
mining lease, environmental sanitation certificate, Mining plan etc., then
the lease can be terminated by the District Magistrate or the State Gowt.

after giving the lessee a reasonable opportunity to explain his case.

109



1347

(12) Loading of minerals will be done by the lessee as per the

standards prescribed by the Government of India.

(13) If any suit or criminal process is field as a result of violation
of terms and conditions, the entire responsibility for the same will be on
the lessee and if any expense is incurred in this regard, it will be borne by

the lessee.

(14) If there is any amendment in the rules/act’s by the State
Govt. or the Central Govt. or any, if a condition or law is promulgated
then it will be acceptable to the lease holders.

(15) After the lease holder submits the environmental cleanliness
certificate to the office, mining work will be started after obtaining

permission.

(16) The orders passed by the Hon’ble National Green Tribunal

or the Hon’ble Supreme Court will be followed.

(17) As per the rules, the lessee will have to obtain consent from
the UP Pollution Control Board under the Water (Prevention and Control
of Pollution) act, 1974 as amended and Air Pollution Prevention and

Control act, 1981 as amended.
Signed Akhilesh Singh
District Magistrate Saharanpur

Copy forwarded to the following for information and necessary action

please.

1. Secretary, Geology and Minerals, UP Lucknow.
2. Director, Geology and Minerals A department, UP Lucknow
3. Commissioner, Saharanpur Mandal, Saharanpur
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. In charge officer, Regional Office Geology and Minerals Deptt.,
Ghaziabad.

. Branch Manager, MSTC Ltd. 2nd floor, Centre Court Building
3/C, 5 Park Road Opp. Civil Hospital, Hazrat Ganj, LKO

. Director, Information UP Lucknow with the request for proper
publicity in daily newspapers (Dainik Jagran and Amar Ujala) on
dated 17.2.23 or before it.

. District Information Officer Saharanpur for uploading the said on
website.

DISTRICT

MAGISTRATE

SAHARANPUR
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ANNEXURE R-6

Item No. 03 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 188/2023
(I.A. No. 76/2023)

Gaurav Kumar Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 13.03.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Ajit Sharma, Advocate

ORDER

1. Heard learned Counsel for the applicant. This Original Application
has been registered under Sections 14 and 15 of National Green Tribunal
Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’), stating that auction
notices dated 13.02.2022 and 26.07.2022 (Annexure A-8 to the Original
Application) have been published proposing mining of sand, bajari and
boulder in mixed condition from 14 places without preparing final District

Survey Report (DSR) and without undertaken any replenishment study.

2. Our attention is drawn to Enforcement & Monitoring Guidelines for
Sand Mining published in January, 2020, at page 86 wherein para
4.1.1(a) reads as under:-

“a) District Survey Report for sand mining shall be prepared before
the auction/e-auction/grant of the mining lease/ Letter of Intent
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(Lol) by Mining department or department dealing the mining
activity in respective states.”
3. It is said that there is restriction even in respect to auction or e-

auction or mining activities without preparing DSR for sand mining.

4. In our view, a substantial question relating to environment for
implementation of Scheduled enactments under NGT Act, 2010 has
arisen. However, before taking any further action in the matter, we find it
appropriate to obtain a factual report, for the purpose whereof, we
constitute a Joint Committee comprising CPCB, State PCB and District
Magistrate, Saharanpur who shall visit the site, collect relevant
information and submit a factual report within two months by e-mail
at judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR

supported PDF and not in the form of Image PDF.

5. State PCB will be the nodal agency for coordination and

compliance.

6. List for further consideration on 17.05.2023.

7. A copy of this order along with a copy of complaint be forwarded to
CPCB, State PCB and District Magistrate, Saharanpur by email for

compliance.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

March 13, 2023

O.A. No. 188/2013 (L.A. No. 76/2023)
AVT

WTRUE COPYH

125


mailto:judicial-ngt@gov.in

(Mining Section)

1363

126

ANNEXURE R-7
OFFICE OF DISTRICT MAGISTRATE, SAHARANPUR

LETTER OF INTENT FOR MINING LEASE

Ref: LO1/2023/7/13-07-2023 00:00:00/159183

Related to Rule 23 of the U.P. Minor Minerals (Concession) Rules, 2021 Letter of

Intent for Mining Lease:

Dated: 13.07.2023

Name of Tenderer

KRISHNA  CONSTELLATION PRIVATE LIMITED

(mstc/KRISHNA

LIMITED/390060)

CONSTELLATION

PRIVATE

Address of Tenderer

B 901 NINTH FLOOR GREEN WOOD CITY GOLDEN
HEIGHTS SUBHARTI, MEERUT 250002

Mobile No. of

Tenderer

8077107922

Lease Period

60 months or quantity which will completed earlier

DETAILS OF LAND
Area Code District Tehsil | Village/ Gata Area/Quantity
Mohalla (Plot)
No.
1090290502 | Saharanpur | Behat | Nooniyari | 1/1/1 19.00 Hectare/
Aht 342000.00 CuM
109029
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AMOUNT PAYABLE
Allowe | Allo | Maxi | Amt. Earne | Ist Balan | DMF | TCS | Othe
d Sub | wed |mum | payabl | st instal | ce Payab | Paya |rs
Minera | Qty. |Bid | e Ist|none | ment | amou |le ble
] Rate | year y of nt
(Rs.) | (Rs.) (25% | First | after
of Ist|year | Pre-
year | (20% | Bid
payab | of Ist | adjust
le year ed
amt.) | payab
le
amt.
Sand/ 3420 | 549.0 | 187758 | 46939 | 37551 | 75086 | 18775 | 37551 | 37551
Bajri/ 00.00 | O 000.00 | 500.00 | 600.00 | 100.00 | 800.00 | 60.00 | 60.00
Boulder
(RBM) CuM
TOTAL | 187758 | 46939 | 37551 | 75086 | 18775 | 37551 | 37551
000.00 | 500.00 | 600.00 | 100.00 | 800.00 | 60.00 | 60.00

It is requested that the original copy of the challan should be submitted within 3
working days and the original copy of the challen must be upload on upminemitra.in

portal through your login so that the process of issuing the Mining lease as per rules.

It is necessary for applicant to comply with the terms and conditions of Annexure — 1.
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ANNEXURE -1

The terms of the Letter of Intent are as under:

1. To comply with the terms and conditions, 25% of the security amount of Rs.
4,69,39,500/- and 20% of the security amount of Rs. 3,75,51,600/- will be deposited as
First instalment within two working days for the first year of security. It will have to be
deposited in the Mining Office through Bank Draft or Online portal UPPRAJKOSH.
The remaining amount of Rs. 7,50,86,100/- will have to be deposited by the bidder after
adjusting the pre-earnest money of Rs. 94,05,000/- deposited earlier. If you fail to
deposit the remaining amount within two working days of issuing the Letter of Intent,
then the earnest money deposited by you will be confiscated in favour of the State
Government and no complaint or representation submitted by the offeror in this regard
will be considered.

2. Within one month of the issue of Letter of Intent, the mining plan along with the proof
of deposit of security and first instalment will be presented to the Director of Geology
and Mining for approval and within one month of receipt of the approved selection
plan, the competent authority, it will be mandatory to submit the proposal for
environmental clearance certificate before the authority, otherwise under the provisions
of Rule 60 (1), a penalty of Rs. 10,000.00 per day will be imposed on the proponent.

3. The period of consolidated lease will be 05 years, but the bid/tender amount will be
considered for the first year, in each subsequent year, the lease amount payable in the
next year will be increased by 10% from the previous year. The lease amount for the
first year and subsequent years will be deposited by the leaseholder as per the fifth
schedule of the Rules, 2021.

4. In case the lessee does not deposit the remaining 80% of the lease amount for the first
year and the lease amount for the subsequent years as per the procedure prescribed
from time to time by the State Govt. In case of non-deposition of payable amount as
per the fixed date in the above list, the recovery shall be done as per Rule 59 along with

interest.
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5. The lease holder will demarcate the area as per the provisions of Rule 17 (in which the
GO ordinates of the boundary points will also be indicated) and will install boundary
pillars as per Rule 36 and maintain it.

6. Mining operations will have to be started immediately after getting the lease deed
executed within one month of receiving the environmental No Objection Certificate.

7. Under Rule 35(4), during the process of environmental clearance, it will be mandatory
for the project proponent to resolve the objections raised by the Competent Authority
within the required time period. In case of violation of Rule 35(4), the Letter of Intent
issued by District Magister under Rule 60(7) will be cancelled.

8. Under Rule 35(5) it will be mandatory to execute the Lease deed within one month
after the environmental No Objection Certificate is issued. In case of violation of Rule
35(5) the First Instalment deposited by the proposer and the Letter of Intent issued after
paying the security amount will be cancelled.

9. Selected applicants within the prescribed period as per the provisions of Rule 35,
Mining Plan, Mines Closure Plan and Notification dated 14.09.2006 of the Ministry of
Forest and Environment, Govt. of India, read with Notificated dated 15.01.2016
Sustainable Sand Mining Management Guideline 2016 (SSMG 2016) and Enforcement
and Monitoring Guidelines for Sand Mining — 2020 will obtain environmental
clearance and submit it under the guidelines published by MoEF&CC and the
provisions as amended from time to time.

10. Every Lease holder will deposit the amount of financial assurance for land reclamation
and rehabilitation measures of the area in the prescribed manner as per Rule 35.

11. The Lessee will deposit the tax determined from time to time by the State Government
or the Central Government and dry taxes like 2% Income Tax Department, TCM,
District Mineral Foundation (DMF) etc. as per rules.

12. At the time of survey and demarcation of the area given under the lease, the lessee will
mark the coordinates of the mining lease area on the demarcated map and before
executing the lease deed, the lessee, at his own expense, will install such boundary
marks and pillars as are mentioned in the lease deed. It will be necessary to indicate the

measurement shown in the attached map.
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13.The lease holder shall immediately commence mining operations on the date of
execution of the lease record and thereafter shall conduct such mining operations in a
proper and efficient manner like a skilled artisan without any deliberate postponement.

14. As per Rule 36, the lease holder will construct a check post/gate at his own expenses
along with installation of four CCTV cameras capable of recording visibility at 360-
degree angle to monitor the entry and exit of vehicles. The lease holder will also keep
an RFID scanner at the said check post/gate, which will facilitate reading and safe
reading of the data of four codes mentioned on the e-form MM-11 issued in respect of
each vehicle used for transportation of minerals from the concerned mining lease area
and will maintain it properly and will always keep it in working order. The lessee will
preserve all the recordings made by the said CCTV cameras and RFID scanners for at
least 30 days and will make the said recordings available on demand by the authorized
officer under the provisions of Rule 67.

15. The lessee will issue E-MM-11 to each vehicle with correct details. Each vehicle will
be fitted with an RFID scanner to save the data recorded when the bar code generated
on the e-MM-11 falls on the check gate and will always maintain them and keep them
in correct and working condition. In case of non-compliance of the above, there will be
penalty under Rule 60 of Rules-2021.

16.In compliance with the order dated 5.9.2018 of the Hon’ble National Green Tribunal,
the weighing machine will be installed by the Lease holder at the extraction site of the
mine and will be integrated in the artificial intelligence-based software used in the
command center established in the directorate. The weighing machine located in
Intgratus must have the following features.

17. (1) The weigh bride device should use the MQTT protocol to transmit data.

18. (2) The weigh bridge device should transmit data over the intern Smit data over the
internet to IOT infrastructure in cloud.

19. The Lease will not carry out mining operations at a depth greater than 3 meters or the
water level, whichever is less.

20. The Mining will not be done in the enchanted area identified by the District Magistrate.

21.Mining work will not be done by machines like suction machine, lifter etc. in the river

water stream.
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22. Where the transport form is issued within the approved area, it will display the selling
price of the minerals.

23.1If the lessee violates the rules and conditions of the mining lease, environmental
sanitation certificate, mining plan etc., then after providing the lessee an opportunity to
explain his case, the lease can be terminated by the District Magistrate or the State
Government.

24.Loading of minerals will be done by the lessee as per the standards prescribed by the
Government of India.

25.1f any suit or criminal process is filed as a result of violation of the terms and
conditions, it will be the entire responsibility of the lease holder and if there is any
expense done in this regard, it will have to be borne by the lessee himself.

26.1If there is any amendment in the rules/acts or any condition or law is promulgated by
the State Government or the Central Government, then it will be acceptable to the lease
holder.

27. After the lease holder submits the environmental cleanliness certificate to the Office,
Mining work will be started after obtaining permission.

28.The orders passed by the Hon’ble High Court, Hon’ble National green Tribunal or
Hon’ble Supreme Court will be followed.

29. As per rules, the lessee will have to obtain consent from Uttar Pradesh Pollution
Control Board under Water (Prevention and Control of Pollution) Act, 1974 as

amended and Air Pollution Prevention and Control Act 1981 as amended.
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OFFICE OF DISTRICT MAGISTRATE SAHARANPUR
LETTER OF INTENT

Ref: LO1/2023/5/21-05-2023 00:00:00/216637 Dated: 21.5.2023

LOI'ISSUED UNDER RULE 23 OF U.P. MINOR MINERAL (CONCESSION)
RULES, 2021

DETAILS OF BIDDER

NAME OF BIDDER NUTRESSAORGANICS INDIA PRIVATE LIMITED
(mstc/NUTRESSAORGANICS INDIA PRIVATE
LIMITED/397018)

ADDRESS E 17 GREEN PARK MAIN SOUTH DELHI, SOUTH
DELHI

MOBILE NO. 9837114000

PERIOD OF LEASE DEED | 60 months or Quantity which earlier

DETAILS OF LAND

Area Code District Tehsil | Gram/ Gata (Plot Area/Quantity
Mohalla No.)

1089190501 Saharanpur | Behat | Arazi Zevari 1 &1 13.8000 Hect/
Aht 108919 248400.00 Cubic Meter

AMOUNT TO BE PAID

License Mineral Sand/Bajri/Boulder (RBM
Quantity 248400.00 Cubic Meter
Highest Bid rate Rs. 522.00

Amt. payment Ist year 129664800.0000
Earnest money (25% of Ist year amount | 32416200.0000
payable)

Ist instalment of Ist year 25932960.0000

(20% of 1st year amt. paid)

After adjustment balance amount 51518160.00

Due DMF (Rs.) 12966480.00

TCS payable Rs. 2593296.00

Others 2593296.00

You are therefore advised to paid the above due amount within 03 working days and
upload the original copy of challan at upminemitra.in portal from your login so that
the proceedings can be done for issuance Mineral Lease Deed as per rules.

It is necessary to comply with the terms and conditions of Enclosure-1 positively.

132



1370 133

OFFICE OF DISTRICT MAGISTRATE, SAHARANPUR
(Mining Section)
LETTER OF INTENT FOR MINING LEASE

Ref: LOI/2023/5//21-05-2023 00:00:00/216671 Dated: 21.05.2023

Related to Rule 23 of the U.P. Minor Minerals (Concession) Rules, 2021 Letter of
Intent for Mining Lease:

Name of Tenderer | M/S MANNU ENTERPRISES (mstc/MS MANNU
ENTERPRISES/395471)

Address of | O ROSHNABAD, UTTRAKHAND

Tenderer

Mobile No. of| 9758130351

Tenderer
Lease Period 60 months or quantity which will completed earlier
DETAILS OF LAND
Area Code District Tehsil | Village/ Gata Area/Quantity
Mohalla (Plot) No.
1089130501 | Saharanpur | Behat | Akbarpur |1 17.9000 Hect./

Bans Aht —
108913

322200.00 CuM.
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AMOUNT PAYABLE
Allowed | Allow | Maxi | Amt. Earnest | Ist Balance | DMF TCS Others
Sub ed mum | payable | Money | "St@lmen | amount | Payable | Payabl
Mineral Bid Ist year | 50, of t of First | afer
Qty Rate ( °0 ear . €
(Rs.) Y Pre-Bid
(Rs.) Ist year | 20% of | .
adjusted
payable | Ist year
amt.) payable
amt.
Sand/ 32220 | 620. | 1997640 | 499410 | 399528 | 810333 | 199764 | 399528 | 399528
Bajri/ 0.00 00 00.00 00.00 00.00 00.00 00.00 0.00 0.00
Boulder(
RBM) CuM
TOTAL 1997640 | 499410 | 399528 | 810333 | 199764 | 399528 | 399528
00.00 00.00 00.00 00.00 00.00 0.00 0.00

It is requested that the original copy of the challan should be submitted within 3
working days and the original copy of the challan must be upload on
upminemitra.in portal through your login so that the process of issuing the
Mining lease as per rules.

It is necessary for applicant to comply with the terms and conditions of
Annexure — 1.
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OFFICE OF DISTRICT MAGISTRATE SAHARANPUR
LETTER OF INTENT
Ref. LOI/2023/5/21-05-2023 00;00;00/217413 DT: 21.05.2023
LOI ISSUED UNDER RULE 23 OF THE UP MINOR MINERALS
(CONCESSION) RULES 2021
DETAILS OF LEASE HOLDER
Name DOON MINES AND MINERALS (MSTC/DOON MINES AND
MINERALS/396113)
Address F1 502 USHA COLONY PACIFIC GOLF ESTATE,
DEHRADUN
Mobile No. | 9634700492
Period 60 months OR quantity completed earlier
DETAILS OF LAND
Area Code | District Tehsil Village Gata No Area/Qty
1089910501 | Saharanpur | Behat Rasoolpur | 1/1 34.0000
alias Ha/
Rasooli 612000.00
108991 Cubic
Meter
AMOUNT PAYABLE
Miner | License | Highest | Amount Earnest Ist Previous | DMF | TCS | Oth
als d Qty. | Rate payable Money instalme | adjusted ers
Ist year (Ist year | nt amt.
25% (Ist year
of amoun | amount
t 20%)
payable)
Sand/B | 612000. | 478.00 | 292536000 | 73134000 | 58507200 | 11481120 | 2925 | 5850 | 585
ajri/Bo | 00 .0000 .0000 .00 0.00 3600. | 720. | 072
ulder | Cubic 00 00 0.00
(RBM) | Meter
TOTAL | 292536000 | 73134000 | 58507200 | 11481120 | 2925 | 5850 | 585
.0000 .0000 .00 0.00 3600. | 720. | 072
00 00 0.00
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OFFICE OF DISTRICT MAGISTRATE, SAHARANPUR
(Mining Section)
LETTER OF INTENT FOR MINING LEASE

Ref: LOI/2023/5//21-05-2023 00:00:00/217449 Dated: 21.05.2023

Related to Rule 23 of the U.P. Minor Minerals (Concession) Rules, 2021 Letter of Intent for
Mining Lease:

Name of Tenderer VEDANTA ASSOCIATES (mstc/VEDANTA
ASSOCIATES/395585)

Address of Tenderer 86A, CHANDRALOK COLONY BEHAT ROAD,
SAHARANPUR

Mobile No. of 7417720000

Tenderer

Lease Period 60 MONTHS OR QUANTITY which will completed earlier

DETAILS OF LAND
Area Code District Tehsil | Village/ Gata (Plot) | Area/Quantity
Mohalla No.
1089160501 Saharanpur | Behat | Shahpur 1/1 15.600 Hectare/

Bans Aht-

108916 280800.00 CuM
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AMOUNT PAYABLE
Allowed | Allo | Maxi | Amt. Earnest | Ist Balanc | DMF TCS Others
Sub wed | mum | payable | Money | instalm | e Payabl | Payabl
Mineral | Qty. Bid Ist year (25% ept of | amount | e e
(Rs.) First after
Rate of Ist car Pre-
(Rs.) year 4 Bid
payabl | (20%
e amt.) | of Ist adjuste
year d
payabl
¢ amt.
Sand/ 2808 | 505.0 | 141804 | 354510 | 283608 | 560898 | 141804 | 28360 | 28360
Bajri/ 00.00 |0 000.00 | 00.00 |00.00 |00.00 |00.00 |80.00 |80.00
Boulder
(RBM) CuM
TOTAL 141804 | 354510 | 283608 | 560898 | 141804 | 28360 | 28360
000.00 | 00.00 |00.00 |00.00 |00.00 |80.00 |80.00

It is requested that the original copy of the challan should be submitted within 3 working days
and the original copy of the challen must be upload on upminemitra.in portal through your

login so that the process of issuing the Mining lease as per rules.

It is necessary for applicant to comply with the terms and conditions of Annexure — 1.
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OFFICE OF DISTRICT MAGISTRATE SAHARANPUR
LETTER OF INTENT

Ref: L.O1/2023/5/21-05-2023 00:00:00/217481

Dated: 21.5.2023

LOI'ISSUED UNDER RULE 23 OF U.P. MINOR MINERAL (CONCESSION)

RULES, 2021

DETAILS OF BIDDER

NAME OF BIDDER

YAMUNA MINES (mstc/YAMUNA MINES/396096)

ADDRESS OPP POST OFF JARAODA JATT PO JADAUDA JATT
VILL JARODA JATT, DEOBAND SAHARANPUR
MOBILE NO. 7226026260

PERIOD OF LEASE DEED

60 months or Quantity which earlier

DETAILS OF LAND

Area Code | District Tehsil | Gram/ Gata (Plot | Area/Quantity
Mohalla No.)

1089170501 | Saharanpur | Behat | Alauddinpur | 1/1 9.5800 Hect/
Bans Aht- 172440.00 Cub.Mtr
108917

AMOUNT TO BE PAID

License Mineral

Sand/Bajri/Boulder (RBM)

Quantity 172440.00 Cubic meter
Highest Bid Rate (Rs.) 378.00

Amt. payment Ist year 65182320.0000
Earnest Money (25% of Ist year amount) | 16295580.0000

Ist instalment of Ist year 13036464.0000

(20% of 1st year amt. paid)

After adjustment balance amount 24589944.00

Due DMF (Rs.) 6518232.00

TCS payable Rs. 1303646.00

Others 1303646.00

You are therefore advised to paid the above due amount within 03 working days and
upload the original copy of challan at upminemitra.in portal from your login so that

the proceedings can be done for issuance Mineral Lease Deed as per rules.

It is necessary to comply with the terms and conditions of Enclosure-1 positively.
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OFFICE OF DISTRICT MAGISTRATE, SAHARANPUR

(Mining Section)

LETTER OF INTENT FOR MINING LEASE

Ref: L.O1/2023/5//21-05-2023 00:00:00/217496

Related to Rule 23 of

Dated: 21.05.2023

the U.P. Minor Minerals (Concession) Rules, 2021 Letter

of Intent for Mining Lease:

Name of Tenderer | CHOUDHARY MINES (mstc/CHOUDHARY
MINES/395712)

Address of  NEAR  GOVERNMENT SCHOOL  BARTHA

Tenderer KAYASTHA ALAHNPUR AHT, SAHARANPUR

Mobile No. of | 9355517411

Tenderer

Lease Period 60 months or quantity which will completed earlier

DETAILS OF LAND
Area Code | District Tehsil | Village/ Gata Area/Quantity
Mohalla (Plot)
No.
108924501 | Saharanpur | Behat | Niyanandpur |1 & Im | 17.700 Hect/
Aht — 108924 318600.00 CuM
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AMOUNT PAYABLE
Allowed | Allo Maxi | Amt. Earnest | Ist Balance | DMF TCS Others
Sub wed |™um | payable | Money | "stalme¢ | amount | payabl | Payabl
Mineral Bid Ist year (25% nt of | after e
Qty. | Rate ° | First | €
(Rs.) Pre-Bid
(Rs.) of Ist year diusted
year 20% of | AU
payable Ist year
amt.) payable
: amt.
Sand/ 31860 | 33(0. | 1051380 | 262845 | 210276 | 385506 | 105138 | 210276 | 210276
Bajri/ 0.00 00 00.00 00.00 00.00 00.00 00.00 0.00 0.00
Boulder(
RBM) CuM
TOTAL | 1051380 | 262845 | 210276 | 385506 | 105138 | 210276 | 210276
00.00 00.00 00.00 00.00 00.00 0.00 0.00

It is requested that the original copy of the challan should be submitted within 3
working days and the original copy of the challen must be upload on
upminemitra.in portal through your login so that the process of issuing the
Mining lease as per rules.

It is necessary for applicant to comply with the terms and conditions of
Annexure — 1.
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OFFICE OF DISTRICT MAGISTRATE SAHARANPUR
LETTER OF INTENT
Ref: LO1/2023/5/21-05-2023 00:00:00/217507 Dated: 21.5.2023

LOI'ISSUED UNDER RULE 23 OF U.P. MINOR MINERAL (CONCESSION)
RULES, 2021

DETAILS OF BIDDER

NAME OF BIDDER MANISH JAISWAL (mstc/MANISH JAISWAL/99092)

ADDRESS GROUND FLOOR HOTEL SUYASH PALACE
STATION ROAD PURANI BASTI, BASTI
MOBILE NO. 9415037137

PERIOD OF LEASE DEED | 60 months or Quantity which earlier

DETAILS OF LAND

Area Code District Tehsil | Gram/ Gata (Plot Area/Quantity
Mohalla No.)

1090650501 Saharanpur | Behat | Kalu Wala 119/1, 120/1, | 14.9000 Hect./
Pahadipur 192/1, 193/1, | 178800.00 Cubic Mtr
109065 125/4

AMOUNT TO BE PAID

License Mineral Sand/Bajri/Boulder (RBM
Quantity 178800.00 Cubic meter
Highest Bid rate Rs. 351.00

Amt. payment Ist year 62758800.0000
Earnest Money (25% of Ist year amount) | 15689700.0000

Ist instalment of Ist year 12551760.000

(20% of 1st year amt. paid)

After adjustment balance amount 23324460.00

Due DMF (Rs.) 6275880.00

TCS payable Rs. 1255176.00

Others 1255176.00

You are therefore advised to paid the above due amount within 03 working days and
upload the original copy of challan at upminemitra.in portal from your login so that
the proceedings can be done for issuance Mineral Lease Deed as per rules.

It is necessary to comply with the terms and conditions of Enclosure-1 positively.
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OFFICE OF DISTRICT MAGISTRATE SAHARANPUR
LETTER OF INTENT

Ref: LO1/2023/5/21-05-2023 00:00:00/217512

Dated: 21.5.2023

LOI'ISSUED UNDER RULE 23 OF U.P. MINOR MINERAL (CONCESSION)

RULES, 2021

DETAILS OF BIDDER

NAME OF BIDDER

RANA ROYALTY (mstc/RANA ROYALTY/396108)

ADDRESS BLOCK NO. 1 NORTH 102 KARANPUR ROAD,
DEHRADUN, DEHRADUN
MOBILE NO. 9997429999

PERIOD OF LEASE DEED

60 months or Quantity which earlier

DETAILS OF LAND

Area Code District Tehsil | Gram/ Gata (Plot Area/Quantity
Mohalla No.)

1089860501 Saharanpur | Behat | Abboo 1 37.0000 Hectare/
Talabpur Garh 666000.00 Cubic Meter
108986

AMOUNT TO BE PAID

License Mineral

Sand/Bajri/Boulder (RBM

Quantity

666000.00 Cubic meter

Highest Bid rate Rs. 359.00

Amt. payment Ist year 239094000.0000
Earnest Money (25% of Ist year amount) | 59773500.0000
Ist instalment of Ist year 47818800.0000
(20% of 1st year amt. paid)

After adjustment balance amount 89277300.00
23909400.00 23909400.00
TCS payable Rs. 4781880.00
Others 4781880.00

You are therefore advised to paid the above due amount within 03 working days and
upload the original copy of challan at upminemitra.in portal from your login so that

the proceedings can be done for issuance Mineral Lease Deed as per rules.

It is necessary to comply with the terms and conditions of Enclosure-1 positively.
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OFFICE OF DISTRICT MAGISTRATE, SAHARANPUR

(Mining Section)

LETTER OF INTENT FOR MINING LEASE

Ref: LO1/2023/5//21-05-2023 00:00:00/217519 Dated: 21.05.2023

Related to Rule 23 of the U.P. Minor Minerals (Concession) Rules, 2021 Letter of

Intent for Mining Lease:

Name of Tenderer

MANISH AWANA (MSTC/ MANISH AWANA/373335)

Address of Tenderer

HAROLA AJAB CABLE NETWORK SECTOR 5 NOIDA,
NOIDA

Mobile No. of
Tenderer

9620217976

Lease Period

60 months or quantity which will completed earlier

DETAILS OF LAND

Area Code District

Tehsil | Village/ Gata Area/Quantity
Mohalla (Plot) No.

1088960503 | Saharanpur | Behat | Sherpur 403, 404/1, | 6.4700 Hectare/

Pelo 405, 406/1 | 22700 00 Cu M.
416/2,

108896 | )

(108896) | 55"
423/2....

Etc
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AMOUNT PAYABLE
Allowed | Allo | Maxi | Amt. | Earne | Ist Balanc | DMF | TCS | Othe
Sub wed | mum | payabl | st instal | e Payab | Paya | rs
Mineral | Qty. Bid e Ist| Mone | ment | amoun |le ble
year y of t after
Rate (Rs.) First | Pre-
(Rs.) 25% .
of Tst | YE3F Bid
year | (20% | adjust
payab | of Ist|ed
le year
amt.) | payab
le
amt.
Sand/ 7770 | 361.0 | 280497 | 70124 | 56099 | 104856 | 28049 | 5609 | 5609
Bajri/ 0.00 |0 00.00 |25.00 |40.00 |15.00 |[70.00 |94.00 | 94.00
Boulder
(RBM) CuM
TOTAL 280497 | 70124 | 56099 | 104856 | 28049 | 5609 | 5609
00.00 |25.00 |40.00 |15.00 |[70.00 |94.00 | 94.00

It is requested that the original copy of the challan should be submitted within 3
working days and the original copy of the challan must be upload on upminemitra.in

portal through your login so that the process of issuing the Mining lease as per rules.

It is necessary for applicant to comply with the terms and conditions of Annexure — 1.
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OFFICE OF DISTRICT MAGISTRATE SAHARANPUR
LETTER OF INTENT

Ref: LO1/2023/5/21-05-2023 00:00:00/217528

Dated: 21.5.2023

LOI'ISSUED UNDER RULE 23 OF U.P. MINOR MINERAL (CONCESSION) RULES,

2021
DETAILS OF BIDDER
NAME OF BIDDER BLUE STAR MINES (mstc/BLUE STAR MINES/396130)
ADDRESS 3 2204 KHAN ALAMPURA DEHRADUN ROAD,
SAHARANPUR
MOBILE NO. 800622206
PERIOD OF LEASE DEED 60 months or Quantity which earlier

DETAILS OF LAND
Area Code District Tehsil | Gram/ Gata (Plot Area/Quantity
Mohalla No.)
1089180501 Saharanpur | Behat | Mahmoodpur 1 15.7000 Hect/ 282600.00
Nagli Aht Cubic Meter
108919

AMOUNT TO BE PAID

License Mineral

Sand/Bajri/Boulder (RBM)

Quantity 282600.00 cubic meter
Highest Bid rate Rs. 385.00

Amt. payment Ist year 108801000.0000
Earnest Money (25% of Ist year amount) 27200250.0000

Ist instalment of Ist year 21760200.0000

(20% of 1st year amt. paid)

After adjustment balance amount 41188950.00

Due DMF (Rs.) 10880100.00

TCS payable Rs. 2176020.00

Others 2176020.00

You are therefore advised to paid the above due amount within 03 working days and upload

the original copy of challan at upminemitra.in portal from your login so that the

proceedings can be done for issuance Mineral Lease Deed as per rules.

It is necessary to comply with the terms and conditions of Enclosure-1 positively.
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OFFICE OF DISTRICT MAGISTRATE, SAHARANPUR
(Mining Section)
LETTER OF INTENT FOR MINING LEASE
Ref: LOI1/2023/8/22-08-2023 00:00:00/239703 Dated: 22.08.2023

Related to Rule 23 of the U.P. Minor Minerals (Concession) Rules, 2021 Letter of Intent
for Mining Lease:

146

Name of Tenderer MAA SHAKUMBHARI TRADERS
(mstc/MAA/SHAKUMBHARI TRADERS/395596)

Address of | NEAR MAHARANA PRATAP PARK 2B 1311 RAJENDRA

Tenderer NAGAR NAVEEN NAGAR, SAHARANPUR

Mobile No. of | 9837067237

Tenderer

Lease Period 60 MONTHS OR QUANTITY which will completed earlier

DETAILS OF LAND
Area Code District Tehsil | Village/ Gata Area/Quantity
Mohalla (Plot) No.

1089880502 | Saharanpur | Behat | 108988 /1M 28.1600 Hect/

506880.00 Cum.
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AMOUNT PAYABLE
Allowed | Allo | Maxi | Amt. Earnes | Ist Balanc | DMF | TCS | Other
Sub wed | mum | payable |t instal |e Payabl | Payab |s
Mineral | Qty. . Ist year | Money | ment | amount | e le
Bid | pe) of after
Rate (25% First Pre-Bid
(Rs.) of Ist year
year adjuste
payabl | 20% |d
e amt.) | of Ist
year
payabl
e amt.
Sand/ 5068 | 552.0 | 279797 | 699494 | 559595 | 111969 | 279797 | 55959 | 55959
Bajri/ 80.00 | 0 760.00 |40.00 |52.00 |792.00 |76.00 |56.00 |56.00
Boulder( | cum
RBM)
TOTAL 279797 | 699494 | 559595 | 111969 | 279797 | 55959 | 55959
760.00 |40.00 |52.00 |792.00 |76.00 |56.00 |56.00

It is requested that the original copy of the challan should be submitted within 3 working
days and the original copy of the challan must be upload on upminemitra.in portal

through your login so that the process of issuing the Mining lease as per rules.

It is necessary for applicant to comply with the terms and conditions of Annexure — 1.
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 2servicesfor Citizen 1385 148

I,

®)

e, ANNEXURE R-8

A Ud GHEH Heemed, 3090,
ST A, TEA3|

IEEUEEIRN

Saharanpur

2023/10/1/274394 a7 :- 2023-10-18

TeTaTeH AT Krishna Constellation Private Limited Director- Subhash Tyagi #
7T § T19d s9% Saharanpur ¥ dg&ia Behat 7H-Nooniyari Aht et §0-1/1/1
%A 19.0000 20 # ITETAS Aue/aeiLi/aTes< FHAT G (3M0To &Y o WHo) , F G
T B ITH G ATSIAT Kl THIGT & da4 7 |

ST Ao & gad ¥ g wear g 6 3<% G=i37q &= & e #§ qgremeh =7 Krishna
Constellation Private Limited Director- Subhash Tyagi TXT T&qd @1 JTS(AT T
ATHIET I T IT-GieT (THBR) Fzemaet, 2021 & FaH-35 & U= (2) & ofefi=
T& AT T TANT e g4 Tadi® 2023-10-18 &1 T AT 747 5

“GAT ATSAT” T AR AEferierd ot & sefia B 2

“FAT ATSTAT FT ATAIA & TE] faere fAvaTes & foeTs @ sy 60 (WTg ®) srafy
o F o srgtfaa o ST 81 @ &1 & 342000.00 =17 H10 Sias afast 1

ST AT AT T 2

ATHIGT Aty § Fhd T @H 13 & WA % I Afa G TIoT | FTET 2]
AT & ST &, T HLAT @A ATSTAT TG B T G0 IALaT e TgaT T T

st ST Afoent T graATeHs® ST ST Hild AT FIITd G A3 e g AT
[anN L o
AFLTH ATALTHAT TLA T 1A TSI T AT

G TTSTAT T TaH-Tah THATIOT T Hatad AT ey FAT Ud Heemas &
ST AT # stfererarel TATeer = qd 3 T TR W Tgare FT FR

AT G AT § ARET THRAT & ATEE T2aT G @A w7 63 S o 97
ST 9% 92aT¥ & [9%g Og 1 97d 1 Ieas= AT ST ST TELETE Hrdarat St ST

GAT ATSAT 1 MHTerEd STaih ordi o a7 SAqHIad 6AT 1T 8-

1. 3= ¥ AT Afewan 01 0 U FTSTe AR 10 HT0 FIAT AT T @A FHTF ST
ATA T FAT w1 AT AT ST |

2. GAF T T I¥ F6e US qTa F TA< T T |
3. afvent & for st s g S o & 97 offe ot |3~ e T st S |

4, GAT &S F T TN o S ATl Igo 0 (Fg 7)) 9 Fat0aq 7 8 S F71 g2 Frd
TRIT STTANTT, TTeh ATRAT % SENTHA & Icq+ & il 32 & LT ST 9|

5. AT 99019 Ua TAehies FT TN 949 0T g1 T8 SqAiad & ariel Maaar
[ERIE e




6. TATILI FI=ZdT & Tag H AT AL/ TLRTL ZTT TAI-TA7T 97 137 feermtas et
LERIEEIRERIRIEREINIERIEIIS RS G 1! 4 2SI E RIS IRRILI 149

G ATTE AU 2 T SAqHIad = FISET 6 G G T TFafedd Tgar? i AT
o 3T FIT FT ITH YT THIE ITH FT Ao &1 f9srem 1 F2 F:7 |

e EER)

(FAALT FAT TT)
Y GTT ATHT
Fa Azer

2023/10/1/274394 (1)/470 w11 ,d% & Date 20333018 179506 !

Fraferfaa w1 g g srasas sarar g Sfva-

1- G ATEFT, acd U9 @ia®d 9T, 3090, S°93- Saharanpur

2- qgTemea 4T Krishna Constellation Private Limited Director- Subhash Tyagi f70
dge et Behat S=a& Saharanpur

3- GHF AT, Y Ud G Heened, 3090, a3

R EEp)

(FARLT FHAI T79)
STY T ATEHTET
ERREE

Digitally signed by Kamlesh Kumar Roy
Date: 2023.10.18 17:25:07
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Services for Citizen 1 3 8 7

I,

[V
Wn
o

ILECED

qdcd Ud GiEH (Heema™, 3090,
[enN
G AT, AGT3|

IEEUNEEIR

Saharanpur

2023/10/1/274349 a7 :- 2023-10-18

TeTaTed s NUTRESSAORGANICS INDIA PRIVATE LIMITED Authorized

Partner-Neelam Pundir & 721 § &%a sii9s Saharanpur & T2+« Behat IT9-
Arazi Zevari Aht 2T §0-1 9 1 &=t 13.8000 20 & 3@ ve/awd/faree< e
T (3o T o THo) , & &AF Uz &q TTH G TTSAT 1 ATHIGT & Fae H |

ST O & gaw § gifea w27 g 6 36 S=iq & & dag 7 ggrems =
NUTRESSAORGANICS INDIA PRIVATE LIMITED Authorized Partner-Neelam
Pundir ZTXT Y&qd @97 JTSAT T ATHIGT 3L <9 ST-G o1 (THER) Faamast, 2021

& MFH-35 & IUHAH (2) & AT T2 SATEH T TIART Fd g4 a1 2023-10-18 Tl
TS EOIRIDI]

“GAT ATSTAT T AAIEA [Heferiad gdi & el B @ 8-

“GAT TS & AqHIEd @ 927 faerg [Feares & faqi & snmHt 60 (A1 ) Aty
T o forw sreTied foFaT SITaT 81 ==+ o & 248400.00 = H10 Tas afast #1

o
ST AT TRt 3T 2

At | 6 T @ w1 % (L0 % 3= q{2 @ JIoH1 H HOrg 2
AT & ST 8, T HEMTAT @A ATSAT TEqd Feel T 0 SALET AT TS&TE T Tl

st ST afeent 1 greaTcds ST TSTF Hid TAT GIITd G A1 Fidd g AT
o i [
AFLTH ATALTIAAT TLA T I TSI FHT AT

ST G TISTHT 0l Ueh-Teh THTTOTT T e (erd (STATI SRl AT U [Heerma &
ST AT H SATHT@re AT T e T QAT AT &1L HT g

SATHIGd @A AT § (A ed THAT o ATETE Tg&TT GIET @A HF A (o6 ST % 97
ST ¥ 93&1X & (%G 9g I 97 1 oo JT|T ST ST JELaTE HdaTgl il ST

GAT ATSAT &l (AT AT fh oTav o d72 SAqHIad AT SITav gi-

1. 3= T =TS Afeman 01 0 UF ATSTE ~gAaw 10 0 AT ATRT| G T S
AT H HAT Al AT AT ST |

2. GAF IET T I¥ F6e UL JIFE 9 T TG 7Y |
3. AtH=T & o At @rems g S 91 & 97T M= i S3=d SAaedT i 1 |

4. G & § = H T AT a1l Tgo 17 (Fg 9470 92 Fat61a &9 9 57 #71 "=aha
TR ST, ATieh ATRAT & ANTHT 8 Icqd g M S & TIehT ST ol

5. AT 99019 Ua faehiesd &1 TN 999 aanT g1 98 sqAied & qrie Maararn
[ERIESIRIIT




6. TATILI FI=ZdT & Tag H AT AL/ TLRTL ZTT TAI-TA7T 97 137 feermtas et
LERIERIRERIRIEREINIERIEIIS RS G 1o RS T-ARNERIEIRRILI 151

G ATTE AU 2 T SAqHIad = FISET 6 G G T TFafedd Tgar? i AT
o 3T FIT FT ITH YT THIE ITH FT Ao &1 f9srem 1 F2 F:7 |

e EER)

(FAALT FAT TT)
Y GTT ATHT
Fa Azer

2023/10/1/274349 (1)/410 w11 ,d% & Date 20333018 179858

Fraferfaa w1 g g srasas sarar g Sfva-

1- G ATEFT, acd U9 @ia®d 9T, 3090, S°93- Saharanpur

2- TETITLh =it NUTRESSAORGANICS INDIA PRIVATE LIMITED Authorized Partner-
Neelam Pundir 90 dg#ier Behat Si=9= Saharanpur

3- GHF AT, Y Ud G Heened, 3090, a3

R EEp)

(FARLT FHAI T79)
STY T ATEHTET
ERREE

Digitally signed by Kamlesh Kumar Roy
Date: 2023.10.18 17:28:53
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Saharanpur

2023/9/23/272590 a7 :- 2023-10-18

TeTgTe 4T M/s Mannu Enterprises Authorized Person-Rajendra Kumar = 7&7 #
T 1%d s Saharanpur # g« Behat UTH-Akbarpur Bans Aht 7T 5§0-1 &%
17.9000 0 H ITEf< Gvs/aTA/aresT F«T g1 (3o &Y o WHo) , F &7 9 Bq
STH @A JTSIAT T STHIGT & deel | |

ST Ao & gaw § g w241 g 6 36 daiq &= & da9 7 qg1emea =7 M/s Mannu

Enterprises Authorized Person-Rajendra Kumar ST<T & d @ TTSAT T ATHIGA
I T=9T IT-FiAeT (TFETe) fAzramest, 2021 % Ha9-35 & 3u=ay (2) & Jefi= e
STTERTT T STANT e g4 Tadi® 2023-10-18 &7 ¥ &3T 747 7

“GAT ATSAT” T AR AEferierd ot & sefia B 2

“FAT ATSTAT FT ATAIA & TE] faere fAvaTes & foeTs @ sy 60 (WTg ®) srafy
o % o srgtfaa e ST 81 @ 1 & 322200.00 =1 H10 i afast 1

ST AT AT T 2

STaTer § Foha T @A 0 o [0 o IULeq ATs G TS|T § HeOTe 2q
AT & ST &, T HLAT @A ATSTAT TG B T G0 IALaT e TgaT T T

st ST Afoent T graATeHs® ST ST Hild AT FIITd G A3 e g AT
[anN L o
AFLTH ATALTHAT TLA T 1A TSI T AT

G TTSTAT T TaH-Tah THATIOT T Hatad AT ey FAT Ud Heemas &
ST AT # stfererarel TATeer = qd 3 T TR W Tgare FT FR

AT G AT § ARET THRAT & ATEE T2aT G @A w7 63 S o 97
ST 9% 92aT¥ & [9%g Og 1 97d 1 Ieas= AT ST ST TELETE Hrdarat St ST

GAT ATSAT 1 MHTerEd STaih ordi o a7 SAqHIad 6AT 1T 8-

1. 3= ¥ AT Afewan 01 0 U FTSTe AR 10 HT0 FIAT AT T @A FHTF ST
ATA T FAT w1 AT AT ST |

2. GAF T T I¥ F6e US qTa F TA< T T |
3. afvent & for st s g S o & 97 offe ot |3~ e T st S |

4, GAT &S F T TN o S ATl Igo 0 (Fg 7)) 9 Fat0aq 7 8 S F71 g2 Frd
TRIT STTANTT, TTeh ATRAT % SENTHA & Icq+ & il 32 & LT ST 9|

5. AT 99019 Ua TAehies FT TN 949 0T g1 T8 SqAiad & ariel Maaar
[ERIE e




6. TATILI FI=ZdT & Tag H AT AL/ TLRTL ZTT TAI-TA7T 97 137 feermtas et

LERIEEIRERIRIEREINIERIEIIS RS G 18] § 2SI ERIEIRUIL 153

G ATTE AU 2 T SAqHIad = FISET 6 G G T TFafedd Tgar? i AT
o 3T FIT FT ITH YT THIE ITH FT Ao &1 f9srem 1 F2 F:7 |

e EER)

(FAALT FAT TT)
Y GTT ATHT
Fa Azer

2023/9/23/272590 (1)/H10 w11 77 &1 Kot s gt o o

Fraferfaa w1 g g srasas sarar g Sfva-

1- G ATEFT, acd U9 @ia®d 9T, 3090, S°93- Saharanpur

2- 9gT4Te =T M/s Mannu Enterprises Authorized Person-Rajendra Kumar 0
dge et Behat S=a& Saharanpur

3- GHF AT, Y Ud G Heened, 3090, a3

R EEp)

(FARLT FHAI T79)
STY T ATEHTET
ERREE

Digitally signed by Kamlesh Kumar Roy
Date: 2023.10.18 17:37:40



@ ESer\nces for Cltlzen 1 3 9 1

Mining Sarvics by Gructorite of Guclogy

I,

®)

[V
Wn
-~

ILECED

A Ud GHEH Heemed, 3090,
ST A, TEA3|

IEEUEEIRN

Saharanpur

2023/10/1/274339 a7 :- 2023-10-18

TzTgT #T Doon Mines And Minerals Authorized Partner-Priya Jaiswal = 7&7 #

T 1%d s Saharanpur & g« Behat T9-Rasoolpur Urf Rasooli et #0-1/1
ST 34.0000 20 H ITEt due/asifaTes< fH«T g (3rTo &Y o WHo) , F @
T B ITH G ATSIAT Kl THIGT & da4 7 |

ST Ao & gaw § gi=a F7a1 g 6 36 ST &= & da9 7§ ggreme =7 Doon
Mines And Minerals Authorized Partner-Priya Jaiswal ST31 T&d @« JTSAT &l
ATHIET I T IT-GisT (THBR) Fzemaet, 2021 & FaH-35 & SU=aH (2) & ofefi=
T& AT T TANT e g4 Tadi® 2023-10-18 &1 T AT 747 5

“GAT ATSAT” T AR AEferierd ot & sefia B 2

“FAT ATSTAT FT ATAIA & TE] faere fAvaTes & foeTs @ sy 60 (WTg ®) srafy
o F o srgtfaa o ST 81 @ &1 & 612000.00 =1 H10 Sfa et 1

ST AT AT T 2

ATHIGT Aty § Fhd T @H 13 & WA % I Afa G TIoT | FTET 2]
AT & ST &, T HLAT @A ATSTAT TG B T G0 IALaT e TgaT T T

st ST Afoent T graATeHs® ST ST Hild AT FIITd G A3 e g AT
[anN L o
AFLTH ATALTHAT TLA T 1A TSI T AT

G TTSTAT T TaH-Tah THATIOT T Hatad AT ey FAT Ud Heemas &
ST AT # stfererarel TATeer = qd 3 T TR W Tgare FT FR

AT G AT § ARET THRAT & ATEE T2aT G @A w7 63 S o 97
ST 9% 92aT¥ & [9%g Og 1 97d 1 Ieas= AT ST ST TELETE Hrdarat St ST

GAT ATSAT 1 MHTerEd STaih ordi o a7 SAqHIad 6AT 1T 8-

1. 3= ¥ AT Afewan 01 0 U FTSTe AR 10 HT0 FIAT AT T @A FHTF ST
ATA T FAT w1 AT AT ST |

2. GAF T T I¥ F6e US qTa F TA< T T |
3. afvent & for st s g S o & 97 offe ot |3~ e T st S |

4, GAT &S F T TN o S ATl Igo 0 (Fg 7)) 9 Fat0aq 7 8 S F71 g2 Frd
TRIT STTANTT, TTeh ATRAT % SENTHA & Icq+ & il 32 & LT ST 9|

5. AT 99019 Ua TAehies FT TN 949 0T g1 T8 SqAiad & ariel Maaar
[ERIE e




6. TATILI FI=ZdT & Tag H AT AL/ TLRTL ZTT TAI-TA7T 97 137 feermtas et

LERIERIRERIRIEREINIERIEIIS RS kG 1 IR IR ERIE BRI 155

G ATTE AU 2 T SAqHIad = FISET 6 G G T TFafedd Tgar? i AT
o 3T FIT FT ITH YT THIE ITH FT Ao &1 f9srem 1 F2 F:7 |

e EER)

(FAALT FAT TT)
Y GTT ATHT
Fa Azer

2023/10/1/274339 (1)/470 w1 ,d% & Date 20533018 11300

Fraferfaa w1 g g srasas sarar g Sfva-

1- G ATEFT, acd U9 @ia®d 9T, 3090, S°93- Saharanpur

2- gg1aTe =T Doon Mines And Minerals Authorized Partner-Priya Jaiswal <0
dge et Behat S=a& Saharanpur

3- GHF AT, Y Ud G Heened, 3090, a3

R EEp)

(FARLT FHAI T79)
STY T ATEHTET
ERREE

Digitally signed by Kamlesh Kumar Roy
Date: 2023.10.18 17:32:02
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A Ud GHEH Heemed, 3090,
ST A, TEA3|

IEEUEEIRN

Saharanpur

2023/9/24/272591 a7 :- 2023-10-19

TeTae 4T M/s Vedanta Associates Authorized Person -Pradeep Kumar & 7&1
H T 1%d M9 Saharanpur ¥ dgH <1 Behat T9-Shahpur Bans Aht IreT 50-1/1
ST 15.6000 20 H ITEt due/asifaTes< fH«T g (3rTo &Y o WHo) , F @
T B ITH G ATSIAT Kl THIGT & da4 7 |

ST o & gaw § gi=a F7a1 g 6 36 a09d & & dag 7 Tgremes =7 M/s
Vedanta Associates Authorized Person -Pradeep Kumar gTXT T&qd @ JTSIAT T
ATHIET I T IT-GiT (THBR) Fzemaet, 2021 & FaH-35 & U= (2) & ofehi=
Y& AT T TANT e g4 Tadih 2023-10-19 T T AT 747 5

“GAT ATSAT” T AR AEferierd ot & sefia B 2

“FAT ATSTAT FT ATAIA & TE] faere fAvaTes & foeTs @ sy 60 (WTg ®) srafy
o F o srgtfaa e ST 81 @ &1 & 280800.00 =1 H10 S et 1

ST AT AT T 2

ATHIGT Aty § Fhd T @H 13 & WA % I Afa G TIoT | FTET 2]
AT & ST &, T HLAT @A ATSTAT TG B T G0 IALaT e TgaT T T

st ST Afoent T graATeHs® ST ST Hild AT FIITd G A3 e g AT
[anN L o
AFLTH ATALTHAT TLA T 1A TSI T AT

G TTSTAT T TaH-Tah THATIOT T Hatad AT ey FAT Ud Heemas &
ST AT # stfererarel TATeer = qd 3 T TR W Tgare FT FR

AT G AT § ARET THRAT & ATEE T2aT G @A w7 63 S o 97
ST 9% 92aT¥ & [9%g Og 1 97d 1 Ieas= AT ST ST TELETE Hrdarat St ST

GAT ATSAT 1 MHTerEd STaih ordi o a7 SAqHIad 6AT 1T 8-

1. 3= ¥ AT Afewan 01 0 U FTSTe AR 10 HT0 FIAT AT T @A FHTF ST
ATA T FAT w1 AT AT ST |

2. GAF T T I¥ F6e US qTa F TA< T T |
3. afvent & for st s g S o & 97 offe ot |3~ e T st S |

4, GAT &S F T TN o S ATl Igo 0 (Fg 7)) 9 Fat0aq 7 8 S F71 g2 Frd
TRIT STTANTT, TTeh ATRAT % SENTHA & Icq+ & il 32 & LT ST 9|

5. AT 99019 Ua TAehies FT TN 949 0T g1 T8 SqAiad & ariel Maaar
[ERIE e




6. TATILI FI=ZdT & Tag H AT AL/ TLRTL ZTT TAI-TA7T 97 137 feermtas et

LERIERIRERIRIEREIEIERIEIIS RS kG 1 F CIECI-ARNERIE BRI 157

G ATTE AU 2 T SAqHIad = FISET 6 G G T TFafedd Tgar? i AT
o 3T FIT FT ITH YT THIE ITH FT Ao &1 f9srem 1 F2 F:7 |

e EER)

(FAALT FAT TT)
Y GTT ATHT
Fa Azer

2023/9/24/272591 (1)/410 w1 ,d fadis Date 20330010 173728

Fraferfaa w1 g g srasas sarar g Sfva-

1- G ATEFT, acd U9 @ia®d 9T, 3090, S°93- Saharanpur

2- ggTaTeE =T M/s Vedanta Associates Authorized Person -Pradeep Kumar 40
dge et Behat S=a& Saharanpur

3- GHF AT, Y Ud G Heened, 3090, a3

R EEp)

(FARLT FHAI T79)
STY T ATEHTET
ERREE

Digitally signed by Kamlesh Kumar Roy
Date: 2023.10.19 17:37:25
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Saharanpur

2023/10/1/274354 a7 :- 2023-10-18

TETeTeH AT Yamuna Mines Kamaldeep B Pundir(Partner) & T&7 § T19d S
Saharanpur ¥ dg=t@ Behat a19-Allauddinpur Bans Aht a1 §0-1/1 &5%
9.5800 20 ¥ SUEs Aue/aTO/aree fHaAT g (SMTo ot o THo) , & T Ig F ITH
AT TISTAT T SATHIGT & gae H |

ST Ao & ga § g wear g {6 5<% dG=isia &= & e § 9gremeh =7 Yamuna
Mines Kamaldeep B Pundir(Partner) ET3T S&qd @A JSAT T ATHIGT ITL T 30~
et (TfE™) Faamast, 2021 % Fa9-35 & SUMIH (2) & A= Yo dfeerTd &7
AT % g2 (adis 2023-10-18 Fl FY <37 747 2|

“GAT ATSAT” T AR AEferierd ot & sefia B 2

“FAT ATSTAT FT ATAIA & TE] faere fAvaTes & foeTs @ sy 60 (WTg ®) srafy
o % for srgtfaa e ST 81 @ &1 & 172440.00 517 10 i afast 1

ST AT AT T 2

ATHIGT Aty § Fhd T @H 13 & WA % I Afa G TIoT | FTET 2]
AT & ST &, T HLAT @A ATSTAT TG B T G0 IALaT e TgaT T T

st ST Afoent T graATeHs® ST ST Hild AT FIITd G A3 e g AT
[anN L o
AFLTH ATALTHAT TLA T 1A TSI T AT

G TTSTAT T TaH-Tah THATIOT T Hatad AT ey FAT Ud Heemas &
ST AT # stfererarel TATeer = qd 3 T TR W Tgare FT FR

AT G AT § ARET THRAT & ATEE T2aT G @A w7 63 S o 97
ST 9% 92aT¥ & [9%g Og 1 97d 1 Ieas= AT ST ST TELETE Hrdarat St ST

GAT ATSAT 1 MHTerEd STaih ordi o a7 SAqHIad 6AT 1T 8-

1. 3= ¥ AT Afewan 01 0 U FTSTe AR 10 HT0 FIAT AT T @A FHTF ST
ATA T FAT w1 AT AT ST |

2. GAF T T I¥ F6e US qTa F TA< T T |
3. afvent & for st s g S o & 97 offe ot |3~ e T st S |

4, GAT &S F T TN o S ATl Igo 0 (Fg 7)) 9 Fat0aq 7 8 S F71 g2 Frd
TRIT STTANTT, TTeh ATRAT % SENTHA & Icq+ & il 32 & LT ST 9|

5. AT 99019 Ua TAehies FT TN 949 0T g1 T8 SqAiad & ariel Maaar
[ERIE e




6. TATILI FI=ZdT & Tag H AT AL/ TLRTL ZTT TAI-TA7T 97 137 feermtas et
LERIEEIRERIRIEREINIERIEIIE RS kG 1] 3 ZIE TN ERIE BRI 159

G ATTE AU 2 T SAqHIad = FISET 6 G G T TFafedd Tgar? i AT
o 3T FIT FT ITH YT THIE ITH FT Ao &1 f9srem 1 F2 F:7 |

e EER)

(FAALT FAT TT)
Y GTT ATHT
Fa Azer

2023/10/1/274354 (1)/970 w1 ,d% & Date 20533018 112711

Fraferfaa w1 g g srasas sarar g Sfva-

1- G ATEFT, acd U9 @ia®d 9T, 3090, S°93- Saharanpur

2- 92191 AT Yamuna Mines Kamaldeep B Pundir(Partner) 0 g€« Behat S@1g
Saharanpur

3- GHF AT, Y Ud G Heened, 3090, a3

R EEp)

(FARLT FHAI T79)
STY T ATEHTET
ERREE

Digitally signed by Kamlesh Kumar Roy
Date: 2023.10.18 17:27:12
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Saharanpur

2023/9/24/272595 a7 :- 2023-10-18

TeTge 4T M/s Choudhary Mines Bilinder Kumar & 7&7 § &19d SIa
Saharanpur ¥ dg=i@ Behat a19-Nityanandpur Aehatmal 12T §0-1 , 1 M &3
17.7000 0 § ST Gvs/aTafares R«T g (3o &Y o WHo) , F &7 9 Bq
STH @A JTSIAT T STHIGT & deel | |

ST Ao & gaw § gi=a F2a1 g 6 36 Sa09d o & qag 7 Tgremes =7 M/s
Choudhary Mines Bilinder Kumar gT2T T @dd JTSTAT T AT ITL T2 39-
et (TfE™) Faamastt, 2021 % Fa9-35 & SUMAH (2) & 72T e dfeermd &7
AT % g2 (adis 2023-10-18 Fl FY <37 747 2|

“GAT ATSAT” T AR AEferierd ot & sefia B 2

“FAT ATSTAT FT ATAIA & TE] faere fAvaTes & foeTs @ sy 60 (WTg ®) srafy
o F o srgtfaa oo STt 81 @ &1 & 318600.00 =1 H10 Sia et 1

ST AT AT T 2

STaTer § Foha T @A 0 o [0 o IULeq ATs G TS|T § HeOTe 2q
AT & ST &, T HLAT @A ATSTAT TG B T G0 IALaT e TgaT T T

st ST Afoent T graATeHs® ST ST Hild AT FIITd G A3 e g AT
[anN L o
AFLTH ATALTHAT TLA T 1A TSI T AT

G TTSTAT T TaH-Tah THATIOT T Hatad AT ey FAT Ud Heemas &
ST AT # stfererarel TATeer = qd 3 T TR W Tgare FT FR

AT G AT § ARET THRAT & ATEE T2aT G @A w7 63 S o 97
ST 9% 92aT¥ & [9%g Og 1 97d 1 Ieas= AT ST ST TELETE Hrdarat St ST

GAT ATSAT 1 MHTerEd STaih ordi o a7 SAqHIad 6AT 1T 8-

1. 3= ¥ AT Afewan 01 0 U FTSTe AR 10 HT0 FIAT AT T @A FHTF ST
ATA T FAT w1 AT AT ST |

2. GAF T T I¥ F6e US qTa F TA< T T |
3. afvent & for st s g S o & 97 offe ot |3~ e T st S |

4, GAT &S F T TN o S ATl Igo 0 (Fg 7)) 9 Fat0aq 7 8 S F71 g2 Frd
TRIT STTANTT, TTeh ATRAT % SENTHA & Icq+ & il 32 & LT ST 9|

5. AT 99019 Ua TAehies FT TN 949 0T g1 T8 SqAiad & ariel Maaar
[ERIE e




6. TATILI FI=ZdT & Tag H AT AL/ TLRTL ZTT TAI-TA7T 97 137 feermtas et
LERIERIRERIRIEREINIERIEIIS RS G 1 F 3 ZIREI-ARNERIE BRI 161

G ATTE AU 2 T SAqHIad = FISET 6 G G T TFafedd Tgar? i AT
o 3T FIT FT ITH YT THIE ITH FT Ao &1 f9srem 1 F2 F:7 |

e EER)

(FAALT FAT TT)
Y GTT ATHT
Fa Azer

2023/9/24/272595 (1)/4T0 w1 ,dg & Date 20330018 173628

Fraferfaa w1 g g srasas sarar g Sfva-

1- G ATEFT, acd U9 @ia®d 9T, 3090, S°93- Saharanpur

2- 9gT9T% AT M/s Choudhary Mines Bilinder Kumar f70 @z« Behat sW9=
Saharanpur

3- GHF AT, Y Ud G Heened, 3090, a3

R EEp)

(FARLT FHAI T79)
STY T ATEHTET
ERREE

Digitally signed by Kamlesh Kumar Roy
Date: 2023.10.18 17:36:29
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Saharanpur

2023/10/10/277115 a7 :- 2023-10-18

TeTgTe #T Manish Jaiswal & 7&1 H &&i9d S9e Saharanpur ¥ g e Behat uTH-
Kaluwala et 50-119/1, 120/1 , 192/1 , 193/1 , 225/1 &=% 14.9000 g0 H ST
ﬂwlaﬁlﬁmfﬁmgar (3MTo o Q'H'O) %Wq%%—g’srmw—rr?ﬂwm
ATATEA & Hae |

ST o & o § g=a F7a1 g 6 36 ai9q &= & a9 § qgr1eme =7 Manish
Jaiswal ZTT T5qd @A TISHT &l ATHIGH 30T Te9T IT-@ias (TR Faemaet, 2021

& RIH-35 & SUTHH (2) & AT &< STTEHN T TR Hd g4 (a1 2023-10-18 Tl
¥ o7 7 B

“GAT ATSAT” T AR AEferierd ot & srefia B wam 2

“EAT ATAT FT ATAIA & TE] e fAoaTes & faTs @ sy 60 (WTg ®) srafy
o F o srgatfaa e ST 81 @ 41 & 178800.00 1 H10 Sia afst 1

ST AT AT 1T 2

ATHIGT Aatd & Fhd T @H &1 & WA % I Ala G TIoT | FTET 3]
AT & ST, T HLAT @A ATSTAT T B T G0 IALaTAcd TgaT T gl

s ST afeent T GraATeHs® ITHLUT ST Hild AT FIITd G A3 Fidd g AT
[anN L o
AELTH ATALTHAT TLA T 1A TSI T AT

G TTSTAT T TaH-Tah THATIOT T Hatad AT ey FAT Ud Heomas &
ST AT # stfrerarel TATeier T=qd F3A &1 7R Wi TgaTT FT R

AT G AT § ARET THRAT & ATHE T2aT< G @A w1 7 63 S o 97
ST 9% 92T & (9%g Og 1 97d 61 Ieas AT ST ST JELETE FHrdarat it S

GAT ATSAT 1 (HHTerEd STiaih ordi & a7 A AT 1T 8-

1. 3= ¥ AT Afewan 01 0 U FTSTE AR 10 HT0 FIAT AT T @A FHTF ST
a H FT T AT AT ST |

2. GAF T T I¥ FHe US qIa F TA% T T |
3. afvent & forr st s g S ot & 97 i ot J3i=rd e T st S |

4, GAT &S F T TN o S ATl Tgo 0 (Fg 7)) 9 Fat0a &7 8 S F71 =2 Frd
TRIT STTANTT, qTTeh ATRAT o SENTHA & Icqe & il 32 & LT ST 9|

5. AT 990 Ua FAehies FT TN 99 qnT g0 T8 SqAied & ariel Maarar
[ERIES IR




6. TATILI FI=ZdT & TG99 H AT ALHRTL/IST ALRTL ZTT TAI-TA7T 97 137 feermas et

LERIERIRERIRIEREICIERIEIIS RS £+« (6] ] RS TN ERIEIRUILI 163

G ATTH AU 2 T SAqHIad G TISET 61 G G T TFafedd Tgar? i AT
o 3T FIT FT I8 YT THIE ITH FT Ao &1 f9srer 1 F2 F2 |

R

(FAALT FAT TT)
STY G ATHTT
Fa Azer

2023/10/10/277115 (1)/AT10 =1 ,a% fai® Date: 2023018 1785
e st gaard & arasas srdarar gg Y-
1- &1 ATYHTL, dcd T FiAHH [A9ET, 3090, ST9<- Saharanpur

2- TETaTa At Manish Jaiswal 0 Tg#i< Behat S Saharanpur
3- G AT, g Ud GHFRH Heened, 3070, aad3|

R EEp)

(FHAALT FATT 1)
ST =T aAferEwT
T Ager

Digitally signed by Kamlesh Kumar Roy
Date: 2023.10.18 17:18:20



@ ESer\nces for Cltlzen 1 4 O 1

Mining Sarvics by Gructorite of Guclogy

I,

®)

[V
N
-~

ILECED

A Ud GHEH Heemed, 3090,
ST A, TEA3|

IEEUEEIRN

Saharanpur

2023/10/1/274342 a7 :- 2023-10-18

TgTeTeH AT Rana Royalty Authorized Partner-Pradeep Singh ¥ 7&7 # #&iaa
9% Saharanpur ¥ 92+t Behat ITH-Abboo Talabpur Garh a1 §0-1 &%
37.0000 20 ¥ ITES ve/asTO/aTee< AT g (Mo st o THo) , F &7 U2 &4
STH @A JTSIAT T STHIGT & deel | |

ST Ao & gaw § g F7a1 g 6 36 daiq & & da9 7 Igreme =7 Rana
Royalty Authorized Partner-Pradeep Singh STXT I&dd @1 ITSAT T ATHIGT 3L
Te9T IY-gias (TRE) Memmae, 2021 & Fa|-35 & a3 (2) F o1ef= wa= stfersrmt
T TIRT Fd g4 ot 2023-10-18 Tl &< AT 37 5

“GAT ATSAT” T AR AEferierd ot & sefia B 2

“FAT ATSTAT FT ATAIA & TE] faere fAvaTes & foeTs @ sy 60 (WTg ®) srafy
o F o srgtfaa e ST 81 @ 40 & 666000.00 =1 H10 S afst 1

ST AT AT T 2

ATHIGT Aty § Fhd T @H 13 & WA % I Afa G TIoT | FTET 2]
AT & ST &, T HLAT @A ATSTAT TG B T G0 IALaT e TgaT T T

st ST Afoent T graATeHs® ST ST Hild AT FIITd G A3 e g AT
[anN L o
AFLTH ATALTHAT TLA T 1A TSI T AT

G TTSTAT T TaH-Tah THATIOT T Hatad AT ey FAT Ud Heemas &
ST AT # stfererarel TATeer = qd 3 T TR W Tgare FT FR

AT G AT § ARET THRAT & ATEE T2aT G @A w7 63 S o 97
ST 9% 92aT¥ & [9%g Og 1 97d 1 Ieas= AT ST ST TELETE Hrdarat St ST

GAT ATSAT 1 MHTerEd STaih ordi o a7 SAqHIad 6AT 1T 8-

1. 3= ¥ AT Afewan 01 0 U FTSTe AR 10 HT0 FIAT AT T @A FHTF ST
ATA T FAT w1 AT AT ST |

2. GAF T T I¥ F6e US qTa F TA< T T |
3. afvent & for st s g S o & 97 offe ot |3~ e T st S |

4, GAT &S F T TN o S ATl Igo 0 (Fg 7)) 9 Fat0aq 7 8 S F71 g2 Frd
TRIT STTANTT, TTeh ATRAT % SENTHA & Icq+ & il 32 & LT ST 9|

5. AT 99019 Ua TAehies FT TN 949 0T g1 T8 SqAiad & ariel Maaar
[ERIE e




6. TATILI FI=ZdT & Tag H AT AL/ TLRTL ZTT TAI-TA7T 97 137 feermtas et

LERIERIRERIRIEREIEIERIEIISRES £+ [ § IR TN ERIE BRI 165

G ATTE AU 2 T SAqHIad = FISET 6 G G T TFafedd Tgar? i AT
o 3T FIT FT ITH YT THIE ITH FT Ao &1 f9srem 1 F2 F:7 |

e EER)

(FAALT FAT TT)
Y GTT ATHT
Fa Azer

2023/10/1/274342 (1)/470 w1 ,d% &1 Date 20533018 173081

et st gaard & arasas srdarar gg Y-
1- G ATEFT, acd U9 @ia®d 9T, 3090, S°93- Saharanpur

2- 92191 AT Rana Royalty Authorized Partner-Pradeep Singh 70 Tzt Behat
STM9a Saharanpur

3- G ATATT, Ydcd T GHHH HaTerd, 3090, &3]

R EEp)

(FARLT FHAI T79)
STY T ATEHTET
ERREE

Digitally signed by Kamlesh Kumar Roy
Date: 2023.10.18 17:30:42
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Saharanpur

2023/10/10/277114 a7 :- 2023-12-28

TETeTeH AT Manish Awana # 721 § &&i%q SiM9s Saharanpur § JgH1< Behat aTH-
Sherpur Pelo 7TeT 50-403 , 404/1 , 405 , 406/1 , 416/2 , 421/1 , 422/2 , 423/2,

424/2 , 429 and 431 &=T% 6.4750 TO H ITETAST AUS/ATA/TTFST FHAT T (1T 0
&t o WHo) , F GAF T B TTH AT TISTAT T STHIET & Fae 7 |

ST fawr & o § g=a F2ar g (6 3<% dai9q &= & "9 & qgreme® =7 Manish
Awana ZTIT T&d @ JTSAT &l A ET 30% T IT-Givst (THer) Fasmast, 2021

& MFH-35 & SUTHAH (2) & AT &< STTEHRN T TART Hd g4 (a1 2023-12-28 Tl
¥ o7 7 B

“GAT AT T AAHIGA [HTeTed et o sefie o = 2:-
“GAT AT T AqHIEA @ gl faera fqeares & oA+ § srH 60 (|18 #) srafey

T o forw sreTied T StTaT 81 @9+ & 7 77700.00 =7 F10 Tfaas @fest T IcaTas
AT T 73T B

sty 7 o 1 mae & AT & SuTTed I @e e ST § J9ThT 5
AT & ST &, T HLAT @A ATSTAT T B T G0 IaTidcd TgaT T gl

st ST affent 1 geeATeds ITHTI TSI i AT GIITd G o3 Fidd g TAT

ATALTF FTALTAAT TLA KT ST TaTL AT ZHIT

SIS T @ TISHT sl Uah-Ueh THIOTT T Fa1ed SATTaRey wraiad ud [eenad &
ST FTATA § sTfoerars Femeftsr Teqa e 7 T | TgaTe &1 g

ATHIGT @A ATSHT § (S HTed THAT & ATETE TgaTL GIET @A H1F 7 (67 ST o 97
ST 9% 92&1¥ & (958 9g [ 9T 1 oo T ST ST JEIaTE HdaTgl il ST

G AT & (Aefertaa it orar & a7 SIqaiad T SIrar g:-

1. &9 & 2ATE ATerHad 01 {10 Ta FATSTs ~FAaq 10 H10 AT AU @A T S
AT T FIL T AT AT SITAT | @A 1 ATershad 03 HT0 F TgLe T AT T Ha A’
ST AT BT TF FAT ST

2. GAF IET T I¥ F6e UL J1FE 9 T TG 7Y |
3. AtH=T & o At [ems g S 91 & 97T = ol S3=d SAaedT i 1 |

4. GAT ST F I T dh S ATl T84 q1 (g AW) 9 Fatoa &7 7 S F7 g2Frd
TR ST, ATieh ATl & AANTHT 8 Icqd G il S & LT ST ol

5. AT 99019 Ua faehiesd &1 TN 909 aamT g1 &< sqAied & qrie Maararn
[ERIEIRNT




6. TATILI FI=ZdT & TG99 H AT ALHRTL/IST ALRTL ZTT TAI-TA7T 97 137 feermas et

TF WA = & et F s s 167

G ATTH AU 2 T SAqHIad G TISET 61 G G T TFafedd Tgar? i AT
o 3T FIT FT I8 YT THIE ITH FT Ao &1 f9srer 1 F2 F2 |

R

(FAALT FAT TT)
STY G ATHTT
Fa Azer

2023/10/10/277114 (1)/A10 =1 ,a% fai® Date: 202312 28 1610204
e st gaard & arasas srdarar gg Y-
1- &1 ATYHTL, dcd T FiAHH [A9ET, 3090, ST9<- Saharanpur

2- 7ETgTa “t Manish Awana 50 g1« Behat S8 Saharanpur
3- G AT, g Ud GHFRH Heened, 3070, aad3|

R EEp)

(FHAALT FATT 1)
ST =T aAferEwT
T Ager

Digitally signed by Kamlesh Kumar Roy
Date: 2023.12.28 16:02:05
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Saharanpur

2023/10/1/274333 a7 :- 2023-10-18

TeTaTe AT Blue Star Mines(Geo Developers Private Limited) Authorized
Partner-Mohd Azhar Javed & 7¢1 & ¥i%d sSi99s Saharanpur ¥ dgd i Behat ITH-
Mahmoodpur Nagli Aehatmal et §0-1 &= 15.7000 20 # IUEs dve/asrl/
Freex AT g (3T St o WHo) , F WA T §q ATH GAF AT HT ATHIGT & dael |
|

ST Ao % Had § gi=a AT g 6 376 G=089q o & "9 § ggremeh T Blue Star

Mines(Geo Developers Private Limited) Authorized Partner-Mohd Azhar Javed 13T

QT @ ATSIAT T TTHIGT I T2« 3T-F ool (TTegre) M=, 2021 & F79-35

ga’qﬁw(2)%aﬁ?qﬁaﬁwﬁwwﬂmgﬁﬁ?ﬁﬁzon-m-waﬁmWW
|

“GAT ATSTAT T ATATEA TAerterterd ot = e foam T 2

“GAT ATSET & AqHTad @ qg1 oo [Foaree & fodi & snmHt 60 (71 ) srafd
T & forw sreried T sraT 81 ==+ 2 & 282600.00 T H10 wRas afast w1

ScHlad StgH [pd ] ] S"Q"|

Aty § Foh T @A 1 & M0 & 39 A13 @A AT | FTeT 8
YT & ST §, T AT @A ATSAT TG Feel T 07 SALET AT TS&T T Tl

e T AfHenT T GRATHS ITHLIT T&TT Fld AT FIITd G A3 Fied g AT
o : (¥
AT AIALTHAT LA T JT1AA TSI T AT

ATHIET G TISTAT o0l Teh-Teh THTTOTT T Ha (eI (STATIERTT AT U <@
ST AT H SATH@rel TATTH T e T AT AT TgaTT HT g

SATHIGT @A AT H (S Ted TohAT & SATETE TgaTT GI8T @A H13 7 (6 ST o 979
ST 9¥ TgaTE & (9%g Tg 1 91 1 e AT ST ST JELaT Hdargl il ST

G AT 1 [eferfed sfafh odt & @y sqatted o Srar -

1. 3= ¥ HATE ATewan 01 0 UF ATSTE ~qAan 10 HT0 AT AT T AT HTF S
AT HIALT T AT AT ST |

2. GAF IET T I¥ T UL J1FE 9 T TG 1Y |
3. AtHent & o At @ems g S 91 & 97T M= ol SI=d SAaedT it 1 |

4. G & § &I "W T AT a1l Tgo 17 (Fg 7470 9 Fatoq 1 9 51 #71 "=
TR ST, ATies ATRAT & AANTHT 8 Icqd G il S & LT ST el

5. 9T 99f= wa faehiesd &1 =T 909 fGanT g e stqAied & qrie Maaran
ERISIEUL




6. TATILI FI=ZdT & Tag H AT AL/ TLRTL ZTT TAI-TA7T 97 137 feermtas et

LERIEEIRERIRIEREICIERIEIIRES £+ (5] 3 IS TN E RIS IRRILI 169

G ATTE AU 2 T SAqHIad = FISET 6 G G T TFafedd Tgar? i AT
o 3T FIT FT ITH YT THIE ITH FT Ao &1 f9srem 1 F2 F:7 |

e EER)

(FAALT FAT TT)
Y GTT ATHT
Fa Azer

2023/10/1/274333 (1)/410 w1 ,d% fadis Date 20530018 173928

Fraferfaa w1 g g srasas sarar g Sfva-

1- G ATEFT, acd U9 @ia®d 9T, 3090, S°93- Saharanpur

2- qgTeea 4T Blue Star Mines(Geo Developers Private Limited) Authorized Partner-
Mohd Azhar Javed 70 dg#i< Behat s9= Saharanpur

3- GHF AT, Y Ud G Heened, 3090, a3

R EEp)

(FARLT FHAI T79)
STY T ATEHTET
ERREE

Digitally signed by Kamlesh Kumar Roy
Date: 2023.10.18 17:33:29



2 Services for Citizen 1407

I,

®)

[V
~
o

ILECED

A Ud GHEH Heemed, 3090,
ST A, TEA3|

IEEUEEIRN

Saharanpur

2023/9/25/272934 a7 :- 2023-10-18

TeTgTe 4T Maa Shakumbhari Traders Authorized Person-J K Singhal = 7&7 #

T 1%d S92 Saharanpur & g« Behat T9-Aslampur bartha 2T §0-1/1M
ST 28.1600 20 H ITEt due/asifaTes< fH«T g (3rTo &Y o WHo) , F @
T B ITH G ATSIAT Kl THIGT & da4 7 |

ST o & e § g=a F2a1 g 6 36 Gai9d &= & g9 § Tg14 =T Maa
Shakumbhari Traders Authorized Person-J K Singhal STXT T&dd @ IS4 T T
ATHIET I T IT-GieT (THBR) Fzamaet, 2021 & FaH-35 & U= (2) & ofehi=
T& AT T TANT e g4 Tadi® 2023-10-18 &1 T AT 747 5

“GAT ATSAT” T AR AEferierd ot & sefia B 2

“FAT ATSTAT FT ATAIA & TE] faere fAvaTes & foeTs @ sy 60 (WTg ®) srafy
o F o srgtfaa oo ST 81 @ 41 & 506880.00 1 H10 Sia et 1

ST AT AT T 2

ATHIGT Aty § Fhd T @H 13 & WA % I Afa G TIoT | FTET 2]
AT & ST &, T HLAT @A ATSTAT TG B T G0 IALaT e TgaT T T

st ST Afoent T graATeHs® ST ST Hild AT FIITd G A3 e g AT
[anN L o
AFLTH ATALTHAT TLA T 1A TSI T AT

G TTSTAT T TaH-Tah THATIOT T Hatad AT ey FAT Ud Heemas &
ST AT # stfererarel TATeer = qd 3 T TR W Tgare FT FR

AT G AT § ARET THRAT & ATEE T2aT G @A w7 63 S o 97
ST 9% 92aT¥ & [9%g Og 1 97d 1 Ieas= AT ST ST TELETE Hrdarat St ST

GAT ATSAT 1 MHTerEd STaih ordi o a7 SAqHIad 6AT 1T 8-

1. 3= ¥ AT Afewan 01 0 U FTSTe AR 10 HT0 FIAT AT T @A FHTF ST
ATA T FAT w1 AT AT ST |

2. GAF T T I¥ F6e US qTa F TA< T T |
3. afvent & for st s g S o & 97 offe ot |3~ e T st S |

4, GAT &S F T TN o S ATl Igo 0 (Fg 7)) 9 Fat0aq 7 8 S F71 g2 Frd
TRIT STTANTT, TTeh ATRAT % SENTHA & Icq+ & il 32 & LT ST 9|

5. AT 99019 Ua TAehies FT TN 949 0T g1 T8 SqAiad & ariel Maaar
[ERIE e




6. TATILI FI=ZdT & Tag H AT AL/ TLRTL ZTT TAI-TA7T 97 137 feermtas et

LERIERIRERIRIEREICIERIEIIS RS £+ [§ 3 RS I-ARNERIEIRUILI 171

G ATTE AU 2 T SAqHIad = FISET 6 G G T TFafedd Tgar? i AT
o 3T FIT FT ITH YT THIE ITH FT Ao &1 f9srem 1 F2 F:7 |

e EER)

(FAALT FAT TT)
Y GTT ATHT
Fa Azer

2023/9/25/272934 (1)/AT0 =TT 4% faei= Bl sty Kamesn kmar oy

Fraferfaa w1 g g srasas sarar g Sfva-

1- G ATEFT, acd U9 @ia®d 9T, 3090, S°93- Saharanpur

2- 9gTeTe =T Maa Shakumbhari Traders Authorized Person-J K Singhal f40 dg#ie
Behat ST9% Saharanpur

[enN C .

3- G ATATT, Ydcd T GHHH HaTerd, 3090, &3]

R EEp)

(FARLT FHAI T79)
STY T ATEHTET
ERREE

Digitally signed by Kamlesh Kumar Roy
Date: 2023.10.18 17:34:57
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' I UTTAR PRADESH POLLUTION CONTROL BOARD
gl wem H_9OP2E  ,@ays NAOT 22 % /200 ree: 1. f07 /2023

To, ANNEXURE R-9

The Registrar,

The National Green Tribunal,
Principal Bench,

New Delhi

E-mail- judicial-ngt@gov.in

Sub: Report of The Joint Committee and Action Taken Report (ATR) in compliance of tHe
order dated-13.03.2023 passed by Hon'ble National Green Tribunal, New Dellhi in

Original Application No. 188 of 2023 Gaurav Kumar Versus State of Uttar Pradesh &
Ors.

Sir,

That in compliance of the order dated- 13.03.2023 passed by the Hon'ble National Green
Tribunal, New Delhi in Original Application No. 188 of 2023 Gaurav Kumar Versus State of
Uttar Pradesh & Ors. In compliance of the above order a Joint Committee constituted by CPCB,
Delhi dated 11.04.2023. The inspection of Joint Committee conduct on dated-23.05.2023. The
status report of the same is annexed.

The Action Taken Report is annexed herewith and forwarded to you with the request that
the same may be placed before the Hon'ble Tribunal.

Yours Sincerely

Enclosure- As above N
3
15113

Chief Environmental Officer,
Circle-3

Copy to:
1. Shri Pradeep Mishra, Advocate on Record, Hon'ble Supreme Court/ NGT, New Delhi for
necessary action please.
2. Law Officer-1, U.P. Pollution Control Board, Lucknow for information and necessary
action please.
3. Regional Officer, U.P. Pollution Control Board, Saharanpur for information and necessary
action. \
)
i
Chief Environmental Officer,
Circle-3

o \C \g/&/

T.C.-12V, Vibhuti Khand, Gomt| Nagar,

L L T T L LR C AL LT T T

A - 120 fayfa wg mud e

TS - 226 010 Lucknow - 226 010
TN 0522-2720828, 2720831 Phone : 0522-2720828, 2720831
¢ info@uppch.com E-mall  :info@uppch.com

" Www.uppcb.com Website : www.uppeb.com

= 7
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REPORT
PLACED BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
(NGT), NEW DELHI
0.A. NO. 188 of 2023

IN THE MATTER OF

GAURAYV KUMAR APPLICANT

VESUS

STATE OF UTTAR PRADESH & ORS. RESPONDENT

Joint Committee

(CPCB, UPPCB & District Magistrate, Saharanpur, U.P.)

Page 1 of 2
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FACTUAL REPORT OF MINING IN SAHARANPUR
IN THE MATTER OF

GAURAV KUMAR VS STATE OF UTTAR PRADESH & ORS.
(O. A. No. 188 of 2023)

A. Background:

Hon’ble NGT, Principal Bench, New Delhi has passed order on dated 13.03.2023 in the matter
of Gaurav Kumar Vs State of UP &Ors. (O. A. No. 188 of 2023) for factual report on auction for
published proposing mining of sand, bajari and boulder in mixed condition from 14 places
without preparing final District Survey Report (DSR) and without undertaken any replenishment
study. The relevant portion of the order is as below: -

“.....4. In our view, a substantial question relating to~ environment for implementation of
Scheduled enactments under NGT Act, 2010 has arisen. However, before taking any further
action in the matter, we find it appropriate to obtain a factual report, for the purpose whereof;
we constitute a Joint Committee comprising CPCB, State PCB and District Magistrate,
Saharanpur who shall visit the site, collect relevant information and submit a factual report
within two months by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/
OCR supported PDF and not in the form of Image PDF.

3. State PCB will be the nodal agency for coordination and compliance.

6. List for further consideration on 17.05.2023.”

Copy of reference NGT order is annexed as Annexure-1.

B. Constitution of Committee:
In compliance of referred NGT order, following member were nominated by the concern
department:
1. Shri Rajneesh Kumar Mishr, ADM (F/R), Saharanpur (Representative of District
Magistrate, Saharanpur)
2. Shri Runa Oraon, Sc.”’D’, CPCB, Regional Directorate, Lucknow (Representative of
CPCB)

OA No. 188/2023 Gaurav Kumar Vs State of UP & Ors. Page1of 7
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3. Dr. D.C. Pandey, Regional Officer, U.P. Pollution Control Board, Saharanpur
{Representative of UPPCB)

In compliance of Hon’ble NGT order, meeting of committee is carried out on May 09, 2023
through Video Conferencing (VC). Following officials were present during meeting:

1. Sh. Rajnish Kumar Mishr, ADM (F/R), Saharanpur
Sh. Runa Oraon,Sc.’D’, CPCB, Regional Directorate, Lucknow
Sh. D.C. Pandey, Regional Officer, UPPCB, Saharanpur

Sh. Naveen Kumar Das, Joint Director/Mining Officer, Saharanpur

S i

Minutes of the meeting is annexed as annexure-2. During meeting, it is informed by the mining
officer, no mining activity has been started. However, it is decided to visit all proposed sites by
the committee by end of May, 2023. It is also informed tha; updated DSR has been prepared and
Replenishment study has been completed. Committee ask to provide all details of proposed
mining activity published through auction.

C. Observation:
As per details provided and information provided by mining officer, the observation of the
committee is summarized as below:
1. District Magistrate, Saharanpur has published e-auction notice on 13.02.2023 for
inviting bids/Tenders of vacate mining lease of 14 places in Saharanpur Through
MSTC (Under the administrative Control of Ministry of Steel, Government of
India). Letter of Intent (LOI) has been issued to 11 (eleven) bidders.
2. Hon’ble NGT vide its order dated 06.05.2022 in the matter of Raj Kumar Vs State
of UP and Ors.(140 of 2021) passed following order for mining activity in UP:
“11. Accordingly, the ACS, Mining, UP has fairly stated that replenishment study
will be conducted prior to auctions in future and with regard to the current
leases, ongoing replenishment study will be expedited. In the light thereof, the
leases will be renewed, if necessary. Such studies for all Districts in UP will be
completed by December 31, 2022 and for Banda by June 30, 2022. She has

OA No. 188/2023 Gaurav Kumar Vs State of UP & Ors. Page 2 of 7
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Jurther stated that the allegation of instream mining will be verified and if found
_true, the same will be discontinued.
12. In view of above, let the Replenishment studies be completed by credible
institutions, following due procedure, in accordance with para 5 of EMSG, 2020.

Further, no mining be permitted till replenishment studies are completed beyond
the schedule laid down above. The State may ensure that the Regulatory
authorities are adequately equipped and capable to assess quantities of mined
. material. With regard to instream mining, it may be ensured that the machineries
permitted or used otherwise comply with "Semi mechanised” mining operations in
true sense. In all mining potential districts, environmental damage assessment be
carried out and annual assessment reports placed in public domain on the
websites of the Mining Department as well as the PCB. Compliance of SSMG,
2016 and EMGSM, 2020 and earlier directions of this Tribunal may be ensured

by an effective monitoring mechanism."

Copy of reference NGT order is annexed as Annexure-3.

3. Further, Hon’ble NGT vide its order dated 30.05.2022 in the matter of Daljeet
Singh Vs State of UP and Ors.(OA No. 403 of 2022) passed following order for
mining activity in Saharanpur:

“In the meanwhile no lease shall be granted and also no mining shall be
commenced in any of the mining sites in District Saharanpur, Uttar Pradesh
before completion of replenishment study, updation of DSR and grant of

environmental clearance/CTE/CTO on the basis thereof in accordance with
SSMG, 2016 and EMGSM, 2020.”
Copy of reference NGT order is annexed as Annexure-4.

4. District Magistrate, Saharanpur has constituted Seven (07) members Sub
Divisional Committee for carrying out replenishment study of Saharanpur District
for pre and post monsoon. The committee with the help of M/s Greens India
Consulting Pvt. Ltd.,Vaishali. Ghaziabad (UP). Replenishment study was
conducted during June and July, 2022 for pre-monsoon and December, 2022 for

OA No. 188/2023 Gaurav Kumar Vs State of UP & Ors. Page 3 of 7
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post-monsoon. Copy of report of Sub Divisional Committee regarding
. replenishment study is annexed as annexure no. 5.
5. Further, Hon’ble NGT vide its order dated 25-01-2023 in the matter of Daljeet
Singh Vs State of UP and Ors.(403 of 2022):-
“Reply has been filed by the Mining Department, U.P to the effect that
replenishment study had been conducted prior to the Draft Survey Report for
Saharanpur River Bed Mining 2022. The DSR is at draft stage and is yet to be
ﬁnalize:ﬁi. In view of above, no further order is necessary.The application is
disposed of. All IAs also stand disposed of ”
Copy of reference NGT order is annexed as Annexure-6.

6. It is also informed by Mining Officer, Saharanpur that updated District Survey
Report (DSR) has been prepared and forwarded to Spl. Secretary, Geology and
Mining Department, Uttar Pradesh Govt.«and Director, Geology and Mining
Department, Uttar Pradesh on 18.01.2023 and 01.02.2023 for approval. Copy of
letter is annexed as Annexure no. 7 & 8 respectively.

7. Itis also informed that Updated DSR report was uploaded on Saharanpur District
administration website (NIC) on 13.01.2023. Updated DSR was also E-mailed
/Speed post to District Administration Yamuna Nagar for public comments.
Objection received from Gaurav Kumar, Daljeet Singh and Sumit Rana is replied
by mining department. Copy of objections and reply by mining department is
annexed as Annexure no. 9 & 10 respectively.

8. Govt. of Uttar Pradesh has constituted a committee for review of DSR report vide
order dated 01.06.2022(copy of order is annexed as annexure-11). The committee
comprises of 'fdllowing members:

1 | Chief Mines Officer, Directorate of Geology & Mining U.P. Head

2 Joint Director, Directorate of Geology & Mining U.P. Member

3 | Nominee of the department of Revenue Member

4 | Nominee By the Directorate of Environment U.P. Member

5 | Nominee By Forest Department, U.P. Member
OA No. 188/2023 Gaurav Kumar Vs State of UP & Ors. Page4of 7
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Nominee By Irrigation and Water Resource Department, U.P.

6 Member

7 | Mr. Moinuddin, Geologist, Directorate of Geology & Mining | Member
U.P.

8 | Mr. Shashank Sharma, Assistant Geologist, Directorate of | Member
Geology & Mining U.P.

9. Director, Geology and Mining Department, Uttar Pradesh vide its letter dated

27.03.2023 approved Updated DSR report with revision and inclusion. Copy of

approval letter is annexed as annexure no. 12.

D. Visit of the committee:

Visit of committee of 14 (fourteen) mining sites were carried out on 23.05. 2023.During visit,
mining officer, Saharanpur was also present. Observation based on visit is as below:

1. All proposed mining sites has been auctioned for RBM (River Bed Mineral). Eleven

'sites are located on River Yamuna and remaining three sites are located on perineal

rivers.

2. River Yamuna passing through Saharanpur is state boundary of Uttar Pradesh and

Haryana.
3. Details of each mining sites are as below:
S. | Tehsil Village Gata No. | Area (in Name of Updated
No. Hectare) | Mineral RBM Status
(Sand, Gravel,
Boulder in
mixed state)
1 Behat | Akrabpur Baans 1 17.90 RBM LOI issue
Aa. .
2 Behat Arraji Jevdi land | 13.80 RBM LOI issue
Ahtmal and
Massodpur Garh
Ahtmal
3 Behat | Shahzadpur Baans 1 13.00 RBM LOI issue
£ Behat | Allaudinpur Baans 1/1 9.580 RBM LOI issue
Ahtmal
OA No. 188/2023 Gaurav Kumar Vs State of UP & Ors. Page50of 7
| IR A

by, - L



1417

Behat

1 Mahmoodpur Nagli 1 15.70 RBM LOI issue
Ahtmal
6. Behat Shahpur Baans /1 15.60 RBM LOI issue
Ahtmal
7. Behat | Abutalibpur Garh 1 37.00 RBM LOI issue
' Ahtmal
8. Behat Nityanandpur 1 and | Ma 17.70 RBM LOI issue
Ahtmal and Said :
Mohammadpur
Ahtmal
9 Behat Sherpur Pelo 403, 404/1, 6.475 RBM LOI issue
405, 406/1,
416/2,
421/1, S
422/2,
423/2,
424/2, 429,
431
10. | Behat | Kaluvala Paharipur 119/1, 14.90 RBM LOI issue
120/1,
192/1,
193/1, 125/4
11. | Behat | Nunyari Ahtmal 1/1/1 23.20 RBM LOI not
Khand- 11 issued
12. | Behat | Aslampur Bartha 1/1 Ma 36.60 RBM LOI not
= issued
13. | Behat Rasoolpur urf 171 34.00 RBM LOI issue
Rasuli
14. | Behat | Aslampur Bartha 1/1 Ma 28.16 RBM LOI not
Khand-2 issued
4. During visit, no mining activity was observed in all proposed sites.
5. Itis also observed that eight proposed mining sites are in cluster.
OA No. 188/2023 Gaurav Kumar Vs State of UP & Ors. Page 6 of 7
W WY o
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E. Conclusion/Recommendation:
It is evident from above, Updated DSR report and replenishment Study report of Saharanpur
has been prepared and approved by Govt. of UP. Mining permission is yet to granted for all
proposed places. It is also recommended that Mining activity should not be started till
obtaining necessary approval from all concern departments such as Environmental Clearance
(EC), NOC from Ground Water Department, CTE & CTO from SPCB etc..

-

S. No

Member

Signature

Shri Rajneesh Kumar Mishr, ADM (F/R),
Saharanpur.

Shri Runa Oraon, Sc. °D’, CPCB, Regional
Directorate, Lucknow.

SN
R

Dr. D.C. Pandey, Regional Officer, U.P.
Pollution Control Board, Saharanpur.

Dot

OA No. 188/2023 Gaurav Kumar Vs State of UP & Ors.

Page 7 of 7
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Item No. 03 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 188/2023
(I.A. No. 76/2023)

Gaurav Kumar Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 13.03.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Ajit Sharma, Advocate
ORDER

1 Heard learned Counsel for the applicant. This Original Application
has been registered under Sections 14 and 15 of National Green Tribunal
Act, 2010 (hereinafter referred to as NGT Act, 2010’), stating that auction
notices dated 13.02.2022 and 26.07.2022 (Annexure A-8 to the Original
Application) have been published proposing mining of sand, bajari and
boulder in mixed condition from 14 places without preparing final District

Survey Report (DSR) and without undertaken any replenishment study.

2. Our attention is drawn to Enforcement & Monitoring Guidelines for
Sand Mining published in January, 2020, at page 86 wherein para
4.1.1(a) reads as under:-

“q) District Survey Report for sand mining shall be prepared before
the auction/e-auction/grant of the mining lease/ Letter of Intent

182
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. (Lol) by Mining department or department dealing the mining
activity in respective states.”
3. It is said that there is restriction even in respect to auction or e-

?uction or mining activities without preparing DSR for sand mining.

4. In our view, a substantial question relating to environment for
implementation of Scheduled enactments under NGT Act, 2010 has
arisen. However, before taking any further action in the matter, we find it
appropriate to obtain a factual report, for the purp’ose whereof, we
constitute a Joint Co.mmittee comprising CPCB, State PCB and District
Magistrate, Saharanpur who shall visit the site, collect relevant
information and submit a factual report within two months by e-mail
at judicial-ngt@gov.in preferably in the* form of searchable PDF/ OCR

supported PDF and not in the form of Image PDF.

5: State ,PCB will be the nodal agency for coordination and

compliance.

6. List for further consideration on 17.05.2023.

7: A copy of this order along with a copy of complaint be forwarded to
CPCB, State PCB and District Magistrate, Saharanpur by email for

compliance.
Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

March 13, 2023

O.A. No. 188/2013 (I.A. No. 76/2023)
AVT
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Minutes of Meeting held on dated 09.05.2023 , 12:00 PM onwards through

Video Conferencing regarding Hon’ble NGT OA No 188/2023 Gaurav
Kumar Vs State of U.P. & s

Hon’ble NGT has passed order dated 13.03.2023 in the matter of NGT
OA No 188 /2023 Gaurav Kumar Vs State of U.P. & Others. The relevant para

is quoted as below :-

“wc....d. In our view, a substantial question relating to environment for
implementation of Scheduled enactments under NGT Act, 2010 has arisen.
However, before taking any further action in the matter, we find it appropriate
fo obtain a factual report, for the purpose whereof, we constitute a Joint
Commiittee comprising CPCB, State PCB and District Magistrate, Saharanpur
who shall visit the site, collect relevant information and submit a factual report
within two months by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/ QCR supported PDF and not in the form of Image PDF.

A meeting of the members of Joint Committee was held on 09.05.2023
through Video Conferencing. The meeting is attended by following
Members/Officers :-

1. Shri Rajneesh Kumar Mishr, ADM (F/R) , Saharanpur.

2. Shri Runa Oraon,Sc.’D’, CPCB, Regional Directorate, Lucknow.

3. Shri N.K. Das, Joint Director, Mmngepm‘nnmt,Sahmx Uttar

Pradesh.
4. Dr. D.C. Pandey, Regional Officer, U.P. Pollution Control Board,

Saharanpur.
Following is the record of discussion:-

1. Dr. D.C. Pandey, Regional Officer, U.P. Pollution Control Board,
Saharanpur has welcomed to the participants and placed the order of
Hon’ble NGT OA No 188 /2023 before the Members/Officers and
invited their views.

2. Shri Runa Oraon,Sc.’D’, CPCB, Regional Directorate, Lucknow has
enqmmdﬂmebackgmtmdandptmcntstamsoftheMmmgAucuonsof
14 sites questioned in the OA No 188/2023 .

3. Shri N.K. Das, Joint Director, Mining Department, Saharanpur has
informed that all the procedures followed as per guidelines the details
ofdxcMin'mgAuctimsﬁomthepd:hcahm;sofalwtlontothepr&sent
status is in record. He informed that DSR and replenishment study of
themlmngsmshasbemcompletedandlsmmcad.Theobjecnon
raised by complainant has been resolved. The mining activities is not
started yet as the process of allotment is under progress.

4. Shri Rajneesh Kumar Mishr ADM (F/R) , Saharanpur has ensured that
all the details of the mining allotment will be provided by the Mining
Department.

T |184
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The committee asked to provide all the details of proposed mining
activities published through auctions by mining department. The
Committee is in the view that as the mining activities has not started
and allotment process of auction is yet to be completed, hence the site
visit is to be proposed later on.

‘Meeting ended with the votes of thanks to all the participants.

Vo

Dr.D.C. Pandey
Regional Offiecr
U.P. Poﬁg‘t.;on Control Board
Saharanpur

185
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Item No. 03 & 04 (Court No. 1)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 140/2021
(With report dated 31.03.2022)
Raj Kumar Applicant
: Versus

State of U.P. & Ors. Respondent(s)
WITH

Original Application No. 141/2021
Ramkaran Karn & Applicant
Versus

State of U.P. & Ors. Respondent(s)

Date of hearing: 06.05.2022

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Vanshdeep Dalmia, Advocate

Respondent: Dr. Roshan Jacob, Secretary, Geology & Mining with Mr. Pradeep Misra,
Advocate for the State of Uttar Pradesh & UPPCB

ORDER

| 1% Grievance in these two identical applications is against illegal
mining. In O.A. No. 140/2021, mining is in the submerged water area at
Gata No. 28 (Part) and 29, Khand No. 1, village Kanwara, District Banda,
UP by M/s Durge Trading Company and in O.A. No. 141/2021 it is in the
submerged water area at Gata No. 2/4, 2/23, 2/24 and 2/28, Khand No.

-4, village-Bendakhadar, District Banda, UP by Ashish Kumar Gautam,

w N
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S/o Suresh Kumar Gautam. Common stand in both thé matters is that
the mining is in violation of Sustainable Sand Mining Management
Guidelines (SSMMG), 2016 and Enforcement and Monitoring Guidelines
for Sand Mining (EMGSM), 2020 and binding orders of this Tribunal,
including order dated 30.05.2017 in O.A. No. 78/2015 (CZ) reported in

2017 SCC OnLine NGT 1097, holding as follows: -

“In the light of the above, we answer the question that has
been referred to us that no river sand mining is
permitted in the submerged area in accordance with the
Sustainable Sand Mining Guidelines 2016 alternatively
in so far as the issue whether it can be permitted in the
submergence areas is concerned our answer to the same
is that in submergence area which may be a wider area
than the one actually submerged as a submergence
area would encompass the full reservoir level of the
river or the high flood level of the river recorded by in
any case where the mineral is exposed and not in
stream such sand mining in accordance with the Sand
Mining Guidelines 2016 and the conditions imposed in
the environmental clearance may be carried out.”

2. Further order of this Tribunal relied upon by the applicants is
order dated 26.02.2021 in O.A. No. 360/2015, NGT Bar Association v.
Virender Singh (State of Gujarat) and other connected matters. Therein, on
exhaustive review of the issues relating to sand mining, this Tribunal has
issued directions, including the mechanism for enforcement of

environmental norms, inter-alia as follows:-

27. We direct all the States/UTs to strictly follow the SSMG-
2016 read with EMGSM-2020 reinforced by mechanism for
preparation of DSRs (in terms of directions of this Tribunal
dated 14.10.2020 in Pawan Kumar, supra and 04.11.2020 in
Rupesh Pethe, supra), Environment Management Plans,
replenishment studies, mine closure plans, grant of EC (in
terms of direction dated 13.09.2018 in Satendra Pandey,
supra), assessment and recovery of compensation (as per
discussion in Para 25), seizure and release of vehicles
involved in illegal mining (in terms of order dated 19.02.2020
in Mushtakeem, supra), other safeguards against violations,
grievance redressal, accountability of the designated officers
and periodical review at higher levels. As already noted,

—\3
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EMGSM-2020 contemplates extensive use of digital
technology, including remote sensing.

28. We further direct that periodic inspection be conducted
by a five-members Committee, headed and coordinated by the
SEIAA and comprising CPCB (wherever it has regional office),
State PCB and two expert members of SEAC dealing with the
subject. Where CPCB regional office is not available, if
MoEF&CC regional office is available, its Regional Officer will
be included in the Committee. Where neither CPCB nor
MoEF&CC regional office exists, Chairman, SEIAA will tie up
with the nearest institution of repute such as IIT to nominate
an expert for being included in the Committee. Such
inspection must be conducted at least thrice for each lease
i.e. after expiry of 25% the lease period, then after 50% of the
period and finally six months before expiry of the lease
period for midway correction and assessment of damage, if
any. The reports of such inspections be acted upon and
placed on website of the SEIAA. Every lessee, undertaking
mining, must have an environment professional to facilitate
sustainable mining in terms of - the mining plan and
environmental norms. This be overseen by the SEIAA.
Environment Departments may also develop an appropriate
mobile App for receiving and redressing the grievances
against the sand mining, including connivance of the
authorities and also a mechanism to fix accountability of the
concerned officers. Recommendations of the Oversight
Committee for the State of UP quoted earlier may be duly
taken into account.

The mechanism must provide for review at the level of
the Chief Secretary at least once in every quarter, in a
meeting with all concerned Departments in the State. The
Chief Secretary UP may ensure further action in the light of
the report of the Oversight Committee.

Similarly, at National level, such review needs to be
conducted atleast once in a year by the Secretary,
Environment in coordination with the Secretaries Mining and
Jalshakti Ministries the CPCB.” -

It is submitted that no steps are being taken by the State of UP for

compliance of directions of this Tribunal.

4.

Vide order dated 02.07.2021 on consideration of the matter, the

Tribunal directed Additional Chief Secretary, Mining, UP to furnish a

report about the compliance status including the status of DSR and

replenishment studies for Banda District and also in-stream mining in

submerged water and monitoring mechanism.

188
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S. The matter was last considered on 08.03.2022 and finding that no
response was being filed by the Additional Chief Secretary, Mining, Uttar
Pradesh, the Tribunal directed personal appearance of the ACS, Mining
by V.C. and also directed the District Magistrate and State PCB to file a
factual report. If anything, adverse was noticed, the PP was to be put to

notice of these proceedings.

6. In pursuance of above, the ACS, Mining, UP is present in person
by V.C. and report has been filed by the District Officer, Banda on

31.03.2022 as follows:

10. That for Environmental impact assessment (E.LA.) study
ministry of environment and forest and climate change
(MoEF&CC) has propounded Sustainable sand mining
management guidelines 2016 and enforcement and
monitoring guidelines for sand mining 2020. In compliance of
this Guidelines Government of Uttar Pradesh has issued a
Government order no 790(1)/86-2020 dated 01.06.2020. As
per this Government order, Government of Uttar Pradesh has
constituted a team of officials of Department of Geology and
Mining, Revenue Department, Forest Department and
Irrigation Department, who give recommendation for any new
area to be included or any change in D.S.R.(District survey
report). Till November 2022 a total of 296 areas has been
added in District survey report (D.S.R.) in different districts of
Uttar Pradesh.

That in district Banda after proper study of replacement of
Sand/Morrum on the areas the District Survey Report' (herein
after referred as DSR) was prepared and loaded on District
. Administration Portal and objection of the public domain were
also invited and after considering the objection the DSR
finalised by the committee constituted by the Government of
Uttar Pradesh on 23.11.2017.

11. That in Compliance of Hon'ble NGT order dated 02.07.2021
OA no. 140/2021 Raj Kumar Versus State of UP and OA no.
141/2021 Ram Karan karn Versus State of UP, D.M Banda
has authorised C.M.P.D.I (Central mine planing and Design
Institute limited), a public sector enterprise of Government of
India to do the replenishment study of rivers flowing in district
Banda on dated 28.10.2021 C.M.P.D.I has started the
replenishment study of rivers of banda district and the work
is on progress. Its report will be soon provided to the hon'ble
NGT.

—is
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The copy of the order of D.M Banda dated 11.10.2021 and

consent letter of C.M.P.D.I dated 19.10.2021 being annexed
herewith as Annexure No. 1, to this compliance report.

That if the bid found to be highest and satisfactory per cubic
metre then a letter of intent is issued in favour of such bidder
and thereafter, the applicant should obtain approval on its
mining plan and environmental clearance from the competent
authority and thereafter the mining lease is executed in his
favour.

That in the lease deed, the following terms are specifically
mentioned.-

i The mining operations are to be carried only up to
the depth of 3 metres, or up to the water level,
whichever is less;

ii.  The safety zone should be worked out;

iii. ~The mining operations will be done in accordance
with the scheme mentioned in the Mining Plan;

w. The lessee will be bound to obey the terms and
conditions of the environmental clearance;

v. The mining will be done after sun-rise till sun-set;

vi. In the monsoon season, no mining will be done;

vii. Heavy machinery and Suction Machines will not be
used for excavation of the mineral;

viii.  No temporary bridge or hinderance will be created in
the flow of river water during the lease period;

ix. That the Central Government framed Sustainable
Sand Mining Management Guidelines 2016 with
object of managing un-controlled sand mining in
India.

That the Ministry of Environment, Forests & Climate Change,
Government of India also framed Enforcement and monitoring
Guidelines for Sand Mining in January 2020.

That list of mining leases, granted in District Banda for
excavation of sand & morrum, at present, is being annexed
herewith as Annexure No.2, to this compliance report.

That at the time, total 17 mining leases are in operation in
Banda district and they have proper environmental
clearances, as well as the consent issued by UPPB Lucknow
under the provisions of "Water (Prevention & Control of
Pollution) Act, 1974 and Air (Prevention Control of Pollution)
Act, 1981."

That in compliance of the order dated 26.02.2021, passed by
this Hon'ble Tribunal in 0.A. No.360 of 2015 (National Green
Tribunal Bar Associations. Veerendra Singh (State of Gujarat
& others), 5 members Committee has been constituted by the
District Officer, Banda, vide office order No.2892/Khanij-30
Banda, dated 14.12.2021. In the said Monitoring Committee,
the members as under:

S
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Divisional Forest Officer, Banda Chairman
Mines Officer/Mines Inspector/ Surveyor, Mines
Department, Banda Member

Executive Engineer, Irrigation & Water Resources
department, Banda- Member

Concerned Tehsildar Member

Regional Officer, Pollution Control Board, Banda
Member Secretary.

L S

A copy of the said office order dated 14.12.2021 issued by the
District Officer, Banda, is being annexed herewith as
Annexure No.3, to this compliance report.

18. That the said Enforcement Committee is regularly watching
the mining activities of 17 areas and if any lessee is found to
violate the above mentioned terms and conditions, then after
issuing the notice, necessary proceedings are initiated against
him.

19  That in the Headquarters, Lucknow, as well as in the districts,
Surveillance Systems have also been installed for prevention
of over-loading of minerals, as well as without transit passes,
and due to this so many electronic challans are automatically
created and served on the lessees for recovery of Government
dues of such mineral.

20. That this Hon'ble Tribunal has also directed for submission of
the status report of the following sand, morrum areas

S. Area Status
No.
a) Khand No. 1 mining activities are not
Village Kanwara, Banda being done by the lessee
M/ s Durga Trading Co. due to preparation of
approach road
b) Khand No.4 matter is pending before the
Village Banda Khadar, Hon'ble Supreme court.
District Banda (Ravi kumar vs State of U.P.
Ashish Kumar Gautam, Dairy No. 3177/2022) No =
S/o Shri Suresh Kumar mining activities are being
Gautam done.

7: A report has also been filed on 06.04.2022 by the Geology and
Mining Department, UP which is by and large similar to the report of the

District Officer, Banda referred to above.

8. We have heard learned Counsel for the Applicants and interacted

with the ACS present in person by VC.
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9. We find that replenishment study as required under the SSMG-
2016 and EMGSM-2020 has not been undertaken prior to the auction in

terms of para 5.1 of the EMGSM, 2020 which is reproduced below:

“5.0 REPLENISHMENT STUDY

The need for replenishment study for river bed sand is
required in order to nullify the adverse impacts arising due to
excessing sand extraction. Mining within or near riverbed has
a direct impact on the stream's physical characteristics, such
as channel geometry, bed elevation, substratum composition
and stability, in-stream roughness of the bed, flow velocity,
discharge capacity, sediment transport capacity, turbidity,
temperature etc. Alteration or modification of the above
attributes may cause an impact on the ecological equilibrium
of the riverine regime, disturbance in channel configuration
and flow-paths. This may also cause an adverse impact on
instream biota and riparian habitats. It is assumed that the
riparian habitat disturbance is minimum if the replenishment
is equal to excavation for a given stretch. Therefore, to
minimize the adverse impact.arising out of sand mining in a
gwen river stretch, it is imperative to have a study of
replenishment of material during the defined period.

5.1 Generic Structure of Replenishment Study

Initially replenishment study requires four surveys. The first
survey needs to be carried out in the month of April for
recording the level of mining lease before the monsoon. The
second survey is at the time of closing of mines for monsoon
season. This survey will provide the quantity of the material
excavated before the offset of monsoon. The third survey
needs to be carried out after the monsoon to know the
quantum of material deposited/replenished in the mining
lease. The fourth survey at the end of March to know the
quantity of material excavated during the financial year. For
the subsequent years, there will be a requirement of only
three surveys. The results of year-wise surveys help the state
government to establish the replenishment rate of the river.
Based on the replenishment rate future auction may be
planned.

The replenishment period may vary on nature of the channel
and season of deposition arising due to variation in the flow.
Such period and season may vary on the geographical and
precipitation characteristic of the region and requires to be
defined by the local agencies preferable with the help of the
Central Water Commission and Indian Meteorological
Department. The excavation will, therefore, be limited to
estimated replenishment estimated with consideration of other
regulatory provisions.”
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10. With regard to the allegation of instream mining in submerged

water, it has been orally stated by the ACS that no such instream mining

is permitted. However, in the reports filed before this Tribunal, no such

statement has been made on behalf of the State.

11. Accordingly, the ACS, Mining, UP has fairly stated that
replenishment study will be conducted prior to auctions in future and

with regard to the current leases, ongoing replenishment study will be

" expedited. In the light thereof, the leases will be renewed, if necessary.

Such studies for all Districts in UP will be completed by December 31,
2022 and for Banda by June 30, 2022. She has further stated that the
allegation of instream mining will be verified and if found true, the same

will be discontinued. .

12. In view of above, let the Replenishment studies be completed by
credible institutions, following due procedure, in accordance with para 5
of EMSG, 2020. Further, no mining be permitted till replenishment
studies are completed beyond the schedule laid down above. The State
may ensure that the Regulatory authorities are adequately equipped and
capable to assess quantities of mined material. With regard to instream
mining, it may be ensured that the machineries permitted or used
otherwise ‘comply with "Semi mechanised" mining operations in true
sense. In all mining potential districts, environmental damage
assessment be carried out and annual assessment reports placed in
public domain on the websites of the Mining Department as well as the
PCB. Compliance of SSMG, 2016 and EMGSM, 2020 and earlier
directions of this Tribunal may be ensured by an effective monitoring

mechanism.

—19
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The applications are disposed of accordingly.

Adarsh Kumar Goel, CP
Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

. May 06, 2022
Original Application No. 140/2021
Original Application No. 141/2021
DV
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Item No.1 (Court No. 2)
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
Original Application No. 403/2022
(I.A. No.133/2022)
(By Video Conferencing)
Daljeet Singh Applicant

Versus

State of Uttar Pradesh & Ors. " Respondents
- Date of hearing: 30.05.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Ajit Sharma & Mr. Mayank Aggarwal, Advocates
ORDER
T The applicant has filed present applicant under Section 14 read

with Section 18 of the National Green Tribunal Act, 2010 seeking
following reliefs:

“ a. Issue directions to the State of Uttar Pradesh to conduct a
replenishment Study of all rivers in District Saharanpur, U.P. and
prepare a fresh District Survey Report in compliance with vc the
EMGSM 2020 after duly considering the results of the
Replenishment Study;

b. Quash and set-aside the District Survey Report for District
Saharanpur prepared in 2017 in violation of the MoEF Notification
dt.15.01.2016, the SSMG 2016 and other applicable laws;

c. Issue directions quashing and declaring the amended District
Survey Report, 2021 dt. 03.12.2021 and all consequent actions
for auction and/or grant of mining leases in District Saharanpur,
U.P. as illegal, arbitrary, null and void being issued in violation of
EMGSM 2020, MoEF Notification dt 15.01.2016, SSMG 2016 and
other applicable laws and mandatory guidelines; and/or

d. Issue an ex-parte ad-interim stay on the amended District
Survey Report, 2021 dt. 03.12.2021;

195
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e. Direct and restrain the State of Uttar Pradesh from auction
and/or grant of mining leases in District Saharanpur, U.P. and

. further restrain the Respondents from granting mining leases in
pursuance of the impugned District Survey Report during the
pendency of the present Original Application; and/or

f. Direct Respondents to pay the costs of the present Application to
the Applicant; and

g. Pass any other order that this Hon’ble Tribunal may deem fit.”

2. The applicant has submitted that DSR 2021 has been issued by
District Magistrate, Saharanpur on 03.12.2021 for mining of minor
mineral RBM in District Saharanpur, Uttar Pradesh. Hon’ble Supreme
Court vide order dated 10.11.2021 passed in Civil Appeal No. 3661-3662
titled as State of Bihar Vs. Pawan Kumar reiterated the need and
importance of DSR and directed strict adherence to the procedure and
parameters laid down in EMGSM, 2020 for preparation of the DSR. The
impugned DSR 2021 has been issued without complying with m;andatary
requirement of conducting replenishment study by the State Government.
The respondent has issued tender for conducting of replenishment study
in District Saharanpur on 01.01.2022. The impugned DSR is liable to be
set aside also because the mining area is inter-district Yamuna Nagar and
Saharanpur and inter-state Haryana and Uttar Pradesh and DSR 2021
has been prepared without complying with the procedure provided under
point no. 903 of EMGSM, 2020. No mining lease can be granted in
District Saharanpur, Uttar Pradesh in pursuance of impugned DSR 2021

before completion of replenishment study and updation of DSR.

3. We have heard learned Counsel for the applicant and gone through

the relevant record.
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4, The averments made in the petition raise substantial questions
relating to environment arising out of the implementation of the
enactments specified in Schedule-I to the National Green Tribunal Act,

2010 and illegality of the proposed action of the respondents.

S. Let notices be issued to respondents requiring them to file replies
specifically responding to all material averments made in the application

within two months.

6. The applicant is directed to take requisite steps for service of

notices on the respondents and file affidavit regarding the same by email

at judicial-ngt@gov.in within seven days.

& List for further consideration on 26.08.2022.

8. In the meanwhile no lease shall be granted and also no mining
shall be commenced in any of the mining sites in District Saharanpur,
Uttar Pradesh before completion of replenishment study, updation of DSR
and grant of environmental clearance/CTE/CTO on the basis thereof in

accordance with SSMG, 2016 and EMGSM, 2020.

9. A copy of this order along with copy of application and documents

sent therewith be sent to respondents no. 3, 4, 6, 8,9 and 10.

Arun Kumar Tyagi, JM

Dr.Afroz Ahmad, EM

May 30, 2022
0.A. No. 403/2022
AG
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POST-MONSOON REPLENISHMENT STUDY RESULTS | -
FRE-MONSOON - 2022 RESUL
TABLE No. - PM/001
*
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Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Hybrid Mode)

Original Application No. 403/2022
(I.A. No. 133/2022, I.A. No. 13/2023 &
I.A. No. 19/2023)
Daljeet Singh Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 25.01.2023

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Ajit Sharma, Advocate for Applicant

Respondent(s):
Mr. Mukesh Verma, Advocate for the Mining Department, State of
UP
Ms. Priyanka Swami, Advocate for SEIAA, UP

ORDER

) Grievance in this application is against submission of District Survey
Report dated 03.12.2021 by the District Magistrate, Saharanpur to the
Director, Geology and Mines, U.P. Main ground against the said report is
that it has been submitted without replenishment study of the river in
terms of Enforcement & Monitoring Guidelines for Sand Mining, 2020

(EMSGM, 2020). =

2 Vide order dated 30.05.2022, notice was issued and interim

RN

injunction was granted against grant of any mining lease before completing

replenishment study.

200
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3. Reply has been filed by the Mining Department, U.P to the effect that
replenishment study had been conducted prior to the Draft Survey Report
for Saharanpur River Bed Mining 2022. The DSR is at draft stage and is

yet to be finalized.
4. In view of above, no further order is necessary.

The application is disposed of. All IAs also stand disposed of.

Adarsh Kumar Goel, CP
« Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM
January 25, 2023
Original Application No. 403 /2022
(I.A. No. 133/2022, I.A. No. 13/2023 &
I.A. No. 19/2023)
AB
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“In the meanwhile no lease shall be granted and also no mining shall be commenced in any of the
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EMGSM. 2020.”
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Photographs of Mines

AkrabpurBaans

ArrajilevdiAhtmal and MassodpurGarhAhtmal
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ANNEXURE R-10

Item No.09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 188/2023
(I.A. No. 76/2023, I.A. No. 91/2023 & I.A. No. 92/2023)
Gaurav Kumar Applicant
Versus

State of Uttar Pradesh & Ors Respondent(s)
Date of hearing: 08.11.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Ajit Sharma, Mr. Kanchan Kumar & Mr. A. Renganath, Advs.

Respondent: Mr. Mukesh Verma, Adv. for the Mining Department, UP
Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)

ORDER

1. In this original application, the applicant has questioned the
auction notice dated 13.02.2023 for mining of sand, bajri and boulder in

mix condition from 14 places.

2. Submission of Counsel for the applicant is that the auction notice
has been issued before finalization of DSR, which is not permissible. He
has also submitted that the DSR has not been finalized till now by the
SEIAA and that in public consultation, applicant had raised the objection
which has not been considered and Clause 4.1.1 of the Enforcement and
Monitoring Guidelines for Sand Mining issued by the Ministry of
Environment, Forest and Climate Changes, January 2020 has not been

followed.



3.

impugned auction notice, further action has been taken and LOIs have

been issued to the 12 intending lease holders, the details of which are as

1455

under:-

On perusal of the record, we find that in pursuance to the

SI. No.

Name and address of lease holder

Date

KRISHNA CONSTELLATION PRIVATE LIMITED (mstc/KRISHNA
CONSTELLATION PRIVATE LIMITED/ 390060)

B 901 NINTH FLOOR GREEN WOOD CITY GOLDEN HEIGHTS
SUBHARTI, MEERUT 250002

13.07.2023

NUTRESSAORGANICS INDIA PRIVATE LIMITED
(mstc/ NUTRESSAORGANICS INDIA PRIVATE LIMITED/397018)

E17 GREEN PARK MAIN SOUTH DELHI, SOUTH DELHI

21.05.2023

MS MANNU ENTERPRISES (mstc/MS
ENTERPRISES/395471)

MANNU

0 ROSHNABAD , UTTRAKHAND

20.05.2023

DOON MINES AND MINERALS (mstc/DOON MINES AND
MINERALS/396113)

F1 502 USHA COLONY PACIFIC GOLF ESTATE, DEHRADUN

21.05.2023

VEDANTA  ASSOCIATES  (mstc/VEDANTA  ASSOCIATES/
395585)

86A CHANDRALOK COLONY BEHAT ROAD , SAHARANPUR

21.05.2023

YAMUNA MINES (mstc/ YAMUNA MINES/396096)

OPP POST OFF JARAODA JATT PO JADAUDA JATT VILL.
JARODA JATT, DEOBAND SAHARANPUR

21.05.2023

CHOUDHARY MINES (mstc/ CHOUDHARY MINES/ 395712 )

NEAR GOVERNMENT SCHOOL BARTHA KAYASTHA AL AHNPUR
AHT , SAHARANPUR

21.05.2023

MANISH JAISWAL (mstc/ MANISH JAISWAL/ 99092)

GROUND FLOOR HOTEL SUYASH PALACE STATION ROAD
PURANI BASTI, BASTI

21.05.2023

RANA ROYALTY (mstc/RANA ROYALTY/396108)

BLOCK NO 1 NORTH 102 KARANPUR ROAD DEHRADUN,
DEHRADUN

21.05.2023

10.

MANISH AWANA (mstc/ MANISH AWANA/373335)

HAROLA AJAB CABLE NETWORK SECTOR 5 NOIDA, NOIDA

21.05.2023

11.

BLUE STAR MINES (mstc/ BLUE STAR MINES/396130)

3 2204 KHAN ALAM PURA DEHRADUN ROAD , SAHARANPUR

21.05.2023

12.

MAA SHAKUMBHARI TRADERS (mstc/MAA SHAKUMBHARE
TRADERS/ 395596)

NEAR MAHARANA PRATAP PARK 2B 1311 RAJENDRA
NAGAR NAVEEN NAGAR, SAHARANPUR

22.08.2023
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4. In the circumstances of the case, before deciding the issue finally
on merit, the above intending lease holders to whom the LOIs have been

issued, needs to be noticed.

5. Hence, we implead the above 12 parties as respondents in this OA
and direct the applicant to serve these newly added respondents and file

affidavit of service on the next date of hearing.

0. At this stage, Counsel for the applicant has made a prayer for
interim relief by submitting that, if in the meanwhile, ECs are issued and
leases are executed in favour of the above 12 respondents, then the
matter will be complicated. The prayer has not been seriously opposed by

any of the respondents.

7. Having regard to the plea raised and argument advanced by the
Counsel for the applicant, we are of the view that a case is made out by
the applicant for grant of interim relief. Accordingly, we direct that the
ECs will not be issued to the above newly added respondents by the

competent authority without the leave of the Tribunal.

8. List this matter on 22.01.2024.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

November 08, 2023

Original Application No. 188/2023

(I.A. No. 76/2023, I.A. No. 91/2023 & I.A. No. 92/2023)
JG
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F.No. L-11011/13/2021-1A-11 (M) ANNEXURE R-11

Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
2nd Floor, Prithvi Wing,

Indira Paryavaran Bhawan,

Jorbagh Road, Aliganj,

New Delhi-110 003

Dated: 4th December, 2023

To,

The Member Secretary

State Level Environment Impact Assessment Authority
Directorate of Environment

Vineet Khand 1, Gomti Nagar,

Lucknow, Uttar Pradesh 226010

Email: doeuplko@yahoo.com

Sub: Clarification regarding District Survey Report-reg.

Sir,

This is with reference to the letter no. 656/Civil Appeal no. 6463/2021
dated 16.11.2023 regarding seeking clarification on District Survey Report
(DSR).

2. The matter has been examined in the Ministry. In this context, it is
informed that, as per Ministry’s notification dated 25.07.2018, the DSR is
prepared by the District Authorities and it should be in sync with Sustainable
Sand Management Guidelines 2016 & Enforcement and Monitoring Guidelines
for sand mining 2020.

3. Further, the Hon'ble NGT vide its order dated 29/9/2022 in OA No. 34 of
2022 titled Subhash Bhai Ishwar Bhai Parmar vs State of Gujarat & Ors. Observed
that they would like to follow the principle laid down by the Hon'ble Supreme
Court in order dated 10.11.2021 in Civil Appeal Nos. 3661-3662 of 2020 titled
State of Bihar v/s Pawan Kumar. The above-referred order of Hon'ble SC
mandates submission of DSR to State Expert Appraisal Committee (SEAC) for
examination and evaluation and State Environment Impact Assessment
Authority (SEIAA) for approval.

4. This is issued with the approval of the Competent Authority.
Yours faithfully,
(Dr. Saurabh Upadhyay)
Scientist C
E-mail: saurabh.upadhyay85@gov.in

Copy to:
e Scientist E(PV)/ Guard File

WTRUE COPY//
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ANNEXURE R-12

From: District Magistrate
SAHARANPUR

To

Member Secretary,

State Level Expert Appraisal Committee  ( SEAC)
Environment Directorate, U.P.

Lucknow.

Ref. No. 2613/Khanan Deptt/DSR/2023-24  Dated: 18.12.2023

Subject: Regarding Testing and approval of District Survey Report (DSR) of
22 mining areas available in Sand, Gravel, Boulder in mixed State) in
Saharanpur District.

Sir,

Kindly take reference of the letter No. 1665/M-228/Mining Policy-2017
DSR dated 15.12.2023 of the Director, Geology and Mining Directorate, U.P.
Khanij Bhawan, Lucknow on the above subject, by which the Ministry of
Environment and Climate change, Impact Assessment Division New Delhi’s
letter dated 4.12.2023 and Civil Appeal No. 3661-3662 of 2020 titled State of
Bihar V/s Pawan Kumar. In accordance with the order dated 10.11.2021 passed
by the Hon’ble Supreme Court, instructions have been given to conduct the
proceedings of the District Survey Report (DSR)

In connection with the above, it is respectfully informed that a total of 21
mining areas of sand, boulders (in mixed state) available in the river bed and 01
area of ordinary sand, a total of 22 areas, have been developed. Under Uttar
Pradesh Mineral Avoidance Rules, 2021, suitability of the area for approval on
nining lease and assessment of mincrable quantity in view of environment and
ecology, report of Revenue Department, Joint report of Mining Department and
report of Irmigation Department and Divisional Director, Social Forestry. The
process of district survey report has been completed only after receiving the

report along with the recommendation.
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Therefore, a copy of the District Survey Report (DSR) and enclosures (1-7) in
respect of the above 22 areas are attached with this letter with this letter with the
intention that the District Survey Report (DSR) prepared for the above 22

mining lease areas will be examined and please try to get approval.

Enclosures:

1. Photocopy of Updated DSR.

2. Photocopy of the No Objection Certificate obtained from the Forest Deptt.

3. Photocopy of the No Objection Certificate received from the Irrigation Deptt.

Yours faithfully,
District Magistrate,
Saharanpur

Copy to the following for information and necessary action, please.
1. President, SEAC Lucknow.

President; SEAC Lucknow.

Directorate of Geology and Mming Deptt. UP Lucknow.

Chief Secretary, do

Member Secretary, SEAC Lucknow.

vk WD

Nl ¥

\TRUE COPY//
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ANNEXURE R-13

Minutes of the Joint meeting of SEIAA and SEAC, U.P. held on 02.02.2024

The Joint Meeting of State Environment Impact Assessment Authority (SEIAA) & State Expert
Appraisal Committee (SEAC-1&2) was held in Directorate of Environment, U.P. on 02.02.2024,

following members were present in the meeting:

1. Smt. Mamta Sanjeev Dubey
2. Shri Rajive Kumar

3. Dr. Harikesh Bahadur Singh
4. Shri Ashish Tiwari

5. Shri Sanjeev Kumar Singh

6. Shri Paras Nath

7. Dr, Brij Bihari Awasthi

8. Shri Umesh Chandra Sharma
9. Dr. Ratan Kar

10. Shri Om Prakash Srivastava
11, Dr. Amrit Lal Haldar

12. Dr. Dineshwar Prasad Singh
13. Shri Tanzar Ullah Khan

14, Prof. Jaswant Singh

15. Dr. Shiv Om Singh

16. Shri Amit Kaushik
I F-Dr. Rjgk Hhishva

Chairman, SEIAA, U.P
Chairman, SEAC-1
Chairman, SEAC-2

Member Secretary, SEAC-182
Member Secretary, SEIAA, U.P
Member, SEIAA, U.P

Member, SEAC-1

Member, SEAC-1

Member, SEAC-1
Member, SEAC-1
Member, SEAC-2

Member, SEAC-2

Member, SEAC-2

Member, SEAC-2

Member, SEAC-2
Joint Director, Mining Directorate, UP
MEMBER SERC—

In the joint committee following agenda were discussed and resolved:-

Agenda-1 - Regarding procedure for approval of D.5.R. {District Survey Report)

1. The detailed Standard Operating Procedure (S.0.P.) regarding preparation and
modification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks were discussed and

formulated.

2. It was resolved that the Secretariat shall forward the approved SOP for preparation and
maodification of D.S.R. for Sand Mining or R.B.M. and for in-situ rocks to Director— Geology
& Mining for its effective implementation by respective Districts. (SOP attached as

Annexurel &2)

3. It was further resolved that all DSR received by SEIAA/SEAC shall be forwarded to D.G.M.
by Member Secretary/Nodal officer SEAC for comments and suggestions.



1461 -~

Agenda-2 - Regarding grant of Standard-TOR as per MoEF&CC O.M. dated 6-May-2022

1. It was deliberated that Standard-TOR issued by MoEF&CC can be issued by MS-SEAC
adding some additional conditions approved by SEIAA/SEAC, on the basis of experience
gained in past 1 toa 2 years.

2. In case of Mining of Minor Mineral Projects, the Standard-TOR can be granted on case to
case basis, as per MoEFCC circular F. No. 1A3-22/15/2022-1A-3 dated 06.05.2022 Mining
Department, UP will certify whether the case under consideration is a green field project
or a brown field project. If the case under consideration is a brown field project then
details of previous E.C. should also be submitted by Mining Department.

sk e
(Shri Sanjeev Kumar Singh) {Shri Ashish Tiwari)

Member Secretary, SEIAA Member Secretary, SEAC-182
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STANDARD OPERATING PROCEDURE

Preparation/Modification of D.S.R. for Sand Mining or R.B.M. by
District Level Sub-Divisional Committee and

its Appraisal/Approval by SEAC/SEIAA, U.P.

Issued by — Joint Committee of SEAC, SEIAA and DGM, U.P.

Page 1 0f 10



Background and Scope of Work: - The SOP has been prepared as per MoEF&CC, Gol, Notification No. 5.0. 141(E).
dated 15-Jan-2016, S.0O. 3611 (E). dated 25-July-2018, Sustainable Sand Mining Management Guidelines 2016 and
Enforcement & Monitoring Guidelines for Sand Mining 2020 & Hon’ble Supreme Court Judgement passed in Civil
Appeal — 3661-3662 of 2020 in the matter of State of Bihar and Others Vrs. Pawan Kumar and MoEF&CC, Gol letter dated
04/12/2023 regarding DSR,

Short Titles:-

Detailed Title Short Title to be read hereafter

Sustainable Sand Mining Management Guidelines 2016 SSMMG-2016

Enforcement & Monitoring Guidelines for Sand Mining -2020 | EMGSM-2020

District Level Sub-Divisional Committee SDC

Hon’ble Supreme Court Judgement delivered in Civil Appeal — | Pawan Kumar
3661-3662 of 2020 in the matter of State of Bihar and Others

Vs. Pawan Kumar and Others Etc.

State Level Expert Appraisal Commiltee SEAC
State Level Environment Impact Assessment Authority SEIAA
District Survey Report DSR

Page 2 of 10
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e Procedure for Preparation of DSR by respective District of Uttar Pradesh

SL No | Details Action Required

/ Step

I Formation of Sub-Divisional Committee (SDC) in the district by District | ¢ D.M. shall issue an Office
Magistrate comprising Sub-Divisional Magistrate, Officers from Irrigation Memorandum regarding
Department, State Pollution Control Board or Committee, Forest nomination and formation of Sub-
Department, Geological or Mining Officer. Divisional committee in the
Reference — Para 14(i) of the Hon'ble Supreme Court Judgement delivered distriet.
in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar and
Others Vs. Pawan Kumar and Others Eie.

2 Preparation of DSR — DSR which is a technical document shall be|e The sub-divisional commitiee

prepared in line with the MoEF&CC Notification, dated 15/01/20216,
dated 25-July-2018 and ESMMG 2020. The contents of DRAFT DSR shall
be as under:-
e Contents of Report
1. Introduction
2. Overview of Mining Activity in the District (briel history of old
working, pre-existing and proposed mining activitics).
3. List of Mining Leases in the District with location, area and period
of validity.
4. Details of Royalty or Revenue received in last three years.
5. Detail of Production of Sand/Morrum/RBM or other minor

mineral in last three years.

(SDC) will prepare the draft DSR.
If required the SDC may take
help/assistance of QCIUNABET
Consultants, DGM  Approved
Exploration Agencies as  per
Government  Order ref. no
1659/86-2023 dated 17-May-2023
issued by Secretary Geology &
Mining.

e Additionally, the SDC may also
take help/assistance of renowned
academic institutions/ Universities

Page 3 of 10
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6. Process of deposition of sediments in the Rivers of the District

(River Geometry).

7. General Profile of the District.

8. Land utilization Pattern in the district: Forest, Agriculture,

Horticulture, Mining etc.

9. Physiography of the District.

10. Rainfall: month-wise.

11. Geology and Mineral Wealth,

12. The report shall also contain:-

a) District wise detail of river or stream and other sand source:

b) District wise availability of sand or gravel or aggregate resources;

¢) District wise detail of existing mining leases of sand and

aggregates.

13. Drainage system with description of main rivers

a) Name of the river.

b) Area drained (sq. km)

¢) Percentage area drained in the District.

14. Salient Features of Important Rivers and Streams:-

a) Name of the river or stream.

b) Total length in the district.(in Km.)

c¢) Place of origin.

d) Altitude at origin.

¢) Portion of the river or stream recommended for mineral
concession.

expertise  in
Geology  and

having domain
Environment/
Mining.

It will be the responsibility of
SDC/hired agency to  collect
primary and secondary data, DSR
drafting with Annexure-I 1o
Annexure-VII and conduct
presentation before SEAC/SEIAA
and DGM.

Whenever a  new  lease i
identified for adding in the DSR,
the SDC/hired agency will follow
the entire procedure every time on
the basis of existing DSR. The
validity of amended or modified
DSR will be upto the validity of
the original DSR.

The SDC/hired agency will
update the data in the revised
DSR  with reference to the
primary DSR. Special focus on
collection of latest data will be
done w.rt. landuse pattemn,

Page 4 of 10
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f) Length of area recommended for mineral concession.(in Kms)

g) Average width of area recommended for mineral concession (in
meters)

h) Area recommended for mineral concession (in square meter)

i) Mineable mineral potential (in metric tonne) (60% of total
mineral potential)

15. Mineral Potential:-

a) Boulder (MT)

b) Bajari (MT)

¢) Sand (MT)

d) Total Mineable Mineral Potential (MT)

16. Annual Deposition:-

a) River or Stream.

b) Portion of the river or stream recommended for mineral
concession.

¢) Length of area recommended for mineral concession.(in Kms)

d) Average width of area recommended for mineral concession (in
meters)

¢) Area recommended for mineral concession (in square meter)

f) Mineable mineral potential (in metric tonne) (60% of total
mineral potential)

¢) Total for the District

o After this Annexure-I to Annexure-IV shall also be prepared as per
the format provided in Enforcement & Monitoring Guidelines for Sand
Mining-2020, which will be enclosed as annexure to the Draft DSR

rainfall, IMD  data, river
geometry, updated geology (i
any), water table, population data
ete. as such parameters generally
change in every 5 years.

The source of secondary data used
in DSR should have proper
citation reference and in case
primary data has been collected,
then the name and details of
experts involved in collection and
synthesis and interpretation of
data will be mentioned in the
DSR.

It should be specifically ensured
that DSR is the district specific
environmental document in which
all the environmental and safety
parameters as per the guidelines
and notifications should be
covered and reflected in the DSR
document.

For this a district specific mineral
resource map shall be prepared in

Page 5 of 10
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(Reference — Page- 64 1o 67 of EMGSM-2020)

e Lease wise NOC will be taken from Irrigation and Forest Department
and Deposit Verification/Estimation reports shall also be prepared by
SDC.

e The proposed lease should clearly identify and mark the mincable
deposit on satellite image/drone image.

¢ The mineable resource is to be calculated based on field investigation.
geology of the catchment area. site conditions locations, depth of
mineral availability and other geomorphic features. The mineable
resource should be 50 to 60 % of the total resource available,

which the drainage patterns of
rivers along with explored mineral
resources shall be reflected.

Once the Draft DSR and Annexure | o IV is prepared. then all the SDC
members evaluate and approve it, which will be uploaded in the District
Website for 30 days for public comments/objections as well as
DM/ADM/MO ofTice.

For this the notification should be issued by District Authority about drafi
DSR for suggestions/comments /objections from public in minimum two
newspapers having wide circulation. Date of uploading and last date of
receiving suggestions/comments/objections should be clearly mentioned in
the notification.

(Reference - EMGSM- -2020, Para 4.1.1 (clause — Q & P; Page-19)

For this a letter to the District |

Information Office will be issued for
uploading the draft DSR in District
Website for 30 days.

The Draft DSR shall be withdrawn from District Website after 30 days and
SDC Members shall conduct a joint meeting to mitigate/resolve the public
comments/objections received, if any. (Reference - EMGSM- -2020),

Para 4.1.1 (clause — p; Page-19)

For this a joint meeting of SDC
Members is required for final draft
DSR examination/evaluation.

Page 6 of 10
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In case no objection/comments are received then Mining Officer will issue
a Certificate that no comments/objections have been received in the period
of uploading.

Thereafter, the draft DSR shall be finalized including Annexure-l1 to
Annexure-V1I which will be signed by all SDC Members and then
forwarded to D.M. for perusal and approval.

For this a recommendation of SDC
Members is required who will
finalize the draft DSR and forward it
to the D.M.

6

e The DM  shall forward the proposed DSR o SEAC
for examination and approval,

e The Member Secretary/Nodal Officer will forward it to DGM, U.P. for
comments and suggestions. The SEAC will evaluate afier getting the
comments and suggestions of DGM, U.P.

e The SEAC may invite a representative of DGM, ULP. to assist SEAC in
appraisal ol the draft DSR.

e The SEAC will evaluate and recommend for approval of the draft DSR
on the basis of SDC recommendations as well as DGM, U.P.
comments/suggestions,

o The SEIAA may approve the draft DSR on the basis of
recommendations of SEAC.

Reference — (Para 14(1 & ii) of the Hon'ble Supreme Court Judgement
delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of
Bihar and Others Vrs. Pawan Kumar and Others Eic.)

e The DM of respective district
shall send the draft DSR, along
with following documents

Following shall be the Annexures of

the DM letter:-

1. Primary DSR which requires
addition/modification.

2. Draft Modified/ Revised DSR
Document,.

3. Annexure-1 io VIL

4. lease wise NOC from Irrigation
and Forest Department.

5. Revenue report and resource
evaluation/ reserve estimation.

6. Notification regarding the
constitution of the SDC.

7. Minutes of the SDC about drafi

Page 7 of 10
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DSR.

8. Office order for uploading the
drafi DSR in the district website
for a period of 30 days along with
newspaper notification.

9. Minutes of the SDC
recommending draft DSR.

e The SEAC shall examine the draft DSR within a period of 6 weeks and
its report shall be forwarded to SEIAA.

e The SEIAA on receipt of SEAC recommendation report shall consider
the grant of approval of DSR within a period of 6 weeks,

Reference — (Para 14(1 & ii) of the Hon'ble Supreme Court Judgement

delivered in Civil Appeal — 3661-3662 of 2020 in the matter of State of

Bihar and Orthers Vis. Pawan Kumar and Others Ete.)

The DSR being a public document
after approval shall be signed with
seal (in each page of DSR) hy the
competent authority of SEIAA and
will be uploaded in the respective
district portal within a week.

Page 8 of 10
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Process Flow Chart

‘Constitution of

Preparation of
Draft DSR by SDC

Page 9 of 10
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Checklist for examination / approval of DSR by SEAC/SEIAA of Uttar Pradesh

Sl No

Checklist/ Examination Details

Yes/ No

Office Order of DM/ADM regarding formation of Sub-Divisional Committee in District

DSR technical document signed by all the Sub-Divisional Members having following annexure:

9.

e

Primary DSR which requires addition/modification.

Draft Modified’ Revised DSR Document.

Annexure-1 to VIL

Lease wise NOC from Irrigation and Forest Department.

Revenue report and resource evaluation/ reserve estimation.

Notification regarding the constitution of the SDC.

Minutes of the SDC about draft DSR.

Office order for uploading the draft DSR in the district website for a period of 30 days along with newspaper
notification.

Minutes of the SDC recommending draft DSR.

Office Order of DM/ADM/Competent Authority regarding uploading of Draft DSR in District Website for 30
days for public comments/objections,

Period/Dates of DSR uploaded in District Website.

Minutes of joint meeting of Sub-Divisional Members to mitigate/resolve the public comments/objections
received, if any. After 30 days.

Lease wise NOC from Irrigation and Forest Department.

Deposit verification/estimation Report, Revenue report

s D
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ANNEXURE R-14

Minutes of the Joint Meeting of SEAC -1 and SEAC-2, U.P. held on 03/05/2024

The Joint Meeting of State Expert Appraisal Committee (SEAC — 1 & 2) was held in
Directorate of Environment, U.P. on 03/05/2024, following members were in the meeting:

1. Shri Rajive Kumar, Chairman, SEAC-1

2. Dr. Harikesh Bahadur Singh, Chairman, SEAC-2

3. Shri Ashish Tiwari, Member-Secretary, SEAC - 1 & 2
4. Dr. Ajai Mishra, Member, SEAC-1

5. Shri Om Prakash Srivastava, Member, SEAC-1

6. Shri Umesh Chand Sharma, Member, SEAC-1

7. Dr. Ratan Kar, Member, SEAC-1

8. Dr. Brij Bihari Awasthi, Member, SEAC-1

9. Dr. Amrit Lal Haldar, Member, SEAC-2

10. Shri Tanzar Ullah Khan, Member, SEAC-2

11. Prof. Jaswant Singh, Member, SEAC-2

12. Dr. Shiv Om Singh, Member, SEAC-2

13. Shri Subhash Singh, Mining Officer, Saharanpur

14. Shri Deveshwar Kain Senior Assistant, Mining Office, Saharanpur
15. ShriVimlesh Jaiswal, DGM, Lucknow

16. Dr, Anju Verma, DGM, Lucknow

The Nodal Officers welcomed the Chairman’s, Members and Officers of Mining Department
in the meeting which was conducted via dual-mode (virtually/physically).

In the Joint committee meeting of SEAC-1 and SEAC-2 following agenda were discussed and
resolved:-

Agenda: - Evaluation/Appraisal of District Survey Report (DSR) of District Saharanpur.

Background:

In the joint meeting of SEIAA, SEAC-1 & SEAC-2 the detailed Standard Operating
Procedure was formulated for the preparation and modification of D.S.R. for Sand Mining or R.B.M.,
as well as in-situ rocks, which was send to Director, Geology and Mining by SEIAA. This SoP was
prepared in accordance with various guidelines such as MoEF&CC, Gol, Notification No. S.O.
141(E) dated 15-Jan-2016, S.O. 3611 (E) dated 25-July-2018, Sustainable Sand Mining Management
Guidelines 2016, Enforcement & Monitoring Guidelines for Sand Mining 2020, and the Hon’ble
Supreme Court Judgement passed in Civil Appeal — 3661-3662 of 2020 in the matter of State of Bihar
and Others Vrs. Pawan Kumar, along with MoEF&CC, Gol letter dated 04/12/2023.

The District Magistrate, Saharanpur submitted the draft DSR vide its letter no. 2613/kha
anu/DSR/2023-24, dated 18/12/2023 for evaluation /appraisal/approval before SEIAA/SEAC. The
draft DSR was forwarded to the Director — Geology & Mining by Secretariat for comments and
suggestions. The Director, Geology & Mining has provided his comments and suggestions vide letter
no. 85/DSR, dated 19/04/2024 and mentioned as follows:

“.. SR U AN R ST daa Afifd vd feemed Wk w fed affa g™
SUE WERAYR §RT URd $Ihe SI0UH03MR0 &1 Uierol fhar am| wiefor § wa
Sustainable Sand Mining Management Guideline-2016, WIdRYT a9 Td SIddy,
gRad= #3Te @1 SIfRgEe fadid 15—01—2016 UG i 25—4—2018 Enforcement
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and Monitoring Guidelines for Sand Mining -2020 ©d SEIAA/SEAC gRI <IN
SOP & 3rgd urT t....”

The Secretariat put up this DSR in joint meeting of SEAC-1 & SEAC-2 in dated 03/05/2024.

During the meeting a presentation was given by Shri Subhash Singh, Mining Officer along with other
senior officers of DGM.

Evaluation/Appraisal in Joint Meeting of SEAC-1 & SEAC-2 on 03/05/2024

Joint meeting of SEAC-1 & SEAC-2 was convened on 03/05/2024 for evaluation/appraisal of

DSR of District-Saharanpur. Based on the documents submitted, a presentation on DSR Saharanpur
for minor mineral River Bed Material - RBM (Sand/Bajri/Boulder) / Sand Mining-2022 was made by
Shri Subhash Singh, District Mining Officer- Saharanpur along with Senior Officials of D.G.M. —UP.

Para wise response and compliance as per the “Standard Operating Procedure” formulated by the
Joint committee of SEAC/SEIAA was presented before the SEAC-1&2. On the basis of documents
and presentation the following facts have emerged:-

1.

The initial District Survey Report of District-Saharanpur having 37 areas was prepared in
Year— 2017 in line with the MoEF Notification dated 15-Jan-2016.

Thereafter the updated DSR of District-Saharanpur was prepared by Sub-Divisional
Committee of District-Saharanpur in Year-2022 and total 22 areas have been proposed.

It was informed that out of 22 areas in the updated DSR, NOC for 01 area (Village — Rahena,
Lot No-3, area 8.050 ha.) has not been provided by Forest Department. Accordingly, the
revised DSR Saharanpur now has total 21 Areas. Lease wise area, gata/khand no., proposed
minable quantity, geo-coordinates are proposed in Annexure-1 to Annexure-7 of proposed
DSR.

As per the information provided vide District Magistrate, Saharanpur letter no. 3154/kha
anu/DSR/2023-24, dated 28/03/2024 the DSR was uploaded in public domain for more than
30 days and 03 complaints were received in this period and 01 PIL was filed by the
complainant. The details of complaint and its disposal is narrated as under:-

SL.NO Complaint/PIL details Details of reply/disposal

1 Shri Daljeet Singh of Yamunanagar | The District Magistrate vide letter
Haryana vide letter dated 18.01.2022 | no. 2016/Kha  Anu/Shikayat-
submitted 20 points complaint letter on | DSR2022-2023 dated 27/02/2023
issues related to revision of DSR in 5 | responded point wise reply and
years, wrong process of e-tender, non | compliances to Shri Daljeet Singh
compliance of Hon’ble Supreme Court | of Yamunanagar Haryana as per
order in Deepak Kumars Vs State of | the comments provided by Sub-
Haryana, separate DSR for each minor | Divisional Committee and
mineral required, non-compliance of | disposed the complaint.
formats, non-compliance of = Hon’ble
Supreme Court order in The State of
Bihar Vs Pawan Kumar, Cluster Analysis,
requirement of replenishment studies and
stake holding of DSR with adjoining
district in case of inter-state/inter-district
boundaries.

2 Shri Gaurav Kumar of Yamunanagar | The District Magistrate vide letter
Haryana vide letter dated 25.01.2022 | no. 2017/Kha  Anu/Shikayat-
submitted 19 points complaint letter and | DSR2022-2023 dated 27/02/2023
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the issues were identical as mentioned in
S1. No.1

responded point wise reply and
compliances to Shri Gaurav
Kumar of Yamunanagar Haryana
as per the comments provided by
Sub-Divisional Committee and
disposed the complaint.

Rana Vs State of U.P and Ors.

3 Shri Sumit Singh Rana of Yamunanagar | The District Magistrate vide letter
Haryana submitted 14 points complaint | no. 2064/Kha  Anu/Shikayat-
letter and the issues were identical as | DSR2022-2023 dated 03/03/2023
mentioned in SI. No.1. responded point wise reply and
Apart from this various NGT orders | compliances to Shri Gaurav
specific to DSR and Sand Mining were | Kumar of Yamunanagar Haryana
cited in the complaint letter. and disposed the complaint.

4 Civil Writ PIL no. 595/2023 Sumit Singh | The Hon’ble High Court vide

order date 28/03/2023 dismissed

the petition of Shri Sumit Singh
Rana.

The operative para of the same is
as under:- “Aft this stage, in this
circumstances interference
claimed under Article 226 of the
Constitution of India is declined.
Present petition is accordingly
dismissed, leaving it open to the
petitioner to approach National
Green Tribunal”

5. The Updated DSR of District-Saharanpur has been also examined by the Director, Directorate
of Geology & Mining, U.P.

6. Lease wise NOC from Forest and Irrigation Department for 21 areas has been obtained for
existing and proposed leases.

SEAC Deliberation:

1. SEAC asked about the current scenario/status of the leases as DSR was updated in year-
2022?

¢ District Mining Officer, Saharanpur vide letter dated 03/05/2024 informed the DSR

of district Saharanpur was prepared in year-2022 after conducting replenishment

studies in which the reserves were calculated on the basis of replenishment in the
post-monsoon — 2022 scenario. Lease wise replenishment studies were also

conducted in year — 2023 which depicts that the rate of replenishment is good in the

area. Geologically the area is part of shivalik region and there is no significant change

in the formation of leases. The leases are getting over replenished and requires

removal of deposits to maintain channel of river. The maximum leases are fresh for

which Lol has been issued to project proponents who are in the process of securing
E.C.

2. SEAC asked about the status of utilization of DMF Funds?
¢ District Mining Officer Saharanpur informed that funds amounting to Rs. 9.32 Crores
approx. have been allotted and phase wise utilized since 2017 from DMF funds
which were used as per the objectives of DMF Rules.
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SEAC while evaluating presentation suggested that lease should be demarcated after
each monsoon period.
¢ District Mining Officer Saharanpur informed that as a matter of practice the lease
holders are directed to get demarcation of lease after each monsoon period and erect
pillars (in case damaged in monsoon) under the supervision of Mining and Revenue
officials. A demarcation report in this aspect is prepared and issued to lease holder.
SEAC suggested that composite digital mapping of all the leases should be done and
displayed in the district website.
¢ District Mining Officer Saharanpur informed that mapping of lease has been done in
SOI toposheet, Drainage pattern sheet, Google satellite images and cadastral revenue
maps. It was informed that the concept of uploading composite digital mapping of all
the leases shall be implemented and uploaded in district web site along with approval
of DSR of SEIAA/SEAC.
SEAC asked on the method adopted for verification of mineral deposits which are
recommended in DSR?
e District Mining Officer Saharanpur informed that pre and post monsoon
replenishment studies were conducted by Sub-Divisional committee prior preparing
DSR. The studies included physical survey, DGPS survey and Drone based survey in
pre and post monsoon periods. Accordingly lease wise recommendation reports were
made as compliances.
SEAC suggested that demarcation report of the lease only includes corner pillar
coordinates and should also mention details of non-working/restricted zone in case
active water channel is observed in the lease while conducting demarcation?
¢ District Mining Officer Saharanpur informed that as per the Rule of UPMMCR-2021,
geo-coordinates of the lease area are published in e-tender and initial demarcation
report of corner pillar coordinates is issued to project proponent along with Lol and
Lease Map. The RQP/Consultant prepares the surface and geological maps in mine
plan in which the features of non-working/restricted zone is presented. The DGM-
Lucknow after satisfaction approves such mine plans and such zones are shown in
EIA and salient features of E.C. under workable / non-workable area category.

7. SEAC asked about the further mineral development in district Saharanpur?

e Shri Deveshwar Kain, Senior Assistant, Mining Office, Saharanpur informed that
three new areas has been identified in the district which has mineral potential. The
SEAC informed that Sub-Divisional Committee has to follow the entire procedure
every time, in case any new lease is identified, as per SOP issued by SEIAA/SEAC.

The joint committee after detailed deliberation recommended to approve the District

Survey Report (DSR) of District-Saharanpur along with following conditions:

1.

The period of validity of Revised DSR Saharanpur-2022 shall be for the remaining balance
period of 03 years from the date of its approval.

The submitted DSR has 22 areas. NOC for 01 area (Village — Rahena, Lot No-3, area 8.050
ha.) has not been provided by Forest Department. Accordingly, approval of only 21 areas
(except Village — Rahena, Lot No-3, area 8.050 ha.) is recommended in the revised DSR
Saharanpur.

If any new lease is identified, its validity will be co-terminous with the validity period of
current DSR and Sub-Divisional Committee will follow the entire procedure every time on
the basis of existing DSR.
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4. After approval of DSR from SEIAA, the District Administration shall upload the DSR in
public domain along with Lease Wise Digital Maps showing the status of deposits and pillar
wise coordinates of existing and proposed areas.

5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of Geology
and Mining, Government of U.P. or any modification in it by competent authority.

6. The District Administration shall periodically conduct audits of operative mine leases using
drone based survey and take corrective measures in case of adverse observations and a
quarterly report on this shall be send to SEIAA as compliance.

The meeting ended with a vote of thanks of Chairman.

(Ashish Tiwari) (Dr. Ajai Mishra) (Dr. Brij Bihari Awasthi)
Member Secretary, SEAC-1 & 2 Member, SEAC-1 Member, SEAC-1
(Dr. Ratan Kar) (Umesh Chandra Sharma) (Om Prakash Srivastava)
Member, SEAC-1 Member, SEAC-1 Member, SEAC-1
(Dr. Amrit Lal Haldar) (Tanzar Ullah Khan) Prof. Jaswant Singh)
Member, SEAC-2 Member, SEAC-2 Member, SEAC-2
(Dr. Shiv Om Singh) (Rajive Kumar) (Dr. Harikesh Bahadur Singh)
Member, SEAC-2 Chairman, SEAC-1 Chairman, SEAC-2

Nodal, SEAC-1 & Nodal, SEAC-2

MoM prepared by Secretariat in consultation with
Chairman & Members on the basis of decisions
taken by joint committee during the meeting.
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\ 1477 ANNEXURE R-15 74
State Level Environment Impact Assessment Authority, Uttar Pradesh

Directorate of Environment, U.P.

Vineet Khand-1, Gomti Nagar, Lucknow -226 010
Phone : 91-522-2300 541, Fax :91-522-2300 543
E-mail : doeuplko@yahoo.com

Website : www.seiaaup.com

Minutes of the 814™ Meeting of the State Level Environment Impact Assessment
Authority, UP (SEIAA) held on 24-05-2024

The meeting of 814" State Level Environment Impact Assessment Authority, UP
(SEIAA) was held on-line on 24.05.2024 the Directorate of Environment. The following
were present in the meeting:-

1. Smt. Mamta Sanjeev Dubey Chairman, SEIAA, U.P

2. Shri Paras Nath Member, SEIAA, U.P

3. Shri Sanjeev Kumar Singh Member Secretary, SEIAA, U.P
Agenda-A

1. District Survey Report of Saharanpur.

SEIAA agreed with the recommendation of SEAC to approve the District Survey Report

(DSR) of District- Saharanpur along with following conditions:-

1. Mining Department, UP is advised to develop a mechanism for issuing online Lol.

2. As per MoEFCC notification S. O. 141(E) dated 15.01.2016- The District Survey Report
shall be prepared for each minor mineral in the district separately. Hence, DSR for
each minor mineral should be submitted separately.

3. The study for mineral availability and its finding should be uploaded on District
website.

4. SEIAA noted that in draft DSR unit of quantity is not similar, like under list of potential
mining lease (existing and proposed) rivers and cluster and contiguous detail, total
excavation is given in MT/Year whereas in final list of cluster geological reserve is given
in cubic meter, hence a clarification must be submitted and it should be same as given
in Lol.

Nodal Officer
SEIAA, UP

MoM prepared by Secretariat in consultation with
Chairman & Members on the basis of decisions
taken by SEIAA during the meeting,

(Smt. Mamta Sanjeev Dubey) ( Sanje[ékumar Singh) (Paras Nath)
Chairman Member-Secretary Member
SEIAA SEIAA SEIAA
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Overview of Mining Activity in the District

List of Mining Leases in the District with location,

area and period of validity

Details of Royalty or Revenue received in last

three years

Detail of Production of Sand or Bajri or minor

mineral in last three years

Process of Deposition of Sediments in the rivers
of the District
General Profile of the District

Utilization Pattern in the district: Forest,

Agriculture, Horticulture, Mining etc.

Physiography of the District

Rainfall: month-wise

Geology and Mineral Wealth.

District Survey Report — Saharanpur (River Bed Mining)
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leases of sand and aggregates. |
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(a) District wise detail of river or stream and |
other sand source;

(b) District wise availability of sand or gravel
or aggregate resources;

(c) District wise detail of existing mining

!

13.

Drainage system with description of main rivers

Salient Features of Important Rivers and Streams

14.

Mineral Potential

15.

Annual Deposition

District Survey Report - Saharanpur (River Bed Mining)
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1. Introduction \

On January 15th 2016, Ministry of Environment, Forest

and Climate Change, Government of India issued a
notification and in which Para 7(iii) (a) and Annexure X
purpose and structure of District Survey Report has been
discussed. District Survey report (DSR) will be prepared
in every district for each minor mineral. The District
Survey Report will guide systematic and scientific
utilization of natural resources, so that present and
future generation may be benefitted at large. The
purpose of District Survey report (DSR) “Identification of
areas of aggradations or deposition where mining can be
allowed; and identification of areas of erosion and
proximity to infrastructural structures and installations
where mining should be prohibited and calculation of
annual rate of replenishment and allowing time for
replenishment after mining in that area”. The District

Survey report (DSR) will contain mainly data published

District Survey Report — Saharanpur (River Bed Mining)
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and endorsed by various departments and websites
about Geology of the area, Mineral wealth details of
rivers, Details of Lease and Mining activity in the District
along with Sand mining and revenue of minerals. This
report also contains details of Forest, Rivers, Soil,
Agri_culture, Road, Transportation and climate etc.
Further MoEF&CC has issued two Guidelines Sustainable
Sand Mining Management Guidelines 2016 and
Enforcement & Monitoring Guidelines for Sand Mining -
2020 and guided that “Enforcement & Monitoring
Guidelines for Sand Mining” (EMGSM-2020) and SSMG-
2016 shall be read and implemented in sync with each
other. In case, any ambiguity or variation between the
provision of both these document arises, the provision
made in “Enforcement & Monitoring Guidelines for Sand
Mining-2020 “shall prevail.

Further the Hon’ble National Green Tribunal Principal

Bench vide its order dated 30.05.2022 in 0O.A. No.
?9;_[2022 (LA. No. 133/2022) has directed District

~Fu (T

o _,i--‘-_-_'"x_
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i and
Administration to complete replenishment study

update D.S.R.
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2. Overview of Mining Activity in the District

The Himalayas is the younger most mountain system of
the  world

;
which

can Siwaliks in North-West India

be divided A
into the
greater | om0 e
Himalayas, y -

e
the lesser \ T

Lower Smalik Gg
"

.t =, Middle Siwalik Gp
B

Himalayas | it ;,___\ - Upper Skt Gp
and the | S
outer | | g | e
Himalayas R P
depending | L —

on the average elevations (Burrard & Hayden, 1907;
Wadia, 1944).

The outer Himalayas or the southernmost foothills of the
Himalayas, ranging from elevations of 600-1200 m are

also referred as the _Siwaliks* (Bose, 1972; Burrard &
Hayden, 1907; Wadia, 1944).

These hills are distributed parallel to the Himalayan hills
from the Brahmaputra valley to the Potwar Plateau of
Pakistan (Krishnan, 1 943) and cover the Indian states

District Survey Repors - Saharanpur

(River Bed Mining)
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of Jammu and Kashmir, Punjab, Himachal Pradesh,
Haryana, Uttarakhand, Uttar Pradesh and Assam
(Yadav, Panwar, Arya, & Mishra, 2015).

Total of 22 leases have been identified in the District out
of which 16 are located on the bank of Yamuna River
which is a perennial river and has source of origin from
catchment area of Shivaliks. The region has limited
potential except river bed materials as Sand / Bajri /
Boulders are only main exposed minerals.

Mineral potential has been observed in six rivers namely
Yamuna , Badkala Ra, Badshahibagh Rao, Gaisara Rao,
Kaluwala and Khairawali Ra.

Depending on the market availability the minor mineral
mainly R.B.M. is sourced by local crushers and screening
plants and supplied to local and nearby markets.

District Survey Report — Saharanpur (River Bed Mining)
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Leases in the District

3. List of Mining Leases in the District with location, area

and period of validity
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4. Details of Royalty or Revenue received in last three
years.

R.B.M. is a naturally occurring minor mineral in the
district and has potential for serving the requirement of
raw material for Government development projects,
commercial and real estate as well as for individual
needs and provides large scape direct and indirect
employments.

Time to time identification of mineral exposure areas is
required to control illegal mining and its safe extraction
/ removal is required to maintain the natural channel of
rivers. Further the activity provides Royalty / Revenue to
State Government.

Minerals- Minor mineral Sand, Bajri & Boulder in mixed
state (also known is River Bed Material - R.B.M.) and
some sand deposit areas are available in various river
beds in district Saharanpur. The details of such areas has
been provided in Chapter-2.

Mineral Based industries.
(i) Stone Crushers

(ij) Screening Plants

District Survey Report — Saharanpur (River Bed Mining)
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Details of Royalty or Revenue received in last three years.

Financial Year Revenue (In Laks)

2019-2020 ‘ 3611.00
12020-2021 ' 7488.00
| 6322.00 E

2021-2022

District Survey Report — Saharanpur (River Bed Mining)
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5. Detail of Production of Sand or Bajri or minor mineral
in last three years

e SAND

nancial Year  Production (in Cubic Meters)
2019-2020 1,99,136

2020-2021 517,270
2021-2022 7,17,625

e Sand, Bajri & Boulder in mixed state (also known is
River Bed Material - R.B.M.)

2019-2020 2,46,950
2020-2021 4,94,796
2021-2022 9,07,789

District Survey Report — Saharanpur (River Bed Mining)
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6. Process of Deposition of Sediments in the rivers of the

District

The sediment of a river is commonly considered to be

aesthetically  displeasing and environmentally
degrading. Conversely, part of the sediment (sand and

gravel) may represent a natural resource for use by
society. The potential -
usefulness of the -
. - Dissolved and suspended load
sediment is enhanced | ;. o
Bedigad * #.,"?  __2- 7 Bl P
when it is composed of%‘%f% Faokwe b

of particle sizes found [Fo® S&actYador o Lo o

in deposits on the
river-bed that would be replenished by newly

diment after mining. As such, river

transported se

deposits become renewable resources, periodically

replaced by sediment transport in the river.

Bed-load Material: The mixture of sediment that
composes a streambed. Bed material is stationary,
but particle size is important to sediment

transport because as energy level of a stream
increases, some bed- material particles are
-' mobilized and become part of the bed-load or

7/ District Survey Report — Saharanpur (River Bed Mining)
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suspended load.

e Bed-load discharge: A measure of the quantity
(weight) of bed-load per unit time also referred |
to as bed-load- transport rate.

e Bed Material: The mixture of sediment that
composes a streambed. Bed material is stationary,

but particle size is important to sediment
level of a stream

transport because as energy
increases, some bed-material particles are

mobilized and become part of the bed -load or
suspended load. In this report, composition of bed
material is defined by particle -size distribution.

e Suspended Sediment Material: Usually small
particles, suspended by turbulence of the flow or
existing as colloids, and transported at about the
same downstream velocity as the flowing water.
Suspended sediment is distributed at all depths in

flowing water.

« Suspended-sediment load: A general term
referring to the quantity (weight) of suspended
sediment in transport.

« Suspended-sediment discharge: A computed value
of the quantity (weight) of suspended sediment

< (77 per unit time, also referred to as suspended-

.

7

'.r’ '/a’,; . ¥

oo SE W N\S
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sediment transport rate. |
e Total sediment load: The sum of bed load and |

suspended sediment load. |
e Total sediment discharge: The sum of bed load

discharge and suspended-sediment discharge.

District Saharanpur can be divided into three
physiographic divisions, the structural hills, the upper
physiographic divisions, the structural hills, the upper

piedmont plains or the Bhabar, and the Terai or the

lower piedmont plains.

The entire

northern

part of the

district is

formed

structural

hills named Siwaliks. In this area the relief is high with
steep and sharp hill slopes. The rugged topography of

the area affords well for high run off. In the area the

District Survey Report - Saharanpur (River Bed Mining)
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upper and middle Siwaliks are encountered but the
lower Siwaliks are missing. Lithologically the Siwaliks
here are composed of sand stones, conglomerates, sand,

clays and silts. There are several major and minor

faults.

i e
T

. -\.\: -y

S AN —\

The second units lying just below the foothills of
Siwalik locally called as Bhabhar, is characterized by
boulders, pebbl.es, cobbles etc. with relatively dry
terrains fringing. The Siwalik foot hills with gradient
around 5 m/km. which is much higher than the
southern plains. |

Geologically the term Bhabhar is used to deposits
formed along the foothill zone by coalescence of series
of alluvial and talus cones, composed of heterogeneous
materials ranging in texture from boulder, gravel to
sand and silt. These Bhabhars in Saharanpur district
are known as ‘Dhar’ covering mostly the ‘Muzaffarabad’

and ‘SadauliQuadim’ blocks.

e

] I

S

s
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A i S LY
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VR s
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) P o

Just south of Bhar zone lies the ‘Tarai’ or the plains of
piedmont plain. The plains sloping gradually by
southward have around 1.5m/km. gradient.
Lithologically, the area is characterized by coarse sand
& gravel.

These plains are further divided into lower piedmont
plains the older alluvial plains and the younger alluvial
plains. The lower piedmont plains show flat to
undulating plains with gradient towards southwest.

The older alluvial plains also show flat to undulating

topography characterized by sediments brought by

rivers Yamuna and Ganga.

The younger alluvial plains lie along river Yamuna
exhibiting gently sloping and slightly undulating
terrains. It comprises younger unconsolidated alluvial
material of varying lithology consisting of fluvial land

formed as paleo-channels, meanness scar and point

bars. The younger alluvial plains also consist of sand

259
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bars flood plains and ravines along river Yamuna.

(source - CGWB NR, Lucknow Report on Aquifer Mapping & Management
of Ground Water Resources, Saharanpur , Uttar Pradesh; ].P Gautam

Scientist 'D’)

District Survey Report - Saharanpur (River Bed Mining)
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7. General Profile of the District

District Saharanpur is north-western part of Uttar
Pradesh, lying between 29034’ and 30024’ N latitude
and 77007’ and 77058 E longitude falling within the
survey of India toposheet nos. 53F and 53G. River
Yamuna marks the western boundary of the district
separating U.P. from adjoining state of Haryana. The
extreme north-western part like beak structure touches
with Sirmaur district of Himanchal Pradesh. In north lies
Dehradun (Uttarakhand) and in the east it faces
Haridwar district also being the part of Uttarakhand
State. Muzaffar Nagar and Shamli districts marks
southern boundary.

Salient Features of the District -

Geographical Area 3689 Sq/Km

Total Population (2011) 34,64,228

Tehsils 5 Tehsils

(Behat, Saharanpur,

Nakud, Rampur Maniharan
& Deo Band.)

District Survey Report ~Saharanpur (River Bed Mining)
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Blocks 11 Blocks
(Sadauli gadeem,
Muzaffarabad, Puwarika,
Ballia Kheri, Deoband,
Sarsawan, Nagal, Nanuta,

Nakud, Gangoh & Rampur

Maniharan.
Panchayat 113
Revenue Villages 1235

(201-2011)

Saharanpur is primarily and agricultural district.

Roughly 70% of the land is under agricultural use still the

region is of little importance from the point of view of
pastures. Agriculture plays an important role in the
economy of the district. One significant feature is that
even though the agricultural land for food crops has

reduced in recent years the food production has

District Survey Report - Saharanpur (River Bed Mining)
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i . ce of
crops have increased manifold as a consequen

sugarcane production.

The important food crops of the region are Wheat, R'lce,
Maize, Jawar, Bajara, sugarcane; oilseeds, cotton and jute

are the main commercial crops

District Survey Report — Saharanpur (River Bed Mining)
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Location Map of District Saharanpur, Uttar Pradesh

PRI TAN

liiehan O

'r.,,% Sy i i .
Yy \ f}‘ ™ Muzaffarabad
Fatehpur ' s

>
/‘ Sarsawa rhm ;1'

""W ;ﬁlkhnﬁ, :aj‘"’?f_ﬂ?“’!

l‘ \ i

\
=D
5
- - L
L
2
3
‘
»

: * Ambahta , Nagaie =
f/ « =Gangoh .‘h ampur N i ’
[ Lakhnauti ' \ \
) Nanauta * '

» Titron !

v
.

LGN
bl ey
Mg il
Hambey iy

vt Dheaiiadwe g MUZAFFARNAGAR
Filate Woaiinilany

Wi

Uabmhricd #4iy

M il Lo T ke

——
LOpy g © 201 4 wisw Mapsalindis com
Jpdaimil i V8 July 2014

& O fown

Fapi it

* District Survey Repors - Saharanpur (River Bed Mining)



1502

Page 25 of 36

9. Physiography of the District

Saharanpur forms the most northerly position of the Doab land
which stretches between the holy rivers of the Ganges and the
Yamuna, The Shivalik hills rise above it on the northern frontier.

The portion of Doab in which Saharanpur is situated was
probably one of the first region of upper India occupied by the
Aryans colonisers as they spread eastward from the Punjab.

Saharanpur district attained the status as Saharanpur division
in 1997 of Uttar Pardesh. As regards its physical features the
north and the north east of the district is surrounded by Shivalik
hills and separates it from the Dehradun district in the recently
created state of Uttranchal.

The river Yamuna forms its boundary in the west which
separates it from Karnal and Yamunanagar districts of Haryana.
In the East lies the district of Haridwar which was the part of
district Saharanpur before 1989 and in the south lies the district
Muzafarnagar.

At the time of the British Rule District Muzafarnagar was also a
part of district Saharanpur. The district is in a rectangular shape
and it lies between 29 degrees 34 minutes 45 seconds and 30
degrees 21 minutes 30 seconds north lattitude and 77 degrees 9
minutes and 78 degrees 14 minutes 45 seconds east longitude.
Its total area is 3860 square Kilometers.

District .S'un-t',l-’ Report - Sﬂ'ﬁuﬂlﬂpur (River Bed Mining)
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The district presents many varieties of features and differs in
general appearance than any other portion of the Doab and
Gangetic plain as a whole. Itis true that most of the area belongs
to the upland Bangar which strethches in a continuous line up to
Allahabad i.e. Junction of the two great rivers and on the either
side is the broad and low lying valley full of swamps and back
waters with wide open grass plains and Tamarisk jungle but in
the north, There are the steep hills of Shivalik chain which
appear in a far more marked form in Saharanpur than any other
district of Uttar Pardesh while below the hills are to be seenina
modified form the prevailing characteristics of the Bhabar and
Tarai region.

The main characteristics of the district can be divided into four
parts.

1. Shivalik Hill Tract

2. The Bhabar Land

3. Bangar Land

4. Khadar Land (Yamuna, Hindon)

Yamuna is the important river of the district. Apart from this
Solani, Hindon, Ratmau, Nagdev have also played an important
role in the physical reconstruction of the district. All the rivers
of the district submerge either in Yamuna or in the Ganges.
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10. Rainfall: Month Wise

The average annual rainfall (Year 1951-2000) in the
district is 963.9 mm. About 80% of rainfall takes
places from June to September. During monsoon

surplus water is _ P
e . ““'""'":f:,::::'.:,::::::.i:'::':.:f:
deep

percolation to
ground water.

The climate is
sub humid and l | | | I I
it is

characterized

by general
dryness exceptin the brief period during the monsoon
season. Summer is hot and winter is pleasant cold
season. There is a meteorological observatory at
Meerut, which may be taken as representative of
meteorological condition. May is the hottest month.
The mean daily maximum temperature is about 400C,
mean daily minimum temperature is about 240C and
maximum temperature some time rises to 440C. With
the onset of southern monsoon by the end of June,
there is appreciable drop in temperature. January is
the coldest month with mean daily temperature at

I+

4

D ;
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about 200C and mean daily minimum at 70C. The air is
dry during the major parts of the year. In south-west
monsoon season, the air is very humid and April and
May are usually driest months. The mean monthly
"| relative humidity is 67%. The mean wind velocity is
| 6.70 Km/h. The potential evapo- transpiration is
1545.90 mm.

Rainfall Data (mm) of Saharanpur District, U.P. (2009-2018)

YEAR IAN ‘ FEB[ MAR | APR | MAY | JUN JUL | AUG SEP | OCT | NOV [ DEC | TOTAL
2009 00| 306 00 00| 00 00| 1280 2430 2545| 00 0.0 49 6610
|
| |
2010 B3| 200 00 | 00| 193 283 4620 2853 399.7| 0.0 0.0 1.0 | 12239
[ ze11 0.0 327 133 90| 640 2957 191.7 | 1549 1263 0.0 0.0 0.0 8876
2012 103 1.7 33 | 1B3| 2.0 | 4.0 | 153.0 | 349.6] 1623| 0.0 0.0 88 7133
2013 934] 1631 0.0 | 00 00 [ 311.0) 3760 | 4347 67.0 | 720, 0.0 | 247 15419
2014 65.0| 522| 323 | 94| 127| 200 1470 673 1070 327| 0.0 | 220 5676 |
[ 2015 17 18 108 | 186 87 | 5.7 2339 189.7] 753 73| 93 0 7375 |
2016 0 5 183 5 | s58.7| 469 2757 z04.3| 8.3 4 0 , 626.2
2017 483 33| 67| 90 1.0 | 184.1] 1323 182.0] 192.0| 0.0 0.0 27| 7614
2018 20| 103 3.7 | 153 113] 1139 449.7 | 262.5 15L.1| 343 07 1.0 | 10558
AVERAGE zui 337| 186 85| 178 1056 2549 | 237.3] 1544 | 150 1.0 65| B77.6

Summz_u:y of Rainfall Data:-

?eal;'/ Duration _ Average Annual Rainfall (mnﬁ |

(Year 1951-2000) - 50 years 963.90 | |
(Year 2009-2018) - 10 years 877.62 1
(Year (2020) 973.10 |

i (Source CGWB - Ground Water Year Book, Uttar Pradesh 2020-2021 released on December -
2021 and its past editions)

| v

1 ‘:1

[ &2z,
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11. Geology and Mineral Wealth

Geologically, the area consists of sandstone, claystone

and conglomerate of Siwalik Group of Pliocene to
Early Pleistocene in age and unconsolidated sand,
silt and clay represented by Older and Newer

Alluvium of Middle Pleistocene to Holocene in age.

Siwalik Group in this area is divisible into two
formations i.e. Middle Siwalik consisting mainly of
sandstone and Upper Siwalik consisting of
conglomerate. The rocks of the Siwalik Group are
folded and faulted and override the Alluvium along

the Foot Hill Thrust (concealed). The Siwalik rocks

have been recorded up to a depth 4170m. The
‘ Alluvium may be differentiated into Older Alluvium,
J consisting of oxidized (brown, yellow and khaki
color) sediments, and Newer Alluvium comprising
unoxidised (grey and khaki color) sediments. In

Saharanpur district Varanasi Alluvium of Pleistocene

r/r

% ,f_aﬁe " represents Older Alluvium,
_ l/.cf.f

The Varanasi

Di
istrict Survey Report — Saharanpur (River Bed Mining)
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Alluvium contains polycyclic sequence of micaceous
sand, silt, and clay with occasional kankar layers. The
Newer Alluvium of Holocene age is divisible into Fan
Alluvium, Terrace Alluvium and Channel Alluvium.
Fan Alluvium overlies the Varanasi Alluvium and
comprises gravel beds and coarse sand with minor silt
and clay. Sequence of gravel, sand and silt occupying
Terrace along Ganga and Yamuna rivers, comprises
constitute Channel Alluvium. Loose gravel, sand of
point- and-channel-bars and sand-silt offlood plain,

of rivers , constitute Channel Alluvium.

Geomorphologically, the terrain of Saharanpur lying
between Ganga and Yamuna rivers is differentiated
into Low Structural Hills, to the north, and Ganga plain,
to the south. Low Structural Hills (sub-Himalaya),
constituting a narrow zone with elevations of 500m to
1000m above mean sea level trend NW -SE, has high
drainage density and ruggedness index. The Ganga

plain lying to the south contains Upland and Lowland.

!’]_“I.}I:r.l:fe\._!]pland with elevations of 200m to 500m above

—— 4 >
N e NN
: ,,.’;tfr_‘:::;:,_.- A
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! mean sea level slopes southward, occupies
' interfluves and is divisible into Varanasi Plain and
Alluvial Fan. Alluvial Fan can be distinguished into a
northern rugged, gravelly ground with straight
incised streams, commonly known as Bhabhar, anda
southern undulating, silty ground with shallow
sluggish streams, generally known as Tarai. The Tarai
merges with Varanasi Plain.

The ground of Varanasi Plain is silty to sandy with
relict fluvial features. The Lowland, separated from
Upland by 5 to 25 m bluffs, contains one to two levels
of Terrace Plain and Channel Plain. Riverbed and its
flood plain make Channel Plain.

In Saharanpur resources of land and water are in
Ganga and Yamuna drainage basins. Ganga and

Yamuna originate from Himalaya and are gravelly to

sandy, braided, snow fed and perennial rivers. Spring

and groundwater fed streams/rivers originating

from foothills are Solani, Hindon, Sahansra Rao

Vs liﬂifmau Rao, Budhi, Yamuna, Kali and Krishnai.
5,

Y, Pl

P 23
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Surface water -streams, Tals and canals (Ganga and
Yamuna channel systems)- and groundwater found
in sand layers (aquifers) sustain domestic and
irrigation needs. Groundwater occurs in a four-tier
aquifer system under water table and confined

conditions.

Aggregate/construction material is excavated from
Channel Alluvium, Fan Alluvium deposit and upper
Siwaliks. River water of major rivers is tamed and

utilized for human sustenance.

Alluvium, Alluvial Fan and sub-Himalaya belt of soft
to moderately hard sedimentaries constitute
geotechnical provinces of Saharanpur. Bhabhar part
of the Fan is not suitable for settlement. Landslides in
hills, gully erosion in Bhabhar, bank erosion by Ganga
and Yamuna in Floods affecting terraces are hazards

of Saharanpur district.

DISTRICT RESOURCE MAP - GEOLOGY AND MINERALS
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12. (a) District wise detail of river or stream and

‘other sand source;
(b) District wise availability of sand or gravel
or aggregate resources;
(c) District wise detail of existing mining

'leases of sand and aggregates.

—

'13. | Drainage system with description of main rivers |

Salient Features of Important Rivers and Streams

14, "Mineral Potential |

|
ol
|

15. ihAnnual Deposition |

|-

In compliance to Serial Number 12, 13, 14 & 15 the pre-monsoon
and Post-Monsoon-2022 replenishment study report of District
Saharanpur has been prepared in con conformity to Enforcement
& Monitoring Guidelines for Sand Mining -2020.

The summarized results of replenishment study for the period of |
Pre and Post- Monsoon, 2022 is as under:- |

District Survey Report — Saharanpur (River Bed Mining)
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ANNEXURE R-17

From,

Member Secretary,

State Level Environment
Impact Assessment Authority,
Uttar Pradesh Vineet Khand-1,
Gomti Nagar, Lucknow.

To,
Director, Directorate of Geology and Mining,
Uttar Pradesh Khanij Bhawan,
Lucknow.
Letter No. 159/Environment/DSR/Saharanpur/2024
Date: 07 June 2024

Subject: Regarding approval of District Survey Report
(DSR).

Madam,

Please refer to your letter No. 85/DSR dated 19-04-
2024 regarding the above subject, along with which the
draft DSR of District-Saharanpur was attached in original

form and sent for necessary action.

The draft DSR of Saharanpur district was listed for
appraisal in the joint meeting of the State Level
Environmental Assessment Committee (SEAC-182) dated

03-05-2024 and was recommended for approval by the



1523

State Level Assessment Committee with certain conditions.
Thereafter, in the 814th meeting of the State Level
Environmental Impact Assessment Authority (SEIAA) dated
24-05-2024, the DSR of Saharanpur was approved with the

condition that, in addition to other conditions-

SEIAA noted that in draft DSR unit of quantity is not
similar, like under list of potential mining lease (existing
and proposed) rivers and cluster and contiguous detail,
total excavation is given in MT/Year whereas in final list of
cluster geological reserve is given in cubic meter, hence a
clarification must be submitted and it should be same as

given in Lol.

It is requested that the units sent by the Mining
Officer, Saharanpur by e-mail dated 03-06-2024 be

replaced in DSR.

Yours sincerely,
(Sanjeev Kumar Singh)
Member Secretary, SEIAA
//TRUE TRANSLATED COPY//
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ANNEXURE R-18

Item No.0S5 (Court No. 2)

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

(By Video Conferencing)

Original Application No.403/2022
(I.A.No.133/2022)

Daljeet Singh ...Applicant
Versus

State of Uttar Pradesh & ors. ...Respondents
Date of hearing: 26.08.2022

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Ajit Sharma, Advocate.
Respondent: Mr. Daleep Dhyani, Advocate for respondent no. 4.

Application has been filed under Section 14 read with Section 18 of the
National Green Tribunal Act, 2010.

ORDER

1. The applicant has filed present applicant under Section 14 read with
Section 18 of the National Green Tribunal Act, 2010 seeking following reliefs:

“ a. Issue directions to the State of Uttar Pradesh to conduct a
replenishment Study of all rivers in District Saharanpur, U.P. and
prepare a fresh District Survey Report in compliance with vc the
EMGSM 2020 after duly considering the results of the
Replenishment Study;

b. Quash and set-aside the District Survey Report for District
Saharanpur prepared in 2017 in violation of the MoEF
Notification dt.15.01.2016, the SSMG 2016 and other applicable
laws;

c. Issue directions quashing and declaring the amended District
Survey Report, 2021 dt. 03.12.2021 and all consequent actions
for auction and/ or grant of mining leases in District Saharanpur,
U.P. as illegal, arbitrary, null and void being issued in violation
of EMGSM 2020, MoEF Notification dt 15.01.2016, SSMG 2016
and other applicable laws and mandatory guidelines; and/or

d. Issue an ex-parte ad-interim stay on the amended District
Survey Report, 2021 dt. 03.12.2021;
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0
e. Direct and restrain the State of Uttar Pradesh from auction
and/or grant of mining leases in District Saharanpur, U.P. and
further restrain the Respondents from granting mining leases in

pursuance of the impugned District Survey Report during the
pendency of the present Original Application; and/or

f. Direct Respondents to pay the costs of the present Application
to the Applicant; and

g. Pass any other order that this Hon’ble Tribunal may deem fit.”

2. The applicant has submitted that DSR 2021 has been issued by District
Magistrate, Saharanpur on 03.12.2021 for mining of minor mineral RBM in
District Saharanpur, Uttar Pradesh. Hon’ble Supreme Court vide order dated
10.11.2021 passed in Civil Appeal No. 3661-3662 titled as State of Bihar Vs.
Pawan Kumar reiterated the need and importance of DSR and directed strict
adherence to the procedure and parameters laid down in EMGSM, 2020 for
preparation of the DSR. The impugned DSR 2021 has been issued without
complying with mandatary requirement of conducting replenishment study by
the State Government. The respondent has issued tender for conducting of
replenishment study in District Saharanpur on 01.01.2022. The impugned
DSR is liable to be set aside also because the mining area is inter-district
Yamuna Nagar and Saharanpur and inter-state Haryana and Uttar Pradesh
and DSR 2021 has been prepared without complying with the procedure
provided under point no. 9.03 of EMGSM, 2020. No mining lease can be granted
in District Saharanpur, Uttar Pradesh in pursuance of impugned DSR 2021

before completion of replenishment study and updation of DSR.

3. Vide order dated 30.05.2022, notices were issued to the respondents for
26.08.2022 and interim injunctive direction was also issued in the following
terms:-

“In the meanwhile no lease shall be granted and also no mining
shall be commenced in any of the mining sites in District
Saharanpur, Uttar Pradesh before completion of replenishment
study, updation of DSR and grant of environmental
clearance/CTE/CTO on the basis thereof in accordance with
SSMG, 2016 and EMGSM, 2020.”
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It may be observed here that this Tribunal permitted mining
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till

conducting of replenishment studies with timelines as specified in its order

dated 06.05.2022 passed in O.A No. 140/2021 titled as Raj Kumar vs. State of

U.P. & Ors. and the relevant part of the order is reproduced as under:-

5.

“11. Accordingly, the ACS, Mining, UP has fairly stated that
replenishment study will be conducted prior to auctions in future
and with regard to the current leases, ongoing replenishment
study will be expedited. In the light thereof, the leases will be
renewed, if necessary. Such studies for all Districts in UP will be
completed by December 31, 2022 and for Banda by June 30,
2022. She has further stated that the allegation of instream
mining will be verified and if found true, the same will be
discontinued.
12. In view of above, let the Replenishment studies be completed
by credible institutions, following due procedure, in accordance
with para 5 of EMSG, 2020. Further, no mining be permitted
till replenishment studies are completed beyond the
schedule laid down above. The State may ensure that the
Regulatory authorities are adequately equipped and capable to
assess quantities of mined material. With regard to instream
mining, it may be ensured that the machineries permitted or used
otherwise comply with "Semi mechanised" mining operations in
true sense. In all mining potential districts, environmental
damage assessment be carried out and annual assessment
reports placed in public domain on the websites of the Mining
Department as well as the PCB. Compliance of SSMG, 2016 and
EMGSM, 2020 and earlier
directions of this Tribunal may be ensured by an effective
monitoring mechanism.”

(Emphasis supplied)

Since interim stay order dated 30.05.2022 conflicts with the above

referred order dated 06.05.2022 passed in O.A No. 140/2021, which was not

brought to our notice at the time of passing of order dated 30.05.2022, the

interim stay order dated 30.05.2022 is vacated.

6.

As per office report notices were served on all the respondents by E-

mail. None has appeared on behalf of respondents no. 1 to 3 and 5 to 12 who

are proceeded against ex-parte.
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7. Reply on behalf of respondent no. 4 be filed within three weeks by e-

mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR

Supported PDF and not in the form of Image PDF.

8. List for further consideration on 29.09.2022.

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM

August 26, 2022
AG


mailto:judicial-ngt@gov.in

Item No. 07 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Hybrid Mode)

Original Application No. 403/2022
(I.A. No. 133/2022, I.A. No. 13/2023 &
[.LA. No. 19/2023)
Daljeet Singh Applicant
Versus

State of Uttar Pradesh & Ors. Respondent(s)
Date of hearing: 25.01.2023

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Ajit Sharma, Advocate for Applicant
Respondent(s):
Mr. Mukesh Verma, Advocate for the Mining Department, State of

UP
Ms. Priyanka Swami, Advocate for SEIAA, UP

ORDER

1. Grievance in this application is against submission of District Survey
Report dated 03.12.2021 by the District Magistrate, Saharanpur to the
Director, Geology and Mines, U.P. Main ground against the said report is
that it has been submitted without replenishment study of the river in
terms of Enforcement & Monitoring Guidelines for Sand Mining, 2020

(EMSGM, 2020).

2. Vide order dated 30.05.2022, notice was issued and interim
injunction was granted against grant of any mining lease before completing

replenishment study.
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3. Reply has been filed by the Mining Department, U.P to the effect that
replenishment study had been conducted prior to the Draft Survey Report
for Saharanpur River Bed Mining 2022. The DSR is at draft stage and is

yet to be finalized.
4. In view of above, no further order is necessary.

The application is disposed of. All IAs also stand disposed of.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM
January 25, 2023
Original Application No. 403/2022
(I.A. No. 133/2022, I.A. No. 13/2023 &
[.LA. No. 19/2023)
AB
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ANNEXURE R-19

Item No.14 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 389/2024
(IA No. 210/2024)
Raj Kumar Applicant

Versus

State of Uttar Pradesh & Ors. Respondent(s)

Date of hearing: 07.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Ms. Sadapurna Mukherjee, Adv. for Applicant

Respondent: Ms. Priyanka Swami, Adv. for SEIAA, UP
Mr. Amit Shukla, Adv. for UPPCB
Mr. Thakur Sumit, Adv. for MoEF & CC
Mr. Mukesh Verma, Adv. for Mining Department, State of UP

ORDER

1. In this Original Application, the grievance of the applicant is
against the steps taken by respondent no. 1 to S in respect of the mining
lease without there being any District Survey Report in the State of UP.
The plea is that the DSR was prepared in the year 2017 which expired in
the year 2022 and thereafter, no replenishment study has been done, no
fresh DSR has been prepared yet respondent authorities are proceeding

with the auction of the mines.

2. When the matter was taken up on 23.04.2024, it was brought to
the notice of the Counsel for the applicant that applicant had challenged
156 old tender notices which were already acted upon and the Counsel
for the applicant had fairly submitted that she was not pressing the

prayer clause 2 challenging those notices.
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3. Now, I.A. No. 210/2024 has been filed by the applicant seeking
clarification/modification of the order dated 23.04.2024 taking the plea
that on 23.04.2024, Counsel for the applicant had given up the challenge
to 44 e-auction/tender notices issued before 10.11.2021 and had not
given up the challenge to remaining 112 e-auctions/tender notices issued
after 10.11.2021. The breakup has been done on the basis of the date of
judgment of the Hon’ble Supreme Court dated 10.11.2021 in the case of
State of Bihar & Ors. vs. Pawan Kumar & Ors., Civil Appeal No. 3661-3662

of 2020.

4. On consideration of above submission, we find that statement
made by the Counsel for the applicant on 23.04.2024, recorded in
paragraph 2 of that order was very clear that she was not pressing the
prayer clause 2 of the OA. That apart, we also notice that the challenge to
the notices which were issued long back in the year 2020, 2021, 2022,
2023 has become time barred. In addition we also note that if the auction
notices have already been acted upon and successful bidder has been
selected/lease deed is issued to the successful bidder/LOI then the
challenge to the auction notice itself may not survive without challenging
the subsequent action. Hence, we are of the view that no case is made
out for clarification/modification of the order dated 23.04.2024. I.A. No.

210/2024 is accordingly rejected.

5. The Tribunal by order dated 23.04.2024 had issued notice to the
respondents and directed the applicant to serve the respondents and file
affidavit of service. The affidavit of service filed by the applicant does not

contain the proof of service.

6. From the perusal of the cause title, we find that none of the

concerned District Magistrates have been impleaded. The grievance is in
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respect of non-preparation of the DSR which is the responsibility of the
District Magistrate of the concerned District. When it was pointed out to
Learned Counsel for the applicant, she has submitted that she will
implead the concerned District Magistrates. Hence, we permit Counsel for
the applicant to implead the concerned District Magistrates in the OA
within one week and serve them and file affidavit of service at least one

week before the next date of hearing.

7. Learned Counsel for the respondents seeks four week’s time to file

the reply.

8. List on 20.08.2024.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
May 07, 2024
Original Application No. 389/2024
(IA No. 210/2024)
SN
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! ANNEXURE R-20

ITEM NO.10 COURT NO.4 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).4593/2022
MANGAL SINGH BUNDELA Appellant(s)
VERSUS
THE STATE OF MADHYA PRADESH & ORS. Respondent(s)

(WITH IA No.87567/2022-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.87569/2022-EX-PARTE STAY and IA No.87568/2022-
EXEMPTION FROM FILING O0.T.)

Date : 20-07-2022 This appeal was called on for hearing today.

CORAM
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MR. JUSTICE SURYA KANT
HON'BLE MR. JUSTICE A.S. BOPANNA

For Appellant(s) Mr. Devadatt Kamat, Sr Adv.
Mr. Pai Amit, AOR
Mr. Rajesh Inamdar, Adv.
Mr. Shoeb Khan, Adv.
Ms. Ranu Purohit, Adv.
Mr. Harsh Pandey, Adv.
Mr. Abhyiudaya Vats, Adv.

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

1 Mr Devadatt Kamat, senior counsel appearing on behalf of the appellant,
submits that in the present case, (i) the e-auction for sand mining was
conducted on 16 November 2021; and (ii) a draft District Survey Report was
published only on 4 March 2022. Senior counsel submits that this is in breach of
the Sustainable Sand Mining Management Guidelines 2016 as well as the
principles which have been laid down in the judgment of a three-Judge Bench of

this Court in State of Bihar v Pawan Kumar!.

1 (2022) 2 SCC 348, paragraph 12
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Issue notice, returnable in four weeks.

Liberty to serve the Standing Counsel for the State of Madhya Pradesh, in

addition.

Pending further orders, there shall be a direction that no mining shall be carried
out in terms of the e-auction dated 16 November 2021 without finalizing the

District Survey Report.

(SANJAY KUMAR-I) (SAROJ KUMARI GAUR)
DEPUTY REGISTRAR COURT MASTER
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1535 ANNEXURE R-21
SI. No | District Total Number of 5 Year E-Tender Floated
Tender Period — Year 2020 till 2024

1. | Aligarh 2
2. | Ambedkar Nagar 2
3. | Ayodhya 5
4. | Baghpat 3
5. | Ballia 8
6. | Balrampur 1
7. | Banda 18
8. | Bareily 1
9. | Basti 6
10. | Budohi 3
11. | Bijnor 6
12. | Bulandshaher 4
13. | Chandauli 2
14. | Chitrakoot 7
15. | Deoria 2
16. | Etawah 3
17. | Farrukhabad 2
18. | Fatehpur 8
19. | GBN 1
20. | Gazipur 4
21. | Gorakhpur 9
22. | Hamirpur 9
23. | Hardol 3
24. | Jalaun 15
25. | Jhansi 3
26. | Kannauj 2
27. | Kanpur Dehat 5
28. | Kanpur Nagar 5
29. | Kasganj 1
30. | Kaushambhi 11
31. | Kheri 1
32. | Kushinagar 1
33. | Lakhimpur Kheri 2
34. | Lalitpur 5
35. | Mirzapur 5
36. | Moradabad 2
37. | Pilibhit 2
38. | Prayagraj 18
39. | Rampur 2
40. | Saharanpur 3
41. | Sant Kabir Nagar 4
42. | Shravasti 2
43. | Siddharth Nagar 5
44. | Sonbhadra 11

Total 214
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Service of Reply on behalf of Respondent No. 6-17 in OA No. 188 of 2023 titled

'‘Gaurav Kumar v State of UP'
1 message

Dalmia Law Office <dalmialawoffices@gmail.com> Thu, Aug 15, 2024 at 4:02 PM

To: Ajit Sharma <sharma.ajit@gmail.com>, dgmupexp@gmail.com, chairman@uppcb.in, msseiaaup@gmail.com,
dmsah@nic.in, secy-moef@nic.in

E GAURAV KUMAR REPLY.pdf
Sir

Kindly find the Reply on behalf of Respondents No. 6-17 in the above captioned matter.

Regards

Chambers of Vanshdeep Dalmia
Advocate on Record

O: 206, Jor Bagh, New Delhi-110003
M: +91-9810077085
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